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‘LOK SABHA DEBATES

LOK SABHA

Tuesday Moy 4, 1976/Vaisakha 14,
(Saka)

The Lok Sabha met at Eleven of the
Clock

[MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

MR. SPEAKER:
SBavant.

Shri Shankerrao

SHRI SHANKERRAO SAVANT:
Qn, No. 648.

SHR]I VASANT SATHE' May I
Tequest that Qn. No. 664 which per-
tains to the same subject may also be
taken up alongwith this?

MR, SPEAKER Yes. they may be
taken together,

Backward areag in Maharashira from
Eallways view point

*648. SHRI SHANKERRAO SAV-
ANT: Will the Minister of RAIL-
WAYS be pleased to state;

2

(a) which areas in Maharashtra are
considered to be backward from the
point of view of Railways;

(b) what provision has been made
for expenditure in these backward
areas during the current year; and

(¢) how is this amount expected
to be spent?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) to (¢). A state-
ment 15 laxd on the Table of the
Sabha.

Statement

(a) The Ministry of Railways have
not laid down any criterion for consi-
dering an area as backward for the
construction of new rail Iinks. The
recommendations of the State Gov-
ernments are congidered for the cons-
truction of rail hnks in the backward
areas

(b) and (c). Provision of funds is
not made state-wise or aréa wise.
However, survey or construction of
the following projects falling partly or
wholly in the State of Maharashtra
has been approved.

8. Name of the Proect Estimated Outlay Remarks
No. cost, gbpoud
(Rs. it; l?ﬁ-
crores 77 .
in lekhs)
2 ] 2 + 3 4 5

1. Construction ofa B. G. rail link

from Diva to Bassein . 12°75

2. Comstruction of & new B. G.

line from Wani to Chanaka 53

3. Converion of Msnmad-Parbh-
anti-Puchi-Vaiinath from M.G.
section 10 B.G.

. . 31-36

350-0 Construction work 1n progres

10-0 Construction work in progress.

45 Consteruction approved.
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4. Construction of a new h’f G “joo'a;

line from Apta to Man

s. Construction of a Branch line
from Roha to Murud (Janjira)
on Apta-Dasgaon Route .

6. Conversion of Miraj-Latur N.G.

section to B.G. . 49°74

Survey in progreas.

Survey in progress.

Survey completed.
Exports undere xamitiation,

9. Conversion of Parbhani-Mudkhed- Survey is beinat tSumyi.n PIORICss.
cos

Adilabad M. G. to B.G. and
its extension upto Ghugus.

8. Construction of anew B, G.line
from Wardha to Katol’ .

carried out at
of State Government.

12°0 (~)10 Survey report under
tion.

finalisa

Memorandum for Clearagce of Kom-
kan Rail Line

%g64. SHRI VASANT SATHE:
Wil] the Minister of RAILWAYS
be pleased to state:

(a) whether Government have re-
ceived a memorandum from peoples’
representatives from  Maharashtra,
Karnataka and Goa urging for early
clearance of the Konkan Rail Line
proposal;

{b) if so, the important facts there-
of: ang °

(c) steps/decision
matler?

taken in  the

THE DEPUTY MINISTER IN THE
MINISTRY OF RA!LWAY._% (S8HRI
BUTA SINGH): (a) to {c). A state-
ment is laid on the Table of the Sabba,

Siatement

{a) and (b). Representations have
been received from Members of Parlia-
ment, Public bodies and the BState
Governments of Maharashira, Karna.
taka and Goa for the construction of
Konkan Rallway,

(¢c) Final Location Survey from
Apta to Dasgeon portion of the Apta-
Mangalore rail link, has been completed.
Final Location Survey between Das-

gaon and Ratnagiri including spot
checks between Ratuagiri and Manga-
lore is in progress. A traffic survey
and finencial appraisal of Apta.Das-
gaon rail link has been included in
the Railways Budget for 1976-77 at an
estimaled cost of Rs. 85,000/-. The
project will be considered for being
tfaken up for construction after the
proposed surveys and financial apprai-
sal are completed and also subject to
availability of funds.

SHRI SHANKERRAO BAVANT: The
answer 15 really strange because r'ttle
Government refuses to say which are
the backward areas. Very often it has
been admitted on the Floor of the
House that Konkan and the entire
-coastal area is a backward region And
1 don't know why they are not prepar-
ed to accept the position.

Secondly, I should like to point out
that several MPs bave given a repre-
sentation requesting the Government
to start work on the Apta-Dasgaon
section which is part of the Apta-
Mangsalore railway line. The final
Location survey has also been com-
pleted, but there is no outlay for this
construction of item No. 4 this year.
Why should it be so? Why should they
not start construction work on the
Apta-Dasgaon section at least, i not
on the Apta-Mangalore section?
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SHRI BUTA SINGH: [ fully share
the anxiety expressed by the Hon.
Member. His question is m two parts.
He asked why we have not accepted
some criteria for declaring an area as
backward. The reply, as mentioned
in the Btatement, ‘does not give the
criteria that have bhave been laid down
by the Railways because the Railways
don't lay down any criteria by them-
selves. A request has to come either
from the Planning Commigsion or the
State Government concerned that ‘this
is a backward area kindly take up
work for having a survey for taking
up new railway lines’. This is how,
m that context, we have said that the
Railways do not themselves declare
an area a backward area.

Regarding part (1) of the question,
1 would say that: for conducting the
survey of this particular section, Apta-
Dasgaon Rs. 85,000 were earmarked
and survey reports have become avail-
able. We are analysing those reports,
and as and when resources are avail-
able, we will definitely take up that
project,

SHRI SHANKERRAO SAVANT:
This 18 a stereotyped reply that 18
being given for the last three years—
not now, but for the last three years.
When are you going to make funds
avallable For the entire Apta-Man-
galore line, the Planmng Commission
may not be prepared to give so much
of money. But so far as Apta-Dasgaon
line is comcerned, only Rs. 14 crores
are required, You may request the
Planning Commussion to give Rs. 14
crores and take up this work. As a
matter of fact. on this line, some work
has been done by the State Govern-
ment also and that is being washed
away. This lLne 18 necessary in the
national interest. Will you start work
on this Apta-Dasgaon line at least this
year, particulary in view of the fact
that survey, eic have been completed
many years back?

SHR} BUTA SINGH: No doubt, this
work was taken up as a drought relief
measure by the State Government, and
the State Government, as soon as
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those conditions were not there, sald,
“Now we cannot do this from our side,
the Railways have to treat this as a
regular project”. We approached the
Planning Commission, but unfortu-
nately it was not possible for the
Planning Commission to~ allocate the
funds that are required for the cons-
truction of this line. I agree with the
hon, Member in what he has said. He
should join us in persuading the
Planning Commission.

SHRI VASANT SATHE: The first
thing that I would Like to know from
the hon. Minister for Railways 13 this.
—we are not wanting to stand on any
local sentiments— do we consider
this economically and nationally neces-
sary that the coastline where there 18
no other commumecation facility should
have a railway line— right from Goa
to Karnataka? Once it 15 felt that 1t 18
economucally a desirable thing, even
to develop that region which has a
remendous potential, why should we
allow this to be delayed? How many
more years should it take? Now the
cost has gone up again. You had pro-
vided only Rs. 85000 for the survey
I do not know whether even the survey
has been completed or not At least
the Railways should have a complete
survey aone on their own For that,
you do not need to go to the Planning
Commussion. You may have to go to
the Planning Commission only for
finances, and that also can be done 1n
phases You do not need all the 14
crores of rupees, or whatever the
amount may be, at once A ralway
line ix not built 1n a day. If we are
eager , then what 1s 1t that is stopping
us from going ahead® You push the
ball to the Planning Commission and
the Planning Commussion throws it
back in your court. Where exactly
do we stand? Be frank and tell us
where the matter really stands

SHRI BUTA SINGH It 13 not
correct to say that no survey has been
done, Much of the thinking has gone
into it. The survey was done With
your permission, I will read this out.
It has been revealed by the report that
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of construction of Apts<
Dusgpon section, about 108 kms,
excluding the cost of rolling atack,
will be Rs. 1300 <crores; the Apta-
Mangalore line, which is about 809
kms., was estimated to cost us about
Rs. 300 crores. There is no lack of

EH
3

can. But, unfortunately, it boils down
to this that funds are not available
with us, We cannot proceed with this
project simply because funds are not
available. The Planning Commigsion
is not coming in our way. They have
their own priorities, and looking to
the overall picture of the financial
position of the country, it will be
difficult for anybody to commit here
that, by such and such a date, we will
be able to do this

S8HRI VASBANT SATHE: I would
like t0 know if any effort has been
made by the Railway Minstry to
consider the economic Zleasibility of
this project. That means, you invest
certain amount, you can take it either
from the financial institutions absolu-
tely as an economic proposition or
even the world Bank and in how
many years the amount can come
back. Has the Railway Minustry con-
sidered this ay an economic proposi-
tion? =

THE MINISTER OF RAILWAYS
(SHRI KAMLAPATI TRIPATHI): It
is a suggestion for action. So far as
funds are concerned, we must get the
clearance of the Planning Commission
for the scheme itself and the funds
plso. Unless that is done, how can

we proceed?

BHR] VASANT SBATHE: The scheme
has been cleared.

SHR]I BUTA SINGH: The idea has
been cleared.

MAY 4 009
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SHRI VASANT SATHE: Now there
is a difference betwesn  the idea and
the scheme. Have gyou placed the
scheme Dbefore the Planning Commis-
sion for clearance!

‘BHRI KAMLAPATI TRIPATHL
Yes.

SHRI DINESH CHANDRA GOSWA-
MI: Though the question related to
Maharashtra, the hon, Minigter has
made two general statements. Firstly
that the Railways do not lay down the
criteria for considering an area as
backward, with which I have no guar-
rel. Secondly, he has stated that the
provision of funds is riot made state-
wise or area-wise. 1 hope, the hon.
Minister will agree that for an overall
economic development ef the country,
creation of infra.structure including
taking railway lines to the backward
areas is of imperative necessity. May
1 know, whether the Railways have
any policy of hnking up the backward
regions with reilway linez so that
there can be economic development in
that region. If not. what is the over-
all policy of the Rallways regarding
linking up of the backward regions
and the industrially under-developed
regions, or the Railwavs have no
policy at all?

SHR] BUTA BINGH: As far as part
(1) of the question is concerned, I
need not repeat what 1 have already
stated. With regard to the policy, the
answer Is: Yes, Sir. I would like to
add that the real conceptual change
was made in the year 1973-74 by the
then hon. Rallway Minister from the
orthodox financial criteria for con-
struction of new line in the backward
areas and under.developed aress.
Certain criteria were laid down and
the policy spelt out in which the State
Governments were expected fo share
certain portion of the expenditure.
The criteria are:

(i) Exemption, full or partial from



her of years after completion
, R4 opening to traffie.

(il) Participation of State Govern-
ments or local authorities, in
reducing the cost of construc-
tion by giving the land and
labour content of construction
free of cost,

(iii) Suitable gpdjustment upwards
of fares and freight structure
applicable to  the newly con-
structed line which in com.
mon parlance ig called infla-
tion chargeable mileage’, and

(iv) Levy of fares and freight on
a discontinuous hasis so as to
be a setl-off against telescopic
structure of standard fares
and freight,

This 15 a clear policy laid down by
the Riilway Ministry and there is no
much time has bLeen taken?

SHRI RAJA KULKARNI: The Rail-
way Ministry need not lay down any
new criteria for backward regions. It
is quite clear that where the Govern-
ment has allowed the industries to
grow n rural areas or outaide the
metropalitan cities, the Railways have
not developed These are automati-
cally backward regions {rom the rail.
ways point of view, because the indus-
tries are allowed, but infra-structure
facilities like railways are not allowed
to grow. In view of this, will the hon.
Minister explain why the work on the
railway line which was sanctioned for

gress and the uptodate progress
is sbout 23 per cent of the pro.
ject. A provision of Rs 35

Orel dnmbders VAIBAKHA 14, 1090 ($4KA)
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SHRI RAJA KULKARNI What
about Bombay Nelrwbu}an railway?

MR. BPEAKER: Is that also a back-
ward area?

Next question—Mr. Samanta,

Demands of Publishers of Hindi
Raflway Time Table

~

*649. S8HRI B. C. SAMANTA: Will the
Minister of RAILWAYS be pleased to
state:

(a) the demands of the publishers
of the Railway Time Table i Hindi
which are still pending;

(b) how long will it take for the
Railway Administration to take de-
cisions thereon; and

(c) whether publication of Hindi
time table is likely to be discontinu-
ed?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) and
(b). the matter 18 under active con-
sideration of the Railway Admunistra-
tion and a decision 18 expected shortly.

{c) No Sir,

SHRI 8. C. SAMANTA: May I know
how many years back and by whom
this matter was referred to the
Railway administration and why so
much time has been taken?

SHRr MOHD. SHAFI QURESHk
There is a private publishing firm by
the name of All India Railway Time-
Table Office. This is a firm in Vara-
nasi. They bhave asked us fo give
them certain fnancial assistance and
other facilities and the matter is being
considered.

We are prepared to help them
wherevey it is needed and if they con~
tinue ty publish this All India Hindi

time-table, they are welcome to do s0,
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Decling in Salp of Peirelenm Producis
*850, BHRI RAJDEO SINGH: will

THE MINISTER OF PETROLEUM
(SHRI K. D. MALAVIYAY' (a) and
(b). Actual consumption of all petro-
leum products including refinery boiler
fuels reduced to 23 million tonnes in
1974 against 23.7 million tonnes in
1973 and 22.6 mfllion fonnes in 1972.
Thus consumption in 1974 recorded a
drop of 2. 8 per cent over consumption
in 1978 against an jncrease in con-
sumption of 47 per cent in 1973 over
1972 an 9.6 per cent in 1972 over the
previous year.

(c) Besides increase in prices of
petroleum products this drop in con-
sumption was a result of several other
measures taken to reduce consumption
such as amphesis on switch.over to
coal, increase in efficiency in the use
of fuel regulatory measures to dis-
courage inessential consumption ete.

off vwnw fg : werw iy,
q A NET KT FT AW q@r 3
T ¥ I wawT oL qgi % $faan
sew ¥ I WA & | W) dEfaaw
wrewe i arw & 94 g, ¥ GO
Namrsar g el & wang o
frexidm wram 3. 3990 &1 Wk
57w dx & o foad @
g vl T aF A g IW A
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SHRI PRIYA RANJAN DAS MUNSI
It is a fact that for the 1837 3 years m
our country, the dealers and agents
who deal with petroleum product ie.,
fuel for the cars, are young gradu-
ates, science graduates and other
engineers, who are dealing with these
things independently. The profit com-
mission of the dealers from 1954 to
1975 has been only 4 paise. They had
to add some surcharge, which is
under dispute with the MRTP com-
mission. 1 would like to know
whether the Minister will consider #o
balance their profits in a manner which
can protect them and protect their
livelihood will he increase it from
4 paise to something more so that the
surcharge will pot be &harged on the
consumers? -

SHRI XK. D. MALAVIYA: Here comes
the case of an advocacy on behalf of
the distributors to raise the incidence
of comnmismen. On the other hand, the

hon. Member wants the price {0 be
reduced. Both these things connot go
like that. We have received rome re-
presentation from West Bengal to this
effect as bas been indicated by the
hon. Member.

I am having another review of the
whole question how we can reduce the
price of kerosene ultimately for the
consumers and, at the same time, we
can streamline the distribution mecha-
nism with tbe co-operation of the State
Government so that the element of
profit may he reduced and the consu-
mers may not be put to a loss.

SHRI INDRAJIT GUPTA: Can the
hon, Minister give us any figures to
corroborate or to contradict the allega-
tion which is made that the reduction
in the consumption of motor spirit is
almost entirely confined to the owners
of the private vehicles whereas, in the
case of vehicles which are owned by
the Government—ministerial cars or
staff cars of various departments/
ministries and companies—the offfake
has remained what it was in spite of
the heavy increase in prices so that,
in fact, the actual burden by way of
reduced consumption iz to be borne
almost entirely by the owners of pri.
vate vehicles and not By those institu-
tions which pay for the petrol out of
their institutional funds or the Gov-
ernment funds?

SHRI K. D, MALAVIYA: I have not*
got the figures to indicate that. But
more or less, what the hon. Member
says would be right. Looking to
the workload on the institutions or
public bodies which have to find out
the expenditure on  business or the
administration, perhaps, they are not
reducing the expenditure on motor
spirit as they ought to. In spite of
that, we have been trying to persuade
them to reduce it.

mqunrtmdormrt!ousthlt
there has been some marginal reduc-
tion in the consumption of motor
spirit. But, we will take note of the
suggestion made by the hon. N

while reviewing and collecting the-
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figures to see how much we can do in
1ihe matter.

SHRI INDRAJIT GUPTA: Has any
-economy been made in the use of
petrol in Government departments/
ministries?

SHRI K. D, MALAVIYA: AgIsalg
already, I have not got the figures at
ibe matter.

Import of Chemicals

*852. SARDAR SWARN SINGH
BOKHI: Wil the Minister of CHEMI-
‘CALS AND FERTILIZERS be pleased
%o state:

{(a) the nameg of the chemicals
imporied from foreign countries and
the gmounts of foreign exchange spent
thereon yesrly:

(b) whether such chemicaly can
be produced indigenously; and

(¢) if so, steps Government pro-
pose to take for their manufacture in
India?

THE DEPUTY MINISTER IN THE
MINISTRY OF CHEMICALS ANC
FERTILIZERS (SHRI C P MAJHI)
{a) Chemicals valued at about Rs 72!
crores were imported in 1974-75
Group-wise details of chemicals anc
value thereo! are contained in the
Monthly Statistics of Foreign Trade ol
India published by the Department of
Commercial Intelligence and Statistics
Caleutta.

(b) Most of these chemicals are
belng produced indigenously but have
to be supplemented by imports to
meet the gap between the demand and
production. There are some chemi-
cals which are hot being produced
indigenously and where the demand Is
met by imports. Efforts are being
made {o augment/develop production
capacity for attaining self-sufficiency.
Imports are also made in accordance
with the Import Trade Contrel policy
to boost exports.

{c) Government is fully aware of
he need to provide the various Inputs

MAY ¢, 1976

this regard are detailed in the annusl
“Guidelines for Industries” published
by thé Government.

weare vk oy Wt ;. woEm
wgen fafreet qga & s wer
awrw § feqr waz aw aww §F #A
vy T ywrw Aff et ) % ag
Jo1 T § fo ww 3R oy wovar
# fs vy o) fedvw waet SBfk-
feeww wis wria 3% wrexfaar F §
w.fir frarinz ww wafawn qow &-
fafezsn, wy®ar Tro ordt weft &
W A eiEfen Fud @ a3 7 fod
T § ¥ IR B RvE F
w1 ¢, 41 ¢7 wf quede WA @ d
Wy aff feqig 7qq # A Fww
g wang

THE MINISTER OF CHEMICALS
AND FERTILIZERS (8HRI P. C.
SETHI) Sir. we were under the 1m-
pression that the hon'ble Member has
jput this question and naturally, there-
fore, be must be quite well.versed

with the data which ig publicly avail-
able. If the hon'ble Member wants...
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lisers is concerned will be reduced.

Another way of reducing the import
of feftilisers is that we proceed to-
wards the goal of self-sufficiency in
ihe field of fertilisers and in that direc-
tion we are doing our utmost to in-
crease the production of fertilisers. 1
am glad to inform the House thatthis
year's production target of nitrogenous
fertilisers was 1.5 million tonnes and
it 1s for the first time In the history
of fertiliser industry that we have
crossed the target one month ahead
and we are hoping that as far as this
year is concerned the production of
nitrogenous fertilisers even in our
country would be in the vicinity of
1.85 or 19 million tonnes. In this
respect the Agriculture Ministry has
put a consumption demand of 2.6 m.
tonnes but our conservative eslimate
ig that it will be 22 m. tonnes. So
the gap is closing and experience
shows that our estimate of demand
has been more near to the fact than
actually envisaged by the Agriculture
Ministry.

As far as other imports are con-
cerned, for example, drugs in the
yesr 1974-75 there were imports to the
fune of Rs. 458 crores. Here we
were matching because the export of
drugs was to the tune of Ra 43.12
croyes, Actually the balance of trade
a8 far as export and import of drugs
is concerned, is hardly Rs. 2 erores.
As far as other chemicals are concern-
ed, certainly we are importing the
pesticides.

Steps to tighten Audit Machinory

*6s6. SHRI B, V. NAIK: Wil
the Minister of LAW, JUSTICE AND

Oral Answers F -

COMPANY AFFAIRS Dbe pleased to
state:

(a) the legal and administrative
steps taken by the Government to
tighten the machinery of audit and
streamline the institution of Chartered
Accountancy to make the private
sector companies more asccountsble
to public at large in view of huge
advanceg by public sector financial
institutions; and

(b) whether Government propose
to set up a bureau of private sector
enterprises on the lines of the
bureau of public sector enterprises?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW., JUSTICE AND
COMPANY AFFAIRS (SHR] BEDAB-
RATA BARUA): (a) and (b). A state-

ment is laid on the Table of the
House,

Statement

(a) By the Companies (Amendment)
Act, 1974 two new sections, namely,
Sections 224A and 619B have been in-
serted in the Companies Act, 1956.
These sections require that {f com-
panies in which not less than 25 per
cent of the subscribed share capital is
held, whether singly or in any comb-
nation by public financial institutions
as lhisted in the Act, the appointment
or re-appoiniment of the auditor shall
be made by a special resolution and
where the shareholding of these insti-
tutions is not less than 51 per cent, the
companies will be treated like govern-
ment companies and appointment of
auditor shall be made by Central
Government.

As regards the streamlining of the
Institute of Chartered Accountants,
the working of the profession is con-
stantly under review and in regard to
the audit of the Balance Sheet and
Profit and Loss Accounts, a notifica-
tion under section 227(4A) of the Com-
panies Act has recently been issued
laying down the guidelines for detailed
reporting by the auditors.

(b} No, Sir.

SHRI B. V. NAIK: Sir, may [ know
the number of the companies out of
the wvoluminous number of companied
in the private sector which fall within
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the category i which the Government
or its yubsidisries hold 3% per cent of
the share capital and the number of
companies where 51  per cent of the
share capital is held by the Govern-
ment or its subsidiaries and nationa-
lised banks?

SHRI BEDABRATA BARUA: I am
not gure if I can give the figures right
now, in a short time, But the posi-
tion 15 that now by this amendment
of the Companies Act a very large
number of companies have been in-
cluded because where the public
financial insfitutions hold shares along
with Government or other financial 1n-
stitutions to the extent of more than
51 per cent, they would be treated as
government companies so far as audits
are concerned. About holdings of the
financial institutions in the companies,
it is a fairly good number now. In
regard to Lig companies like TISCO,
ACC etc,, which are some of the big-
gest companies in  India, I can say

offhand that shareholding by public
financial institutions is much more
than anything that we can think of.

In the Associated Cement Companies,
for example, the government public
financial institutions hold 3% per cent
while all the houses that control the
company may not even have 2 per
cent of the shares. The position is
Rike that in TISCO also; I think it is
much more than 23 per cent. So over
the whole range of Industries, so far
as the big industries are concerned,
the public financial institutions have

come in in a big way. Thit is all I
can say.

SHR] B, V. NAIK: The hon. Minis-
ter bas said that he could not give
the figures because of the short

21 days’ notice was given of this ques-
tion. In reply {0 part (b) ssking
whether Government propose to set up
a Bureau of privale sector enterprises
sn the lines of the Bureasu of Public
Enterprises, a Jdank, negative ‘No,
Sir' answer har been given. In view
of the fact that be does not have any
figures even as to the number of in-

MATA WG Oral fngeme

once agdln of Alling ]
garding information by setting up such
a Bureau?

SHR! BEDABRATA BARUA: Let
me make it very clear that there is no
gap in Information, This Department
has the information, but since the hon.
member had not originally asked this
question—his question was gpecig
about audit—I was giving him the
position in law. 1 do not have im-
mediately in my hands the figures be
had asked for.

Regarding a Bureau of Private Sec-
tor Enterprises, this is a new idea he
has suggested Apparently the Bureau
of Public Enterprises has got a speci-
fic function, It oversees the functlon-
ing of the public sector. The private
gector 18 looked after by its own
management and Government exerclser
a number of controls. throfigh the ad.
ministrative Ministries, auditors and
other governmental institutions. So
1 do not think they can be brought on
the same plane s0 that a Bureau of
Private Sector Enterprises on the lines
of the Bureau of Public Enterprises
could be contemplated.

&§

have been able to influence the audi-
tors, and in view also of the fact that
there has been a demand in this House
by several members for
nationslisstion of the whole audit gys-
tem which would do away with corrup-
tion, malpractices or other irregularl.
ties, what is Government’s reaction to
this suggestion?

SHRI BEDABRATA BARU
have siated In my answer, in most
the big companies of the private

»
 F4
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financial institutions
25 per cent shares, their approval
has to be obtained for the appoint-

voting strength is required. So far as
government companies are concerned,
Government have got control. So far
as other private sector companies are

quiring auditors to go into certain
specific matters regarding raw mate-
rials management, their loans, their
deposits, provident fund etc. They
have to specifically mention in the
report. All those have to be looked
into and they have to be personally
satisfied that they are in order. This
has been done in November and from
this year onwards all those things will
appear in the balance sheets and it
will be available.

DR. RANEN SEN: 1
nationalisation of audit.

asked about

SHR] BEDABRATA BARUA: There
1s no such proposal.

Accumulation of Fertilizers

*g58. SHRI C, K. CHANDRAPPAN:
‘Wil the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(8) whether the Fertilizer indus-
try ig faced with the problem of
accumulation of stocks; and

(b) it so, the facts thereof?

FERTILIZERS (SHRI C. P. MAJHI):
(a) and (b), A statement is laid on the
Table of the House.

VAISAKNHA 14,1898 (SAKA)
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Statement

The stock with manufacturers as on
1.4-1076 ig estimated at 2.02 lakhs
tonnes of nitrogen and 1.10 lakh tonnes
of phosphate; this stock represents
more than 5 weeks of production of
nitrogen and 14 weekg of production of
phosphate gnd is on the high side.

Accumulation of fertilizer stocks is
mainly due to the high prices prevail-
ing during 1975-76. Besides, April is
the slack season for fertilizer offtake
angd the Kharif offiake is expected to
gain momentum from May onwarda

Government have taken a series of
measures to improve the offtake of
fertilizers. These include:—

(i) Reduction In the duty on /m-
ported phosphoric acid from
30 per cent {o 15 per cent with
effect from 1st December, 1975;

(if) Reduction in the excise duty on
single superphosphates from
15 per cent to 7} per cent with
effect from 1st December,
1975;

(ili) Reduction in the price of
muriate of potash (MOP) from
Rs. 1085 to Rs, 800 per tonne
with effect from 16th March,
1976:

(iv) Reduction in the price of phos-
phatic fertilizers to the extent

to Rs. 1250/- per tonne of
P205 with effect from 16th
March, 1976;

(v) Reduction in the price of Urea
by Rs. 100/- per tonne wilh
effect from 16th March, 1976.

It |s expected that these measures
would help improve the off-take of
fertilizers when the Kharif season
starts.

SHRI C. K. CHANDRAPPAN: In
the statement government had stated
that there was accumulation of 2.02
lakh tonneg of nitrogen and 1.10 lakh
tonnes of phosphate. They have also
stated that it is due to high prices; due
to high priceg the offtake is less; that
is what they say. You will remember
that last year when there was a crisis
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in the ecanomic aphere, it wag the
shoriage of ferilliser, that was the
problem; this year when sgricultural
production is good, there is lack of
purchase. The Government bad listed
five steps. What is the guarantee that
those measures or concessions given by
the government wil] really benefit the
poor farmers and small peasants? It
is g fact that there are middlemen who
are selling those fertiliserg to the poor
peasants. I should like to know from
the government whether they will
organise or initiate measures to orga-
nise a distribution system by which the
small peasant will get the benefit of
the concessions which are offered by
the government. May I know whether
there will be planning so that the
situation like this, one year there is
shortage and another year there is no
offtake of fertiliser, will be avoided”

SHRI C. P. MAJHI+ This is a sug-
gestion for action. As a matter of fact
production this year has very much
improved. Accumulation has {aken
place on account of high prices Gov-
ernment have taken measures to reduce
accumulation; ofitake has not heen
there because the agricultural season
has not started, with the starting of the
agricultural season offtake will certain.
ly start picking up. Regarding pro-
fiteering by middlemen, we have fined
the price at the distmbution Jevel and
prices are controlled by the government
at the lowest level to see that the far-
mers are not exploited by middlemen.

SHRI C. K. CHANDRAPPAN: 1
think the hon. Minister has not really
appreciated the point which I tried to
bring to his notice. The government
says that it is due to high priccs that
the offtake 15 low. 1Is it not a foct that
the purchasing capacity of the peasant
is low because of the crash in prices of
agricultural products, he {s not getting
remunerative price for hig products?
Taking this into consideration, whether
the Government{ will take some steps
80 that we will really be in a position
to purchase the fertiliser which is one

MAX A, 1978
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of the essentia] inputy for the develop.
ment of agricultute?

SHRI P, C. S8ETHI: 1 would Ilke to
draw the atiention of the Hon. Member
to this fact that it i not in the case of
all fertilisers that consumption went
down, For example, in the case of ni-
trogencus fertilisers, in thg year 1974-
75, the consumption was 1705 lakh
tonnes this year, in 1975-78, inspite of
the fact that before we had offered this
concession the consumption of the
nitrogenous fertiliser as comparsd to
last year, had gone up to 21.48 lakh
tonnes. Therefore, it would not be
very correct to presume that the ferti-
liser consumption has gone down
ang the prices are prohibltive., Sir, it
is true that ag far as the agrcultural
produce ig concerned. the price 18
packed, But we are not responsihle
for this. It ig in the overall interest of
the country, in order to save our ecoro-
my and to make the agricultural pro-
duce available to the consumers whose
number 18 much more, that he Govern-
ment has adopted this policy. As
compared to what the peasant has been
getting since the last two or three years,
at a particular price, 1t is 1rue, the
Hon'ble Member's contention 1is true,
that the price of input has not been
reduced equivalent to what he is getting
and that is why there was some inhibi-
tion. But it was the mhibition parti-
cularly in the use of phosphatic fertili-
sers because phosphatic fertilisers con-
sumption was low as compared to last
year—in 1974-75, it was 4.71 lakh
tonnes this year, m 1975-76, instead of
the demand gong up, the actual con-
sumption was 4.66 lakh tonnes. That
meang about 05 lakh tonne wag less.
That iz why we have now adopted
these measures and as I have slated in
my main reply there is a reduction of
Rs. 1250 per tonne in price of Phos-
phatic Fertilizer. We are hoping—the
season has started from May—that
consumption of phosphatic and potas-
sic fertilisers would definitely improve.
Ag far as planning [s concerned, now
it is completely dovetailed and what.
ever inputs or the Agriculture Ministry's
demand or whalever production is
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there, there is a complete harmony bet.
ween the various Minjistries,

SHRI 8. R. DAMANI: It i a matter
of a grest satisfaction that production
of fertillsers has increased. There ig
no need to import fertiliser. May I
know from the Hon'ble Minister what
is the total production of fertiliser this
vear and what will be the production
for ithe next three years?

MR. SPEAKER: No question on the
production side. You can ask the
question regarding accumulation. Your
question is not relevant. That is a
separate question.

SHRI FRIYA RANJAN DAS MUNSI :
May I know from the Hon’ble Minister
whether there I8 any Co-ordination
Committee between the Ministry of
Agriculture and the Department of
Fertiliser including the representatives
of varioug State Governments to decide
and to assesg the actual allocativg to
the varioug States and to fix up the
quota and understand the need of the
agricultural consumers as well as the
farmers? If so whether it was ap-
prehended at that stage that due to
high price such accumulation will take
place? If not, whether now It will be
reviewed further?

SHRI P. C. SETHI: As the Hon'ble
Member has pointed out, there is no
Commitiee ag such. The Agriculture
Ministry comes with a particular
figure of demand based on the recom-
mendationg of the various State Gov-
ernments. Now while taking into con-
sideration the irrigation, the availability
electricity and the various other factors,
the cnosumption is computed on the
basiz of the recommendationg of these
Btate Governments. Now, Sir. i{ is a
fact that an imbalance hag been creat-
ed in the use of fertilisers. On account
of very high prices of phosphatic and
potassic fertilisers, the consumption of
urea, ammonia nitrogenous....

MR, SPEAKER: You have already
oxplained that.
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BHRI P, C, SETHI: Therefore, the
need was to reduce’ considersbly the
phosphatic fertiliser price because we
wanted a balanced use of the fertiliser.
The nitrogenoug fertiliser pives good
results, But if a balanced use between
the nitrogenous, phosphatic and potas-
sic fertilisers iy not maintained, then
ultimately the fertility of the soil is
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Propos! by Siaie of Karnataka for

Bupply of Cheap Power for
Elcetrifivation

%350, SHRI K, MALLANNA . Will the
Minister of RAILWAYS pe pleased tn
- wiate;

(a) whether any proposal was sent
by the Btate of Karnataka to the
Rallways to enter into a long term
agreement with the Railways for sup-
Ply of the cheap power for electrifica-
tion of railway lines in the State, and

(b) if so, the reaction of the Central
Government thereon?
THE DIPUTY MINISTER IN THE

MINISTRY OF RAILWAYS (SHRI
"BUTA SINGH): () No, Sir.

‘MAY 4, 107¢

to make available power for the propos.
ed conversion to elsctne traction. It
was a general discussion; no gpecific
proposal wag discussed.

SHR] K. MALLANNA . May I know
whetber the Karnataka Government
has taken any initiative for the im-
pravement of rallway Iines in Karna-
taka, especially conversion of MG to
BG of the lines {rom Bangalore to
Mysore, Hasan to Mangalore, Guntakkal
to Bangalore and Hubli to Hospet?

SHRI1 BUTA SINGH In the Suutherg
Rallway, there was a proposal to
electricity the Madras-Arakonam.-
Erode.Jolarpet-Bangalore sections.
The major seclion of Jolarpet 1a
Bangalore falls in Karnataka A pr.
ject report and abstract esumate for
electrificafion of this section i leing
prepared by the BSouthern Railway.
When the proposal ix finalised, we will
take up the same with the State Gov-
ernment concerned.

SHRIMATI PARVATHI KRISHNAN-

I would like to know, why so much
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BHRI BUTA SINGH: Had it been
only the question of avallability of
electricity, it would have been &
different matter. But the cost of infra-
structure in electrifying any particula:
section of the railways is so high that
the Ruilways are not simply able to
fake up the project. Regarding Jalar-
pattai-Bangalgre Section, it is not pos-
sible at this stage to indicate when it
will be taken up for execution due {o
paucity of funds.

MR, SPEAKER: The Question
Hours 1g over. Today. we have cover-
ed only a limited number of questions,
Just 8 because the questions were long
and the answers were also long. If the
Questions and answers are precisc, we
will be able to cover many more ques-
tions.

WRITTEN ANSWERS TO QUESTIONS

Setting up of New Drug Plants

eg5], SHRI S. A, MURUGA-
NANTHAM: Will the Minister of
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether the IDPL has a pro-
posal under consideration to collabo-
rate with the State Governments in
setting up new drug plants;

(b) it so, the facts thereof;

(¢) which are the new projects
proposed to be taken up during the
wyear 1976-77 by IDPL; and

(d) which are the plants proposed

to be taken up for expansion during
the same year?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI P. C.
SETHI): (a) and (b), Yes, Sir

The State Governments of Tamil
Nady, Karnataka, Madhya Fradesh,
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UP, West Bengal, Punjab, Himachal
Pradesh, Orissa, Goa Daman & Diu,
Assam, Meghalaya and Rajasthan bave
approached IDPL/Government for set-
ting up drug plantg in their respective
States under Joint collaboration.

{c) Two new units, one for the produ-
ction of Nicotinamide in Bihar and
another for the production of varlous
kinds of formulations in Haryana are
proposed to be taken up.

(d) The expansion of Antibiotics
Plant, Rishikesh which 13 under consi-
deration of Government will be faken
up during the year, if approved by the
Government. In addition, IDPL are
already implementing the expansion of
SDP at Hyderabad involving an ex-
penditure of Rs, 21.79 crores.

Import of Chemicals for Insecticides
and Pesticides

#§53. SHRI ARVIND M, PATEL:
SHRI VEKARIA:

Will the Minister of CHEMICALS
:t:"l: FERTILIZERS be pleased to

(a) the main chemicals for insecti-
cides and pesticides which are im-
ported;

(b) the names of countries from
whom these are being imported; and

(c) the procedure for their distri-
bution to various States?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHR1 P. C.
SETHI): (a) and (b). The main pesti-
cidal chemicals (technical grade pesfi-
cides) which are presently imported
and the countries from which they are
imported, are as follows:—
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Name of the item Country from which isported ]

1 Carbaryl s s s . e U. S A

a Endosulfan . : . " West Germany, U. 8. A.

8 Endrin . " . : U. 8 A

4 Toxsphene s s e U. S A

s DD.T. . . . . . U. 8. 8. R., Poland and U. 8. A.
€6 Carbafuran . . . . U. S. A

7 Dalapen . e . U. 8. A

8 Pamaguat . SR . U. K.

9 Phorate . ., . . . U.S A
10 Formothion ., . . . . Switzerland
11 Monocrotophos . . . Switzerland
12 Hinosan . " . . . West Germany

-

Yc) The position in regard fo alloca-
tion of the imported pesticides to the
various formulators is indicated
below: — .

(i) D.D.T.: Imports are effected
through ihe State Trading Cor-
poration of India ang the
quantitieg imported are made
over to Hindustan Insecticides
Limited for formulation and
distribution o NM.EP.

(ii) Carbaryl, Endosulfan and
Toxaphene: These being pro-
prietary items, 50 per cent of
fhe guantities imported are
allowed 1o be kept by the
companies who are licensed/or
are subsidiaries etc., of the
proprietary concerns abroad
and the balance is made over
to the formulators, nominated
by the State Government.

(lil) Endrin: Imports are effected
through S.T.C., and allocations
are made eithé® to the State
Governments or to the agencles
nominated by fhem.

Uv) Other items; Other pesticidal
chemicals are imported, formu.
lateg and distributed »s per
current Import Trade Folicy
for actual users,

Construction of a Bridge en Hooghly-
Bhagirathi

*855. SHRI TUNA ORAON: will
the Minister of RAILWAYS be pleas=~
ed to state;

() whether any survey has been
carried out for the construction of a
bridge on the right bank of river
Hooghly-Bhagirathi; and

(b) if so, the sallent festures of
the survey and the total amount
spent upto date?

THE DEPUTY MINISTER IN 1HE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Yes, 8z,

(b) The survey report bag recom-
mended a slte near Kalyani for cons-
truction of a new bridge. No amount
has so far been spent for the construc-
tion work.



*657. SHRI RAMAVATAR SHAS-
TRI: Will the Minister of RAIL-
WAYS be pleosed to state:

(a) whether a number of non-
technical employees on Danapur
Division, Eastern Railway secured
extensions beyond the age of 58
years; and

(b) it go, what action Government
propose to take to safeguard the
interests of employees who have
been adversely affected by these
extensjons? .

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD, SHAFI QURESHI): (a) Yes,
Sir.

(b) As the Railways are a very large
organisation and extensions in service
are given sparingly in specially deserv-
ing cases, the impaci of extensions on
the promotional prospects of staff is
negligible,

<Compensation paid to Consizners and
Consignees

*881, SHRI R. . DAS: Wil the
Minister of RAILWAYS be pleased
1o state:

(a) whether about rupees 16 mil-
lion are spent annually towards
compensation to the consigners/
consignees, which is almost equal
10 the amount earmarked for general
development of the Railways for the
current year; and

(b} the amount spent on this score
during the years 1974-75 and 1975-76?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
'"BUTA BINGH): (a) and (b). The

was Rs. 1465 crorey in
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1974-76 and about Rs. 18.25 crores in
1078-76. The expenditure incurred
by the Railways on their Annual
Plans for genmeral development in
these years was Rs, 346.68 crores and
Rs. 378.14 croreg respectively.

Authentic version of the Constitntion
in Regional Languages

*§62. SHRI RAM PRAKASH:
SHRI SHANKAR DAYAL
SINGH:

Will the Minister of LAW, JUS-
TICE AND COMPANY AFFAIRS be
pleased to state:

(a) the names of regional langu-
ages in which authentic version of the
Constitution of India has been
brought out so far; and

(b) whether amendments made
upto 1975 are incorporated in these
versions?

THE MINISTER OF STATE IN
THE MINISTRY OF LAW, JUSTICE
AN DCOMPANY AFFAIRS (DR.
V A. SEYID MUHAMMAD): :a)
and (b). The authentic version of the
Constitution of India has not been
publisheq in any regional language.
Parliamentary legislation will have to
be enacted to provide for authorised
translations of the Constitution in
Hindj and the reginnal languages, be-
fore such authorised translations ean
be brought out

Translations of the Constitution in
the regional languages are, meanwhile
in the process of preparation/publ:ca-
tion. The Malayalam translation of
the Constitution was published in
October, 1874 and it includes all
amendments to the Constitution made
upto February, 1973, ie., including
the 30th Amendment. The Kannada
translation of the Constitution has
been brought out in April 1976 and
it includes all amendments to the
Constitution made upto August, 1275,
te, including the 39th Amendment.
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Approvals lsmsued tp Indian  Drug
Unils

*§65. SHRI SOMCHAND SOLANKI:
Will the Minister of CHEMICALS
AND FERTILIZERS be pleased to
state how many Indian drug manu-
facturing units have been issued ap-
provals for drug formulations in ac-
cordance with the recommendation of
the Hathi Committee, since submis-
sion of its Report indicating particu-
lars of their names, items and capaci-
ties?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI P, C.
SETHI): The report of the Committee
on Drug & Pharmaceutical Industry
was received by the Govt .on 6-4-1975.
While a final decision has yet to be
taken on the ‘Report’ ag a whole, the
Govt. have, however, accepted that the
Indian Sector of Industry should be
given a preferential treatment and
licences for manufecture of formula-
tion granted provided their ratio of
bulk drug te formulation fall within
the ratio of 1:10 Further that such
Indian companies will have their
manufacturing activity on indigenous
angd imported bulk drug in the ratio
of 2:1. Thig later condition will ena-
ble the Govt to discriminate between
Indian parties only without giving any
special benefit to the foreign com-
panies.

Proposals received from Indian Drug
Manufacturing Companies from 1-4-75
to 30-4-78 for the manufacture of
Drug formulations number 38. The
Govt. have already approved grent of
Letter of Intent and Industrial Licence
in 18 cases

A statement ghowing names aud
other details of approvals accorded for
drug formulations is laig on the Table
of the House. [Placed in Library. See
No. LT-10772/76)

MAY 4, 078
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Eleotronic System en Northern Rail-
way

*§60, SHRIMATI PARVATHI
KRISHNAN:
SHRI PURUSHOTTAM
KAKODKAR:
Will the Minister of RAILWAYS
be pleased to state:
(a) whether the Nothern Railway
is planning to revolutionise its ser-

vices by introduction of electronic

mechanisms; and

(b) if 50, the sulient features there-
of?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI MOHED. SHAFI QURESHI):
(a) and (b). Electronic devices, like
Automatic Warning System, Axle
Couniers and Microwave/V.HF com-
munication arg being provided pro-
gressively to improve safety and effi-
ciencv in train operation,

Sefting up of Drug Companies

*667 SHRI N K SANGHI: Wil
the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:
state

(a) how many offers have been re-
ceived from the multinationals and
foreign drug companies for sefting up
drug units in India,

(L) whether Government have ap-
proved any one of them and if 82,
the nature of drugs they wil] be-
permitted to produce; and

(c) what steps have been taken to
ensure that these companies restrict
their imports for the manufacture of
drugs to a Jower Jevel than the ex-
ports of drugs so that their opera-
tion in the country becomes econo-
mically beneficial to the nation?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI P, C.
SETHI): (a) wnd (b). Only one pro-
posal from a multinationslforeign
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amit vis. M/s. Nattermann (India)
Private Ltd, Bombay to set up & new
undertaking in the State of Karnataka
under the ubove name to manufacture
Senna Extract and other drugs ex-
tracts of Indian origin for 100 per cent
export has been received, during the
period from 1-1-75 todate. The pro-
posal has been rejected and a repre-
sentation from the party against the
rejection is being examined.

(¢) The operation of multinational
and forelgn companies having a
foreign equity of more than 40 per
cent are covered under section 29 of
Foreign Exchange Regulation Act,
1973. Suitable guidelines are being
worked out to deal with FERA cases
of such companies.

Korba Fertilizer Project

3204 SHRI RANABAHADUR
SINGH: Will the Minister of CHEMI-
CALS AND FERTILIZERS be pleased
to state:

(a) the total cost of the Korba
Fertilizer Project and what was the
time-schedule for its completion;

(b) how much money has been spent
on the project so far and how much
is proposed to be spent during the
year 1976-T7;

(¢) when is the project likely to be
completed; and

(d) it the project has been delayed
what are the reasons therefor?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI P, C.
SETHI): (a) The original estimated
cost of the Project was Rs. 118.25
crores; revised cost estimates have,
however, not yet been made. The
Project was originally scheduled to
go into commercial production by
December, 1977,

(b) The estimated expenditure ull
the end of 1975-76 is Rs. 12 crores,
During 1976-77, an expenditure of
Rs. 5 crores is estimated.

(c) and (d), The implementation of
the Project has had to be glowed down
because of the resourceg constraint and
a revised schedule for Project comple~
tion has not vet been fixed.
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Full-iedged Divinken
Siatng  for

3208. SHRI NOORUL HUDA: Wwill
the Minister of RAILWAYS be pleas-
ed io state:

(a) whether the Railway authori-
tieg had assured to convert Tinsukia
from a Trafic Division to a full-
fledged Division years back; and

(b) the actiop proposed in that
direction?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Yes; while divi-
sionalising the Northeast Frontier Rail-
way on 1-5-1088 a Transportation
Division was decided to be set up at
Tinsukhia jn view of the comparative-
1y smaller workload. It was, how-
ever, intended that this would be
upgraded into a full-fledged Division
when the workload thereon increases
and justifies such a step.

{b) The workload pbtaining on this
Division continues to be small and
as such upgradation of this Division
into a full-fledged Division iz not
warranted at present.

Performance of Cochin Refinery

8207. Shri €.  JANARDHANAN-
Will the Minister of PETROLEUM
be pleased to state:

(a) what is the present perform:
ance of the Cochin Refinery;

(b) whether Government have any
proposal under cons for
further expansion of this Refinery;
and

{c) if 90, the broad features there-

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM (SHEI
ZIAUR RAHMAN ANBARI): (a)
The crude ghroughout of Cochin Re-

fineries Ltd, for
ig as Tollows: the laat three yours

Million
tounes
L T 1097
974 . . . . 235
lm n v . ] " 2 “
(b) No, Sir.
(¢) Does not grise,

Enquiry info the affair; of Bata
Company

8208. SHRI VAYALAR RAVI: Will
the Minister of LAW, JUSTICE AND
‘?:::!PANY AFFAIRS be plessed to

(=) ?fhether ﬂn ugnopou“ ‘nd

(b) if so, the findings thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (BHRI BEDA
BRATA BARUA): (a) Yes, Sir.
an application made to It under sec-
tion 10(a) (ili) resd with section 387
of the MRTP. Act, 1060, thy
Commission instituted an inquiry into
certain Restrictive Trade Practices
alieged %o be Indulged in by M/s
Bata India Limited.

(b) Ag a result of the inquiry, the

g
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by the company with itz whole-

etc. g As to make it clear,
-alia, that a whole saler was free
order such variety of footwear as
he considers appropriale and that he
would not be compelled to buy any
particular composition of footwear
products offered by the Batas. The
price List issued by the company
would also indicate jn [uture that the
dealers are free to charge prices lower
than the maximum prices shown in
the price list. Op the footwear itself,
the words “price not t, exceed Rs...."
will be embossed,

sgg

In regard to the company’'s agree-
ments/arrangements with footwear
manufacturers, the Commission direct-
ed that the trade practices embodied
in 10 out of the 18 clauses shall be
discontinued forthwith while in respect
of the remaining 8 clauses they were
to be modifiel on the lines indicated
by the Commission in its order.

Principals and Teaching Staff jn
Rajflway-run Educaiion Institutes

3209. SHRI AMBESH: Will the
Minister of! RAILWAYS be pleased to
state:

(a) names of the places where
High Schools, Primary schools, Inter
colleges, Degree colleges are being
run by the Railwayg in the country,
zone-wise;

(b) number of the Head Masters,
Principals, Primary Teachers, T.G.Ts,
P.GTs, Drawing teachers and
other categories of teachers working
in the above institutions, category-
wise;

{c) number of the Schedule Castes,

Scheduled Tribes ip the above cate-
gories, category wise; and

€d) whether the quota of the Sche-
duled Castes and Scheduled Tribeg is
not complete, if so, the action gaken
by the Rallways in this repgard?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHR!
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BUTA SINGH): (a) No Degres col-
lege is being run by the Railways.
However, Railways run three Junior/
Inter colleges one each at Tundla,
Mughalsarai and Secunderabad. Names
of the places where High/Higher
Secondary and Primary schools are
being run by the Railways zone-wise
is indicated in the Statements—I & IL
lajd on the Table of the House. [Plac-
ed ip Library. See No. LT-10773/
761. .

{by to (d). Information is being
collected and will be laid yn the Table
of the Sabha.

Production and consumption of
Fertilizery by Public and Private
Sectorg

3210. SHRI SAMAR GUHA: Will
the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) targets fixed for production of
fertilisers by different public seetor
and private sector manufacturing
units during the yearg 1973—75 and

the extent of actual production made;
and

(b) the target fixed for production
during the year 1975—177 by the
above units?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRi P, C.
SETHI): (a) A statement is laid on
the Table of the House. [Placed in
Library, See No. LT-10774/76).

(b) The target for 1975-76 and
actual production achieved during the
year ig indicated in the statement
referred to in reply to part (a) of
the question As regards the year
1976-77, the plantwige production
targets are yet to be finalised. The
total production for the year is, how=-
ever, currently estimated at 185 lakh
tonnes of nitrogen and 4 5 lakh tonnes
of P
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M-W“Iﬂl“m

'
ol when wil] the converson ot

e gauge to broad gauge lines
y%wmmmmhmm-

(b) whether any express train from
Bombay to Bangalore is proposed to
be rup on that line; and )

(¢) whether the work of the
broaq gauge line from m‘aooty to
Kallur has begun? -

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (e) The project is
expected to be completed by 1980
subject to timely availability of ade-
guate funds.

(b) Introduction of any express
train between Bombay-Bangalore can
be considered only after the conver-
sion of Guntekal-Bangalore MG line
into BG has been completed.

{¢) The work is expected to be
started shortly,

Fertllizer Plant at Paradip

3213. SHRI SHYAM  SUNDER
MOHAPATRA: Will the Minister of
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) what ig the proapect of Paradip
Fertilizers during 6th Plan period;
and

(b) has any progress been made in
that direction other than the fact
that it was accepted in principle?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHR] P, C.
SETHI): (a) and (b). The resource
contraint due to which the imple-



3214. SHRI G. BHUVARAHAN-
‘Will the Minister of RAILWAYS be
yleased to state:

(a) whether the officeg of the Con-
1iroller of Stores and the Dy, Chief
Accounts  Officer/Workshops and
Stores/Parumbur on  the Soulhein
Railway have remawmncd closeg on 3rd
and 4th May, 1974 and whether no
one, including the highest officers
were able to gain entry into the
offices on those days;

(b) wiiether the gazetteg officers
along were permitted to sigp their
aitendance in the Genera) Manager's
Office and were paid salary for those
days;

{c) whether this facility was not
extended to other non-gazetted staft
and all of them were treated as
absent ang denied their wages for
those days; and

(d) whether Government propose
to consider their absence as duty and
refund retrenched wages to them?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Yes, on account

o!inteuapiekeﬁng:hm could
guin entry into the two offices.

(b) The gazetted officers reported
for duty at other places and attended
fo the work assigned to them.

() and (d), In common with other
stafl of the Southern Ruilway who
did not attend office or report for
duty on 3rd and 4th May, 1974, the
staff of the two offices in question
were treated as on strike on these
two days. However, the request to
treat the period as ‘Leave Due' s
under consideration.

Setting up of an Electro-Thermal
Phosphoric Unit

3216. SHRI B. S BHAURA: Will
the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether Government have a
proposal under consideration to set
up an electro-thermal phosphoric
unit in the country with the techno-
economic collaboration of the United
Stateq of America; and

(b) if S0, the factg thereof?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHR] P C
SETHI): (a) and (b). The informa-
tion is being collected and will be
laid on the Table of the House.

Progress in Electrification of Tracks

8217 SHRI M RAM GOPAL RED-
DY: Will the Minister of RAILWAYS
be pleased to state:

(a) whether progress in electrifi-
cation of tracks ig not to the desired
extent; and

(b) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) and (b). Yes.
Due tg financial constraints, limited
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funds arq being made available for
electrification projects, which 1s affect-
iﬂl‘c:wpmmotmﬁond
tracks.

et § firercer @ forly Prerdt oft Frarfien

3218 % TT & W7 VAR
wtr Fhew o wary € o S8R
fir

(%) wr wieim A<
giow & firgr & fad wi2-eR dex
frqwr soft ¢, afz &, Y frg s
9T WX fasr fe vt ov

() 1973-74 & feqgw el
a7 e B vrovare Asw wr f,

(n) s & aF @M ¥ A
w7 & fomrd farg wemwre & Wl
¥ o sdard) ® o€ §, WY

(%) Twwr war afoms frsa ?

aven site wdow ot (ot o
o ¥Y) : (¥) wrehw Faew e
grg 9w Iuw s fawme
TraAT & wat AR MO & g e
o frgfer & ot & 1 g W &
frafier e 3w onre, Wt @ zAT
amar g% fawer qq g9 8

(@) & (w). guam gy & a
Y & 9 AT gEw e TRy W ARy )

fnw
Y frwrdt ot e & Fordt oW/
wrkenfY

wrofy 34w e garr fafaw
womst & s smawwAr ¥ T
frgrord Wit fagfar v &
fad fewret w1 eqrfle s it
¥ fear amr ¥ 139 fewrent & wegae
# firdy wrivew 9t o7 ardee £ frefrr

EERTEFESENE
§§i&a§§3§i*
23223877 23]
Tiiagdidily
S HITLIH

foar sram & afx afx 37§ s TS
qTGT HIAT § AT TARY FTTINT AT
drerefue & Wt § 1 3gaT R
fawrs gram & e frqer ol
A oW dm & wwel ¥, wrehw
Fdow frmw Tredre Wi wqdry T
qat ¥ Frwroer fed o &1 g Ay
¥ gl drercfng & fag frne et

fermfow o7 o wrfc & 1

5§ ogert wfufy wew @
Fere %1 deyrm faefr srevel g



1) Writién Answers VAIBAKHA 14, 1808 (SAKA)

wfer giwel & waf st widw
gy W Wi e S W @)
weat ¥

mum; drugy distributed

3219. SHRI K, 8. CHAVDA: Will
the Minister of CHEMICALS AND
FERTILIZERS be pleased to gtate:

(a) when and how the pooled
prices of drugs distributed by IDPL
were fixed;

(b) what is the profit made by
IDPL on the distribution activity
of importeq bulk drugs during last
three years and whether Government
propose to do cost examination of all
the priceg of bulk drugs of 1DPL;

(c) are the pooled priceg fixed for
drugs distributeq by IDPL higher
than indigenous prices; and

(d) if so, reasons thereof?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHR] P C
SETHI); (a), (c) and (d). The
pooled prices of importeq drugs dis-
tributed through IDPL were first fixeg
in 1970 on the basis of weighted ave-

pooling
and subsequently, is laid on the Table
of the House. [Placed in Library. See
No, LT-10775/76]. Only in respect of
two drugs, namely, Phenobarbitone
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(b) IDPL do not maintain separate
trading accounty for imported bulk
drugs/drug intermediates being distri-
buted by them. Moreover, the profit-
abiﬂtyha;almtobevicwedinthn

text of the system of povled prices
sale of imported and indi-

loss on the latter may be compensated
by the profits on the former. The
distribution of bulk dgrug is done by
the Marketing Division of IDPL which
is treated as a separate trading unit
for this purpose, The profitability of
Marketing Division in trading of
thega drugs during the initial years
resulteq in losses, However, during
the last three years, the Marketing
Division hag made the following pro-
fits: —

197374 . . . Rs. 93 Lakhs

1974-75 . . . Rs. 265 Lakks

197576 . . . Rs. 55 Lakhs
(provisional,

Memorandum from drug manufac-
turers’ Association

3220. SHRI MANUBHAI N. PATEL:
Will the Minister of CHEMICALS
AND FERTILIZERS be pleased to
state:

(a) whether Government have re-
ceived any memorandum from
various drug manufacturers’ Associa-
tions in regarg to the implementation
of the Hathi Committee recommenda-
tions; and

(b) if go, the salient features there-
of and Government’s reaction to the
suggestiony contained #n National
sectors memoranda?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI P C.
SETHI) : (a) and (b*. Yes, Sir,
Various drug mmnufacturers’ Associa-
tions have submitted memoranda on
the recommendations made by the
Hathi Committee for Governments
considerution. One sector of the drug
industry ia of the view that pricing
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policy should be dynamic to promote
the growth of the industry, licensing
ang other constraints ghould be re-
moved tg enable fuller utilisation of
ihe capacity of existing units fuller
use of technological gkill and other
capabilitieg available in the country,
ihe abolition of brand names for drugs
will aggrevate the problem of spurious
and sub-standarg drugs and all sec-
tors should contribute to the growth
©f the economy and national develop-
ment 1n their own way and that there
should be no conflict between the
sectora.

The Indian sector are of the view
thet while accepting the recommends-
tion that the public sector should be
given a promunent role in the deve-
lopment of drug industry, the Indian
drug manufacturing units should be
allowed to manufacture formulations
without manufacturing connected bulk
drugs, reduction of forelgn cquity to
40 per cent forthwith and 26 per cent
progregsively ang general acceptance
of various recommendations made by
the Hathi Commiitee in regard {o the
encouragement to be given to Indian
sector and thercby reduce the capa-
bility of foreagn firms by curtailing
their production to the approved
capacity.

Government have already accepted
the recommendation that a leadership
role should be given tp the public
sector and that the Indilan <ector
shoulg be encouraged in the manu-
facture of drug and pharmaceuticals
in the country The various other
suggestions have heen notad

Wome,, gang in Deilbi-Howrah Delux
and Rajdhani Chair-car

3221 SHRI 8 N SINGH DEO*
Will the Minister of RAILWAYS be
pleased state:

(a) whether during the last three
years a numbe;r of complaints have
been received that a gang of women
is opersting in Delhi-Howrah Delux
and Rajdhani Chair-car for stealing
ornaments of wOmen passengers

Written Answers

56
(b) it so, the nature of such com-
plainty and the nsmes of
found to be involved in
gang 3o far; and

(c) the action taken upto date for
the safe journey of the passengers?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUITA SINGH): (a) ang (b). No
specific complaint of theft of passen-
gers’ belongings by « gang of women
operating in Delux/Rajdhani Express
has been received. However, during
August 1875, 4 ladies namely (i) Smt,
Sita Dass w/o. Bimal Das, (ii) Smt.
Munj Bala Dass w/o Satish Chander,
(1it) Smi. Puspa Biswas w/0, Prohulla
Biswas and (iv) Smt. Menu Ra w/o
Manohar Rai were arrested by the
Railway Police at New Dellu Station
in suspicious circumstances  Durning
their interiogation, the arrested ladies
confessed to have comnuttled two cases,
one mvolving theft of ornaments
worth Rs 15,000/- of 4 lady who was
boarding Rajdhani Expiess on 16-8.75,
and the other of a wallet contaimng
ornaments (diamonds) from another
lady passenger who MWag PassIng
through the exit-gate at New Dell
Station on 29-7-75

The entire stolen property of buth
these cases has heen 1ecovered and
the case, have been challaned bwv the
Polsce,

(¢) Delli-Howruh A C  Delux
trai;n is being escorted by Govern-
ment Railway Police Armed guard as
well ag Government Railway Police
plain clothes staff

2. On arrival of Rajdham Chair Car
and Delux train at platforms of halling
stations, Government Raflway Police
staff pairol the platforms ang keep
constant vigil to detect the criminals
and other undesirable elements on the
platforms and in the iralns,
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3, Sourceg are also deployed to col-
lect intelligence about guch elements
and suitable preventive measures gre
%fnby the Government Railway

ce.

Oil grilling in Galst and Bakniiala

3222, SHRI H. N. MUKERJEE:
DR. RANEN SEN:

Will the Minister of PETROLEUM
be pleaseg to state:

(a) when exactly Government pro-
pose to start drilling operation at
Galsi;

(b)Y whether Oil and Natural Gas
Commission has found oil and gas in
Bakultala area of 24 Parganag in West
Bengal; and

() if so, the facts thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM (SHRI
ZIAUR RAHMAN ANSWARI): (a)
Drilling operations at Galsi are ex-
pected to be started by about Sep-
temper, 1976

(b) and (c). No Sir, not so far,

Representiation to connect Karwar
Port by Railways

3223. SHRI P R. SHENOY: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether a representation has
been received to connect the Karwar
Pory in Karnataka to the Indian Rail-

way gystem; and

(b) if so, the reaction of Govern-
ment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SBINGH): (a) Yes.

(b) A preliminary Engineering and
Trafic Survey was carried out recent.
Jy for @ rail link from Hubli to
Karwar. The examination of the sur-
vey reports hasg revealed that tihs

line having length of 161.29 kms. will
cost Rs. 34.8 crores and yield a return
of 019 per cent by D.C.F. method.
In view of the very low traffic pros-
pects the project has been shelveg at
present

Persong arresieg for stealing rmailway
property in Sealdah Division

3224. SHRI SAKTI KUMAR SAR-
KAR: Will the Minicter of RAJL-
WAYS ba pleased to state

(a) the number of persong arrested
during 1974-75 in Sealdah Division,
for stealing Railway property;

(b) how many of them
arrested in 1972—74 also; and

(¢) the steps taken and resulls
achjeved to save the Railway pro-
perty from the miscreants ip this
Division?

were

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) 429 & 525 per-
song were arrested in the Sealdah
Division for stealing rallway property
during 1974 and 1975 respectively.

(b) T persons who were arrested in
1974-1975 were also arrested during
the period 1972—74.

(c) The following steps have been
taken to save railway property from
the miscreants jn the Sealdah Divi-
sion; —

1. Most of the goods traine carry-
ing valuable commodities like
fron, cement, {oodgrains,
sugar atc. moving in block
loads are escorteq by armed
RPF particularly during night.

2. Vulnerable sectors and black
spots are being patrolled by
armed RPF staff as far as
possible.

3. CIB/RPF staff are making
surprise raids and searches at
criminal gens and receivers
godowns and shops.
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4, Suparvision by RPF officers
tightened up.

5. RPF/Crime staff detaileq In
Mufty to effect red-handed
arrest of Rly. criminals,

6. Close ligison ig maintained
with CID Police & Local GRP
for rounding up criminals ang
for detention of known crimi-
nals under MISA, Till date
123 criminals/recelvers of
stolen Rly. property have
been detained under MISA
on the initiative of RPF.

As g result of the steps taken, some
jmprovement in the incidence of

<rime in this Division is noticeable.

Shortfall in Class I, III ang IV
Employeey

3225. SHRI S. M. SIDDAYYA: Will
the Minister of RAILWAYS be pleased
10 refer to the reply given to Starred
Question No. 266 on 2Tth January,
1976 regarding measureg laken to
recoup shortfall of SC/ST n Class 1
to 1V and state:

(a) whethey the shortfall in Class
II, Class III and Class IV categories,
both in direct recruitment ang pro-
motion has been made good by 2ist
March, 1976; and

(b) if so, the factg thereabout?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH), (a) and (b). Vacan-
cies in Class II are normally filled by
promotion of suitable Class IlI em-
ployees Reservation for Scheduled
Jastes and Scheduled Tribes in such
promotions has been introduced with
effect from 20-7-1974. There is, how-
-<ver, no carry-forward of reservations
from year to year in the event of an
adequate number of SC/ST candidates
not being available in any particular
year,

Ag & result of launching of special

tment/promotions have been

made at the end of March, 1976:
No. sppointed
s§C ST
Class II1
Recruitment categorics 1612 1714
Promotion cate gories 3513 2827
Class IV

Recruitment categotics 2703 5836
Promotion categorics 1174 1477

Fertilizer Planis ai Paradip and at
Mathura

3226. SHRI ARJUN SETHI: Will the
Minister of CHEMICALS AND FERTI-
LIZERS be pleased to reply given to
the Starregd Question No, 320 on 30th
March, 1976 regarding assislance by
World Bank to Public Sector Fertili-
zers Projects ang state

(a) whether stepg are being taken
to change the origina] plan for
?undlp and Mathura Fertilizer Pro-
jects keeping in view, the internal
resource constraints, scarce foreiga
components required for the plants
and favourable prospeci of Oilfield in
the Bay of Bengal;

(b) if so, the facts thereof; and

() the specific steps taken in this
regard?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI P. C
SETHI): (@) to (c). Methura &nd

Paradip projects have not yet been
taken up for implementation due to

the rescurce constraint, Apart from
in our offshore regions have necessitat.
‘ed 8 review of the feedstock to be



(a) whether Goverpment have
been urged to review industrial
licences granted to foreign drug com-
panies; and

(b) if s0, the decision taken theres-
en?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI P. C.
SETHI). (a) and (b). The Committee
on Drugs and Pharmaceutical Industry
whose report was laid on the Table of
the House on 3-5-1975 has made cer-
tain recommmendations concerning the
role of the public sector, the steps to
be taken to encourage the Indian sec-
tor while graniing industrial licences.
the manner in Which excess production
of the foreign companies may be regu-
Jarised, etc. The relevant data with
regard to excess production in respect
of production and in respect of foreign
majority companies is being collected
and compiled for taking appropriate
action thereupop,

Tral, accidents daring March and
Apell, 1976

3228, DR, RANEN SEN: Will the
Minister of RAILWAYS be pleased 1o

(b) how many peoply were killed
ag a result thereof;

(c) the tota] damage to ratlway
property assessed;

(d) whether Government have set
up ap enquiry commitiee to look into
the matter; and

(e) if g0, the facts thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) From 1.3-1976 to
20-4-1978 (upto which date informa-
tion is available), 119 train accidents
took place in the categories of colli-
sions, derailments, traing running into
road traffic at level crossings and fires
in traing on the Indian Government
Rallways.

(b) 6 persons were killed.

(c) The cost of dammge to railway
property, such as rolling stock and
permanent way, etc., hag been estimat-
ed at approximately Rs. 2505.100.

(d) and (e). An enquiry ig held into
each accident by railway officers &
Additiona] Commigsioners of Railway
Safety who function independently
under the Ministry of Tourism and
Civil Aviation. According tc the find-
ings of the Inquiries, the causes of
thess accidents are as under:—

(i) Fadlure of railway staff—43

(ii) Failure of persons other—14
than railway staff

(ili) Failure of equipment—25

{iv) Accident -5
(v) Cause not yet fnalised—32

Total 118
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Stady mads By NP.O. fér ecbndmy
in use of Dilssel

3229. SHRI P. GANGA REDDY:
Will the Minister of PETROLEUM be
pleased to state;

(2) whethe, Natiomal Productivity
Council had made a study to achieve
economy in the consumption of
diesel ofl; and

(b) if so, the broad outlines of the
study.

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM (SHRI
ZIAUR REHMAN ANSARI): No
such study was made recently by the
National Productivity Council How-
ever, in 1966, a study was conducted
by the Council in one of the State
Road Transport Corporations.

(b) The study estimateg the poten-
tialities of reducing the diesel oil con-
sumption from 27 litres/100 kilo
metreg run to 22 litres/100 kilo
metres run on the following basis:—

(iy Analysis of the fleet with
respect to various deficiencies ver-
sus dlesel consumption;

(ii) Eveluation of norms of Dle-
sel Consumption after artual ex-
perimentation;

(iii) Rescheduling of Bus Routes;
and

(Iv) Gearlng up organisational
procedures for more effective ron-
trol

Disposal of condemneqd old locomotives

3230. SHRI PRABODH CHANDRA:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether Government have
decided to do away with condemned
old locomotives in the country; and

{b) 1t so, the mode of disposal pro-
posed for them?
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THE DEPUTY MINISTHER IN THE

MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Yes. As per the
extant ingtructions condemned ioco-
motives are dizposed of.

(b) The disposal i3 made through
auction/tender sale.

Manufacture of Sodlum Dichromate by
Tatas

3231 SHRI DHAMANKAR: Will
the Minister of CHEMICAL AND
FERTILIZERS be pleased to state:

(a) whether the manufacture of
Bodium Dichromate {s exclusively re-
served for the Small SBcale Sector;

{b) whether the Tatas are proposing
to set up a large sized Sodium Dichro-
mate Plant in Orissa In collaboration

with a State Government Undertaking;
and

(e) if so, whether permission has
been granted to the Tatas for the pur-
pose?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI P. C.
SETHI): Yes, Sir,

(by ang (¢). The information is
being collected ang will be laid on the
Table of the House,

British Assistance in Interpretation of
0il Exploration Data

$232. SHRI N. E. HORO: Will the
Minister of PETROLEUM be pleased
to state:

(a) whether the British Govern-
ment has offered to depute some offi-
cials to provide technical assistance to
India in the Interpretation of Offshore
oll exploration data; and

(b) if so, the decision of
Government thereon?

THE DEPUTY MINISTER [N THE
MINISTRY OF PETROLEUM (SHRI

1odlan



6s Written Answers VAISAKHA 14, 1808 (SAKA) Written Answers

ZIAUR REHAMAN ANBARI):
{(a) and (b). During the visit of
Lord Balogh, the then Minis-
ter of State for Energy. UK.
to India in January 1975, matters
of mutual interest concerning the oil
situation were discussed. He offered
to provide facilities for training Inman
personnel in the U.K. as also to depute
their experts to India for short periods
for rendering technieal assistance to
India 1n oil exploration and produc-
tion. Discussions have since been helg
nical assistance offere by the UK.
Department of Energy to identity the
areag of mutual co-operation. Tech-
nical assistance offered by the UK
Government woulq be utilised to the
exient necessary at the appropiiate
time,

Motor Industry's plea for providing
Petrol gquota at reduced price

3233. SHRI R S. PANDEY:
SHRI Y. ESWARA REDDY:

Will the Minister of PETROLEUM
be pleased to state:

(a) whether motor car indus-try has
urged Government to arrange mini-
mum monthly quofa of 100 litres of

petrol per vehicle at a reduced rate;
and

(b) if so, the reaction of Gowern-
ment thereio?

THE DEPUTY MINISTER 1IN THE
MINISTRY OF PETROLEUM (SHRI
ZIAUR RAHMAN ANSARI): (a) No
such request from the motor car in-
dustry hag becn received in the Min-
istry of Petroleum. A somewhat si-
milar request was, however, received
last year from a Taximen's Associa-
tion but the system of dual pricing
for petrol has not been acceptable.

{b) Does not arise.

Complainis against Station Master and
Farcel Clock of Gondia

4284. SHRI SARJOO PANDEY: Will
the Minister of RAILWAYS be pleas-
ag to state:
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(a) whether D, S, and D, C, 8. from
Nagpur went to Gondia Rallway Sta-
tion to enquire into the complaints
made against the Station Master and
Parcel Clerk;

(b) whether they have submitted
any report; and

{c) the steps being taken in the
matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) to (c). Nu. How-
ever, Divisional Commercial Superin-
tendent, Nagpur held a meeting on
9th December, 1975 with the vegetable
merchants of Gondia to look into their
grievances which broadly related to:

(i) Late delivery of parccls

(i1) Detention of parels due to
non-louding by vertain tramns and
refusal by parcel staff to accept
booking.

(iii) Request for transfer of exist-
ing station gtaff who are there for
long.

The following decisions were taken:

(1) At the request of the mer-
chants delivery of perishables at
platforms had been stoppei{ and
transferreq to parcal officc Some
delay was unavoidable in the pro-
cess of transfering the parce's from
platforms to the parcel office, which
is at a distance, before delvery
could be granted. The guesticn of
reverting to the old sysliem of giv-
ing platform delivery if maiority
of the merchants desire dehvery on
the platform itself is under the con-
sideration of the Railway Adminis-
tration,

(ii) Az loading of parcels iz ne-
cessarily to be done wnthin the
scheduleq stoppage and avsilability
of room in a particular train. all the
‘p&mls Cou]d not be loaded in a
particular train

Booking of parcels at Gondia is
done from 8-00 hours to 12-00 hours
and from 14 00 hours to 17.30 hours,
As the hours of working are strict-
ly obsarved, the request from the
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merchants to accept booking beyond
the closing hourg could not be ac-
ceded to.

(iii) The system of periodical
transfer js at present kept under
abeyanv:. Nevertheless a new Sta-
tion Master has since been posteg at
Gondia and arrangements have
been made to keep a close watch on
the working of the Parcel Office at
Gondia.

Teafic on Jhanjharpur-Vacbapatl
Nagar Railway lines

3235. SHRI BHOGENDRA JHA:
Will the Minister of RAILWAYS be
pleased to refer to the reply given to
the Unstarreq Question No 210 on
9th March, 1976 regarding opening of
Jhanjharpur-Andhrathari  section for
traffic and statie:

(a) whether Jhanjharpur-Vachaspati
Nagar portion of the Jhanjharpur-
Loukahabazar ratlway line has since
been opened to traffic;

(b) if so, facts thereabout;

{c) what is the latest position with
regard to the Vachaspati Nagar-
Loukahabazar section of the line being
completed and opened to traffic; and

(d) what is the latest position with
regard to the already ‘approved pro-
ject’ of the Sakri-Hasanpur line, the
reply of the State Government and
time-schedule for starting and complet.
ing the construction work?

MAY 4, 1976
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The work on the Vachaspati Nagar-
Laukshabazar section is also held up
ag the State Government of Bihar
have not taken any decision on the
question of bearing the cost of land
acquired for the purpose. Incident-
ally the project has made considerable
progress and can be opened to traffic
within a short period.

(d) Final reply from the Govern-
ment of Bihar for bearing the cost of
land and earthwork for Hasanpur-
Sakri project is still awaited. Esti-
mate can be sanctioneq and schedule
of construction can be drawn up after
financia] arrangements are
by the State Government.

Arrest of s0ome officialy of Assam Oll
Company, Digboi

3236 S'_HRI NOORUL HUDA: wWill
the Minister of PETROLEUM be
pleased to state:

(a) whether the tieneral Manager,
the Chief Marketing Manager and
some other senior officials of the
Assam Oil Company, Digboi, Assam
were arrested under D.IR. and put in
jail in the month of August, 1975,

(b) if 80, the reasons for such arrast;
and

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM (SHRI
ZIAUR RAHMAN ANSARI): (») &0
(¢). Three genior ofMicials of Asmam
Oil Company viz. General Manager,
Chief Marketing Manager and Technl.
cal Manager were arrested on 31st July,
1975 under Defence of Indiy Rdes
for certain irregularities In the dis-
poaal of cement stock and were -
manded in Dibrugarh Jail, but were
subsequently released on 2nd August,
1978, Investigation of the
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Price of Imporied Pesticide

8287, SHRI BISWANARAYAN

Will the Minister of CHEMICALS
AND FERTILIZERS be pleaseq to
state:

(a) whether it has been brought
to the notice of the Government that a
subsidiary of a foreign company is
selling imported pesticides, after for-
mulation at exorbitant price and
earning more than 200 per cent profit
thereby; and

(b) steps Government have taken or
propose to take to bring down (ts
price tg benefit the farming commu-
nity, particularly small and marginal
Iarmers in the country?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI P. C
SETHI): (a) No, Sir.

(b) Does not arise.

Poor ofl-take of Nitrogen Fertiliper

3238, SHRI VEKARIA:
SHRI KRISHNA CHANDRA
PANDEY:

Will the Minister of CHEMICALS
AND FERTILIZERS be pleased to

(a) whether more than 1.5 lakh

tonnes of Nitrogen Fertilizers are in
stock with the fertilizer manufac-
turers

(b) No 8ir, the present arrange-
ments are useful in working out a co-
ordinated plan for movement by rail
of fertilizers in the diffcrent parts of
the country.

Smuggling in sale and purchase of raw
material by foreign drug firms

3239. SHRI SOMCHAND SOLAN-
KI: Will the Minister of CHEMICALS
AND FERTILIZERS be pleased to
state:

(a) whether Government have re-
ceived complaints of smuggling activi-
ties indulged in by foreign drug manu-
facturing companies in our country
involving unauthorised purchases and
sales of raw materials;

(b) if so, particulars of such activi-
ties which came to light during the Jast
three years and the companies in-
volved; and

(c) what action Government propose
to take agamnst these firms and to
check repetition of such unlawful
activities?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI P. C.
SETHI): (a) to (c). No instance of 3

ml‘uhltor which they were given
licences and have been selling these
as their own manufactureq material
has come to the notice of Govern-
ment. Therefore, the question of
taking any action does not arise.

Prodaction of drugs by M/s. Abbos,
Phsers, Hoechst and Glaxo

3240. SHRI SOMCHAND SOLAN-
KI: Will the Minister of CHEMICALS
AND FERTILIZERS be pleasej to
state:

{a) the particulars of actual bulk
drug and formulation production and
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(b) anticipaled turnover of bulk
drugs and formulations on implements-
tion of all the projects for which these
companies hold approvals;

(c) total outflow of foreign exchange
for the lagt three years in respect of
each of these companies on account of

(d) what measures Government pro-
pose o introduce to cut down the
foreign exchange remittances by

foreign drug manufacturing compa-
nies?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI P. C.
SETHI): (a) to (d). Information s
being collected and will be laid on
the Table of the House,

Masufacture of Analgin Formulations

3241. SHRI SOMCHAND SOLAN-
KI: Will the Minister of CHEMICALS
AND FERTILIZERS pe pleasej to
stabte:

{(a) whether technology for manu-
facture of Analgin formulations s
available indigenously,

{b) if so, what are the capacities
allowed to foreign drug manufacturing
units vis-g-vis Indian/public sector
units; and

(¢) whether raw materials in excess
of approved capacities were being
allowed to foreign firms, if so, the
particulars thereof?

THE MINISTER OF CHEMICALS
AND FERTILIZENS (SHRI P. C.
SETHI): (a) Yes, 8ir,

(b) In the organised sector, in near-
ly all cases the capacities for manu-
facture of formulation like tablets,
injections ete. based on Analgin, either
singly or in conibination with other
bulk drugs, are indicated within over
all approved eapacities of the relevant
category of formulations. Similarly
no data about approved capacities
elther covered by Registration Certi-

ficateg or in the smal] geale sector
can be given.

(c) From the data of releases of
Analgin made to various firms during
the years 1872-73, 1873-T4¢ and 1074~
75, it is observed that only 5 com-
panies in organised sectar with more
than 40 per cent foreign equity re-
ceivegd supplies of Anaig'n. Partie
culars of these supplics are given in
attached Statement I In the case of
M/s Hoechst Pharmaceuticaly Ltd.,
the requirements for Analgin comes
to 3265 tonnes pa. However on the
basis of the best of past two year's
releases, their entitlement is 131
tonnes.

Till 1972-73 allocations of Analgh
were made on the basis of the State
Drugs Controllers recommendations,
From 1973-74 the canelised bulk
drugs, mcluding Analgin, are released
best of twop years' recleases or the
quantity recommended by the Stawe
Drugs Controller whichever ig less.

M/s. E. Merck have no approved
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Statement

74

(Figs. in Kge.)

S. No. Name of Company

Quantity of A;;:n" released

1973773 1973-74 197475

1 Anglo-French Drugs., Compeny

2 E. Merck (Indis) Lid., Bombay

3 Geoffrey Manters & Co., Bombay

4 Ho:xchst Pharmrceuticals, Bombay

s (i) Martin & Harris L1d. Bombay
(i) Martin & Hsrris Ltd., Calcutta

68s 240
6170 500 825
11508 8800 8100

120680 145450 150000
2030 200 200

.

2100 1250

Original investment by Poreign Firms
and their present equity

3242, SHRI BHALJIBHAI PAR-
MAR: Will the Minister of CHEMI-
CALS AND FERTILIZERS be pleased
to state:

(a) what was the original invest-
ment by M/s. Glaxo, Pfizer, C. E.
Fulford, Abbots, Geoffery Manners,
Hoechst, Roche, Ciba, Sandoz, Cyana-
mide, Anglo French and ICICI and
what is their present equity, frm-
wise;

(b) what are the total sales by
these firms during the last three years
and which are the items over produced
by them; and

(¢) whether Government propose to
take over these firms in the interest
of development of Indian drug indus-
try and giving a bigger role io publie
sector in this industry?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI P. C
SETHI): (a) and (b). Available data
has been indicated in various Annex-
ures to Chapter V of the Report of
Committee on Drugs and Pharmaceu-
ticalg Industry; a copy of which was
lajg on the Table of the House on 8th
May 1978

{v) No such proposal is being cou-
sidered at present.
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Railway Property stolen from Nagpur

$248. SHRI VASANT SATHE: Wwill
the Minister of RAILWAYS be pleas-~
&g to state:

(a) whether Railway property worth
sbiout Rs. 2 lakhs has heen stolen frem
Nagpur during the last one year;
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(b) if so, facts thereof and action
taken or proposed to
matter;

(d) special steps takem and result
achieved in this regard?

MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) No.

(b) Does not arise.

(¢) Kalyan, Pune, Bhusawal, Itarsi,
Ajni, Nagpur, Agra Cantt, and Jhansi.

(d) The following special steps
have bean taken in thig regard: —

1. Hardened criminalg and rece:-
vers of roilway property have been
detained under Maintenance of In-
ternal Security Act.

2. RPF dog squads have been
deployed lo patrol vuinerable areas.

3. Intelligence about movement
and activities of criminals is heing
collecteq by plain clothes staff and
raids/prosecution are launchedq un-
der RP (UP) Act

As a result of these steps, an im-
provement iz noticeahle in the inci-
dence of crime on the Central Rail-
way,

Increase In Railway Revenne due o
sale of Tickels

3247. SHRI SAMAR GUHA: Wil
the Miristar of RAILWAYS be pleas-
ed to state;

(a) over-all increase in Rallway
cevenue due to increase in sale of
tickets during the years 1873-75;

(b) break.up of the revenue earning
for 1st class tickets (Including alr.
conditioned first class) and other elass
tickets; and
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(¢) the expenditure made for im.
proving the amenities for (i) 1st class,
(ii) air-conditioned 1st class and (iii)
other classes during the corresponding
years?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) As compared to
the year 1872-78, the sale of tickets
during 1973-74 hag remaineq at almost
the same level, whereas during 1974-
78 it hag dropped. The earnings on
account of sale of tickets have, how-
ever progressively increased from
1972-73 onwards due to upward re-
visions in fares and increased in lead.

(bY “fhe necessary break-up of
wernings is furnisheg below;

(In crores of Rupees)
Earnings 1972-73 1973-74 1974 7§

From st class tickets
including s ir-conditioned X )
Tot dm' 30.9 37 45.3

From other class>s 312.9 330.0 367.3

(c) Break-up of ¢xpenditure for
providing amenities by class of pas-
sengers ig not mainta:ned Totnl ex-
penditure under the head “amemties
for pas.engers and other Rmiway
users” |5 as under: —

3197373 . . . Rs. 450 Lakhs
1973-74 . . » Rs. 301 Lakhs
1974-75 . . « Rs. 221 Lakhs
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Regprestmtation for allohment of a seat
in Rajya Sabhs to North Cachar Hill
District

3252 SHRI NOORUL HUDA: Will
the Minister of LAW, JUSTICE AND

COMPANY AFFAIRS be pleased to
state:

(a) whether Mikir and North Cachar
Hill Districts 1n Assam have jountly
represented to the Central Government
for allotment of a Rajya Sabha seat to
the North Cachar Hill District; and

{b) the reaction of the Central Gov-
ermnment to the representation?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (DR. V. A
SEYID MUHAMMAD): (a) No such
répresentation has been receiveg by
the Government.

(b) Doas not arise.
Increase of Chemical Production Unit

3253, SHR! SAMAR GUHA, Will
the Minister of CHEMICALS AND
FERTILIZERS be pleased to state

{a) the number of increase in large-
scale chemicals production unitx in
India during the years 19737,
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(b) their bresk-up regarding (i)
foreign companies, (ii) public sector

:‘;:m and (iii) private companies;

{¢) the ltems of chemicals produced

or likely to be produced by such com-
pames?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI P. C
SETHI): (a) to (c). The information
is being collected and will be lajd on
the Table of the Sabha

UNDP. assistance for Bombay High
ol Field

3254 SHRI K, M. “MADHUKAR™:

Will the Minister of PETROLEUM be
pleasad to state;

(a) whether the United Nations
Development Programme has agreed
to extend its assistance for developing
Bombay High oil field; and

(b) if so, the facts thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM (SHRI

ngUR RAHMAN ANSARI): (a) Yes,

(b) UNDP as agreeq to train ONGC
personnel in the specialised aspects of
off-shore o1l field development and
production and in drawing up a basic
development plan for the fleld, which
will include the construction of a
mathematical mode] by means of
which the technical ang economic as-
pects of the numeroys variable factors
can be evaluated.

The UNDP gassistance for thi, pro-
ject will be $679,550.

Fundamental Dutles of Citizens

3255 SHRI B V. NAIK
SHR] SAMAR GUHA:

Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleas-
ed to state:



(a) whether he mdvocated the ine
elusion of fundamental duties of citi-
zans in our Constitution during his
address to the All India Bar Council
convention held at Delthi on 27th
March, 1976; it so, what sre those
fuhdamental duties;

(b) whether these dutieg will be
enforcesble by law;

+ (e) whether such duties are found
in the provisions of the Constitution
of any democratic country and if so,
the names of such countries; and

(d) when Government propose
to give effect to his concept in the
tu_rm of a constitutional amendment?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (DR. V A.
BEYID MUHAMMAD): (ay The
Minister of Law, Justice and Company
Affairs hag put forward this suggec-
tion in the said Convention The

fundamental duties, as enwvisaged,
could broadly be on the following
Hnes' —

(1) Obedience to the Constitution
and Laws,

(i1) Duty to pay taxes,

(i) Duty to respect the rights of
fellow citizens, and

(iv) Obligation to dischaige pub-
lic duties and functions ceunscien-
tiously and honestly,

(b) Yes, Sir

(e) Provisions containing duties and
obligations of citizens are found in 2
number of Constitutions, ike those of
the USSR, Yugoslavia, Nepal,
Czechoslovakia gnd Dominical Repub.
le

(d) It {s not possible to indxca;te
with precision the time that may he
taken to study the matter in detail
ang formulate concrete proposal for
amendment of the Constitution

Appointment of Gay 2nd Kerosas
Agemis

3256. SHRI sa &Nmaﬁo SAV-
ANT

MOHAPATRA:

Will the Minister of PETROLEUM
be pleaseg to state:

() whether any policy has basn
evolved regarding the appointment of
agents and sub-agents for ‘the distri-

"“:l“’“ of Cooking ges and Kerosene;
an

(b) if so, broad features thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM (SHRI
ZIAUR RAHMAN ANSARID): (a) The
review of policy regarding award of
dealerships of petroleum products by
public sector oil companies has not
yet been Analised.

(b) Does not arise in view of (a)
above

Unmanned Raiiway Crossings in
Maharashira

3257 SHRI SHANKERRA(Q SAV-
ANT: Will the Minister of RAIL-
WAYS be pleased to state;

(a) the number of unmanned rail-
way crosgings in Maharashtra; and

(b) what precautions are taken to
avoid accidents at these crossings?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) There were 1.278
‘C' class unmanned level crussings a#
on 31st March, 1875 in Maharashtire
State.

(b) In order to reduce the incidence
of accidents at unmanneqd level cross-
ings, varlous measurer have been
taken such as provision of ‘Stop
Boards’ to warn the road userg of un-
manned level crossings ahead; pro-
vision of whistle hoards enjoining
upon the train drivers to whistle;
periodical census of traffic to deter~
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mine the need for manning of level
crossings; educative campaigng among
Toad users through leaflels, cinema
slides, announcements on loud spea-
kers, radio talks, personal contatts
with drivers ang transport associa-
tions; surprise checks at level cross-
ings, etc. Most of the State Govern-
ments have legislated under the Motor
Vehicle Rules to make it obligatory
on the part of the drivers of motor
vehicles to stop short of unmanned
level crossings and only then cross the
railway track with the conductor
walking ahead. Checks are also con-
ducted in co-ordination with police
authorities to ensure rigid compliance
with the Motor Vehicle Rules by the
road users. All State Governments
ang Union Administrations have also
been requested to strictly enforce the
provisions of Motor Vehicle Rules; to
inscribe the word “DANGER" on the
top of road signs provided at the ap-
proaches to all level crossings.

Management patterns of Esso and
Burmah Shell afier take over

3258. SHRI SHANKERRAQO SAV-

ANT: Will the Minister of PETRO-
LEUM be pleased to state-

(a) what iz the difference between
the management pattern of Essp and
Burmah Shell after their take-over;
and

(b} what was the expected return
to the exchequer from each of them
during the last year and what was the
actual return?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUN (SHRI
ZIAUR RAHMAN ANSARD (a)
There is no basic differcnce between
the management pattorns of Hindus-
tan Petroleum Corporation Limited
(formerly ESSO) and Bharalt Refine-
rleg ldmiteq (formerly DBurmah
Shell). They are both managed by
Bosrds of Directors in accordance
with the guidelines for management
of Public Sector Undertakings
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(b) As expected Hindustan Petro-
Jeum Corporation Limited which was
formed in 1974, declareq g dividend
of 15 per cent on itg equity capital of
Rs. 10 crores in 1975. The GCovern-
ment’s share of the dividend on 74 per
cent of the equity capital referreg to
above, owned by the Government of
India, came to Rs. 1.11 crores.

Bharat Refineries Limited (Burmah
Shell) was taken over by the Govern-
ment only with effact from 24th Janu-
ary, 1976 ang therefore, no return was
either expected or actually accrueg to
the exchequer from that company
during 1975.

Rajdhani Express Trains

3259. SHRISHANKERRAO SAVANT:
Wil the Minister of RAILWAYS be
pleased to state:

(a) the profit earned/loas incurred
on the Delhi-Bombay and Dellyf-
Caleatta Rajdhani Express trains qui-
ing the last two years;

(b) whether sumilar traing are pro-
posed to be put on the Delhi-Madras
track and if so, when: and

(¢) why are Delhi-Bombay and
Delhi-Calcutta Rajdhani Express not
run daily?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH) (a) It i1s not customary
to maintain expenditure on individual
train  However, as per recommenda-
tions of the Publhic Account- Com-
mittee in their 195th Report (January,
1976) studies are in prugress for work-
ing out the total cost of operating the
Rantham Express trains for assessing
their financial remunerat:veness.

() No.

(c) For want of Special types of
Coaches fit to run at 130 KMPH on
Rajdhani Express it 1s not possible to
raise their frequency at present.
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Changes In Rallway Timp Table after
Publication

3260. SHRI 5. C. SAMANTA: Wil
the Minister of RAILWAYS be pleased
to state:

(a) whether the Rallway adminis-
tration make far reaching changes in

the Railway Time-Table after its pub-
Heatlon;

(b) whether he is aware thag it cau-
'se8 great inconvenience to the travel-
ling public in the absence of any
firegh or amendeq issue of the Time-
Table being available; and

(c) whether the publication of the
Railway Time-Table after every six
months ig proposed to be resumed?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) and (b). No How-
ever, mid-term changes have been
made in the time-table consegquent
upon the introduction of new trains,
dieselisation of trains or increase in
the frequency of existing train services
ang these changes are given publicity
through press notifications and station
Notice Boards.

(c) Yes. It is now proposed 1o
publish time-tables half-yearly com-
mencing from May, 10768 isane.

Raflway Hney in Backward and Hilly
areas

326]. SHRI RAJDEO SINGH: WwWill
the Mimnister of RATLWAYS be pleas-
ed to state:

(a) whether the Annual Plan for
1976-77 envisages an outlay of
Rp. 418 crore;

(b) whether it includes schemes for
construction of Rallway lines to pro-
mote the development of backward
and hilly areas; and

{c) i so, the sallent features of the
acheme?
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MINISTER
MINIBTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Yes.

(b) Yes
(cy With a view to making it flnan.

areas, a new policy was enunciated in
the year 1973, the salient features of
the scheme are as follows:

(i) Exemption, full or pariial, from
payment of dividend liability to
the General Revenues during the
period of construction and for a
specified number of years after
completion and opening to
traffic;

(ii) Participation of State Govern-
ments or local authorities, in re-
ducing the cost of construction
by giving the land and labour
content of construction free of
cost,

(iil) Suitable adjustment upwards of
fares and freight structure ap-
plicable to the newly constructed
hne which in common parlance
is called ‘inflation of chargeable
mileage': and

(iv) Levy of fares and fre.ght on a
discontinuous basis so as to be
a set off against telescopic struc-
ture of standard fares and
freight

Law Books in Hindl

3262. SHRI RAJDEO SINGH. Wil
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state;

(a) whether hig Ministry is imple-
menting a scheme which envisages
production of law books in Hindi for
use ag text-books in the Universities
and reference books for the piactls-
ing lawyers in the Hindi-spealting
Stntes:

(b) whether for ensuring effective
implumentation of the scheme any



8o

evaluation committee has been set up;
and

(c) if so, the personnel of the com-
mittee?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (DR. V. A,
SEYID MUHHAMAD): (a) Yes, Sir.
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(b) An ad hoc Evaluation Commit-
tee has been set up with effect from
the 25th July, 1975 for a period of
one year or till a regular Evaluation
Committee is constituted, whichever
is earlier.

(c) The following persons are the
members of the ad hoe Evaluation
Committee.

1. Dr. (Shrimati) Shraddha Kumari

2. Dr. G. C. Kasliwal

. L] -

3. Dr. B. R. Chauhan , .

4.8hri B. K. Sharma, Member-Convener

. Reader, Faculty of Law, Lucknow University
Lucknow.

« Professor, Faculty of Law, Udaipur Uni«
versity, Udarpur.

. Professor and Head of De
and Dean Faculty of Law,
University, Simla.

riment of Law
machal Pradesh

+ Secretary, Official Lan islative
Comn;i;sion._ New ﬁ‘:‘fh? .gaf ze’x-cﬁd?:
Secretary, Hindi Advisory Commitice for
the Minstry of Law.

Mangla Fertiliser factory in Mangalore

3263. SHRI RAJDEO SINGH: Wwill
the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether Mangla fertiliser fac-
tory in Mangalore has gone into pro-
duction;

(b) whether the factory has pro-
moted a farm gervice to teach farmers
how to use fertilisers economically
thereby cutting the cost by 20 to 30
p.c.;

(¢) whether by teaching the farmers
ang producing urea the saigd factory
ig saving foreign exchange; and

(d) if so, the amount of foreign ex-
change saved last year and whether
the pattern of economic use would be
introduced in other parts of the coun-
try?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI P. C
SETHI): (a) and (b). Yes, Sir. The
company has reported that they have
established “Mangla Farm Service” to
educate the farmers on betier and efft-
cient utilisation of fertilisers aimed at
achisving higher yields, with reduced
fertilizer application. The company in

addition 1s promoting other scienfific
and profitable farming techniques as
part of the “Mangla Farm Service”.

(¢} and (d). It 1s not possible to
quantily precisely the saving :n foreign
exchange achieved through the efficient
use of fcrtilizers, It 15 Government’s
policy to maximise farm prnduction
through, among other things, the effi-
cient yse of fertilizers.

Deraiment of train on Jabbaipur-Al-
lahabad route

3264. SARDAR SWARAN SINGH
SOKHI W:l the Mimster of RAIL-
WAYS he pleased to state:

(a) whether any irain on Jabbal-
pur Allahabad route wag derailed on
8th April, 1876 and traffic was affected
for the whole day as a result thereof;
and

(b) if so, the causes of derailment
and steps Government propose to taka
in this regard for future?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) and (b). On
8.4-1976, while R 50 Up goods train
was running between Chitahara and
Khutaha stations on Satna-Allahabad
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siwe line section of Central anﬂwa.v,
it collided with the part load of X/33
Down goods left in the section. This
resulted in the derailment of one
wagon of R 50 Up goods and 5 wagons
of the parted load of X/25 Down goods.
As a result, through trafic remained
interrupted from 04.10 hours to 17.00
hours on 8-4-1876.

. The cause of the accident is under
investigation. Suitable action will be
taken on receipt of the inquiry report.

Fire in 479 Up Passenger Train near
Motipur

3285. SARDAR SWARAN SINGH
SOKHI: Will the Minister of
WAYS be pleased to state:

(a) whether 479 Up passenger train
. while approaching Motipur Railway
Station of Muzaffarpur-Narkatiaganj
gection of the North-Eastern Railway
-caught fire on 8th April, 1976;

(b) whether many women passen-
gers and children were geriously in-

(c) whether any passenger died due
to the fire; and

() it 5o, tacts thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) to (d). At about
11.07 hours on 8-4-1976, while pas-
" genger train No. 470 Up was entering
Motipur station, one lady passenger
with a boy in her lap jumped out
alongwith her daughter from a second
clags coach, marshalled fifth from the
engine, as it had caught, fire. The
father of the lady passenger and her
¢lder son jumped out later on the
flatform. The lady passenger sustain-
ed grievous injuries ang is reported
10 be progressing. Whereas her father
and one child received simple injuries,
the two other children escaped with

. frivial injuries like petty bruises etc.
Al other passengers alighted safely.

- The affected coach was immediately
-detached and isolated. The train left

uui.me" m..nm

RAIL-~ .

-:uoum» without the ‘comch’ ;ﬂn 8
detention of one hour ane Jorty
m.lnuﬁu. ' _

Rallway Officer in possession of huge
. Amets '

. 3268, SARDAR - SWARAN SINGH -
SOKHI: Will the Minister of RAIL«"

WAYS be pleased to state:

‘(a) whether recently any Rallway
officer has been caught by Railway Vi-
gilance at Madrag possessing assets
grossly disproportionate to hig known
sources of -{income;

(b) if so, the facts thereabout and
the assets standing in his name; and

(¢) the action Government propose
to take against him?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) 10 (c¢). C.B.1. has
conducted a search at the residence of
a Railway officer in Madras and the
investjgation is in progress.

Conversion of Viramgam-Okha line
into Broad Geuge

3267, SHRI ARVIND M. PATEL:
SHRI VEKARIA:

Will the Minister of RAILWAYS be
pleased to state:

(a) what is the progress in regard
to conversion of metre gauge line into
broad gauge from Viramgam to Okha;
and

{b) when wil] the work pe comple-
ted?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA BINGH): (a) Over-all physical
progress achieved on this conversion
is about 40 per cent.

(b) In the first phase, the saction
from Viramgam to Rajkot (181 kms.)
is expected to be opened to traffic by
81-3-1978, subject to the availability
of adequate funds. : -
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Target date for compleiion of the
remaining portion of the line [rom
Rajkot to Okha/Porbandar cannot be
glven at {ais stage as the exteni of
avallability of funds in subsequent
years is nol known.

Companies manufacturing Antibiotics

8288. SHRI ARVIND M, PATEL:
SHRI VEKARIA:

Will the Minister of CHEMICALS
AND FERTILIZERS be pleased to
state:

(a) the names of companies which
are manufacturing antibiotics;

(b) whether there ig any foreign
company which i1s manufacturng anti-
biotics; and

(¢) if so, the itemg manufactured by
it

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI P. C.
SETHI): (a) to (c). Requisite data is
given in Annexure I to Chapter II
{pages 26 and 27) of the report of
Commiitee on Drugs and Pharmaceuti-
cals Industry a copy of which was laig
on the Table of the House on 8-5-1975.

Change of name of Messrs Dumex

3280, SHRI BHALJIBHAlI PAR-
MAR: Will the Minister of CHEMI-
CALS AND FERTILIZERS be pleased
to refer to reply given to Unstarred
Question No. 1187 on 23.3-76 regard-
ing existence of Dumex and Pfizer as
two separate companies and state:

(a) whether Pfizer (India) was In-
corporated in India before the change
of namve of M/s Dumex and did the
change in name also involve change

(c) particularg of licences/approvals
with items, capacities and conditions,
originally issued to M/s, Dumex, and
how the cndorsement of licences was
made in the name of Pfizer and when
it was approved by the Licensing
Commitiee?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI P. C.
SEI'HI). (a) to (c). Information is
beng collected and will be laid on the
Tahle of the House,

Notification issued on Drug Firms

3270. SHRI BHALJIBHAI PAR-
MAR: Will the Minister of CHEMI-
CALS AND FERTILIZERS be pleased
to state-

(a) whether Government have issued
a notification No, L./11011/3/75-Ch, III
op drug manufacturing firms;

(b) if so, what are the informations
called for and how many foreign firnls
with more than 26 per cent foreign
equity have furnished the information;
and

(c) what are the main pointg of in-

formation receiveqd from 12 big firma
of the foreign sector?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI P. C.
SETHI): (a) to (c). A copy of letter
No. L/11011/3/75-Ch.III alongwith its
enclosure, is laid on the Table of the
House. [Placed in Library, See No.
LT-10776]76]. Data has not so far been
received from all the units addressed.
29 drug firms with more than 26 per
cent foreign equity have furnished the
requisite information.

New Onders piaced with Wagea In-
dustry

8271. SHRI TUNA ORAON: Will the
Min{ster of RAILWAYS be pleased to
state:
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(a) whether any new orders have
been placeq recently on the wagon in.
dustry for building wagons;

(b) if so, the particulars of the or-
der placeq unit-wise;

(c) whether most of the units did
no¢ supply wagons ag per earlier or-
ders;

(d) if so, the particulars of the wa-~
gon orders pending with these units
upto date; and

(e) the action taken by his Minsiry
to get these orders cleared upto date?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Yes.

(b) to (d). The requisite information
is furnished in Statements ‘A’ and ‘B’
laid on the Table of the House [Pluc-
ed in Library, See No LT-10777/76]

() The new wagon orders have been
distributed among the ten active units
in such g manner that the deliveries
against backlog plus additional orders
may be spread upio December, 1878.
If the industry mamiains the present
trend of production they will be able
to complete the orders by the said de-
livery schedule, subject to availability
of funds.

Linking up BAK loop line of Howrah
Division with Lalgola-Sealdah section

3272. SHRI TUNA ORAON' Will the
Minister of RAILWAYS be pleased to
state:

' (a) whether any action has been ta-
ken for linking up the BAK loop line
of Howrah Division of Eastern Rall-
way on the right bank of the river
Hooghly-Bhagirathi with Lalgola-Se-
aldah Section of the Sealdsh Division;
ang ‘

(b) it =0, the galient features of the
action taken so far in this regard?

Written Answore %

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRL
BUTA SINGH): (a) and (b). These two
sections are already linked by bridges
across the Hooghly on Naihati—Bandel
and Dum Dum--Dankuni links, Ade-
quate capacity is available on these
bridges for the, movement of anticipat-
ed traffic. The possibility of strength-
ening the Jubilee Bridge between
Bandel and Nalhati with a view to
further improve its capacity iz alse
being examined. A preliminary sur-
vey has also been carried out for con-
struction of another bridge across
Bhagirathi in future and a site near
Kalyani has been considered most
suiiable.

Functioning of RLTE.

3273, SHRI B. V NAIK: Will the
Alinister of RAILWAYS be pleased to
state

(a) whether Rail India Technical and
Economic Services Ltd has started
functioning;

(b) if s0. what are the tenders that
it has been able to submit:

fe) the value of the projects being
undertaken and locations thereof; and

(d) what would be the investmeny in
foreign exchange in completing the
project and the foreign exchange ear-
nings therefrom and whether the pro-
posed axle factory at Bangalore wall
save the foreign exchange component
and if so how much?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Yes.

{b) and (c). RLT.ES have, so faf,
submitied a total of 19 offers abread
and 4 In India out of which the follow--
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ing Projects have been awarded to them —

Project/Location

Value

Pwlwury feastbility-cum-cost study for a ;as Km long new 16-3mulhon

ne betw:en Kerman and Shurgaz (Iran

hwhlhy-mm study together with economic
study of 3 new lincs 1n Syua

Prelimunary Survey for a rail-cum-road bri
mhhmmnrw:rt;m Hos

Ruals
(Rs. 21- 45 lakhs)

1+ 125 rmlhon Syrian
Pound-s(Rs 2475 lakhsl)
Rs.25 lakhs

(d) Investment by RITES
foreign exchange for completing the
projects and the net foreign exchange
earnings are likely to be Rs 169 lakh
and 2170 lakhs respectively

The proposed Wheel & Axle Factory
at Bangalore will save foreign ex-
change However, RITES are not
concerned with thigs project During the
year 1975-76 the landed cost of im-
ports made of wheel-sets, wheels, {yres
and axles hag been to the extent of Rs.
85 crores The saving from year to
year basis will depend upon the fime
span during which the Railways are
able 10 set up the plant and achieve
the installed capacity.
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Decision on  Kuttipuram-Trichor
Railway Line

3275. SHRI C. K. CHANDRAPPAN:
Will the Minister of RAILWAYS
be pleased to refer to ihe reply given
to Starred Question No. 203 on 23rd
March, 1976 regarding survey report
of Kutlipuram-Guruvayur rail link
and state:

(a) for how long this survey report
is under examination of Railway
Board;

{(b) how long will Government
take to decide finally in favour of
the construction of the railway line
from Kuttipuram to Trichur via
Guruvayur,

(c) whether the State Govern-
ment of Kerala has agreed to supply
slippers for this line; and

(d) if so, Government's reaction
thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) The survey report
wab received in January 1976 and has
‘been under examination slnce then.

(b)Y The survey report is under
examination, taking into account all
the uspects involved, A decision re-
garding the construction of the line
will be taken as soon as the examina-

tion of the report is completed, and
would depend, among other factors,
upon the availabilily of resources,

(c) No.

(d) Does not arise.

Special Benches of Supreme Court
and High Courts to Dispose of Pend-
ing Cases

3276. BHRI C. K. CHANDRAPPAN:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to gtate:

(a) how long would it take to dis-
pose of cases pending at present im
the Supreme Court and High Courts;

(b} whether there is any propoeal
for getting up special benches of the
Supreme Court and High Courts to
digpose of pending cases; and

(c) how many cases are pending
before various High Courts for more
than 25 years?

THE MINISTER OF BTATE IN THR
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (DR. V. A
SEYID MUHAMMAD): (a) It is not
possible to indicate any specific time;

“(4) ‘No such proposal is under consl-
deration.
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{¢) Madras High Court , e e
Patna High Court
Bombay High Court .
M.P. HighCourt ., . .
Calcutta High Court " .
Allahabad High Court, . .

No such case 15 pending in other
High Couris/Supreme Court,

Publication of Last Speech of the then
Rallway Minister

3277. SHRI BHOGENDRA JHA:
Will the Minister of RAILWAYS be
pleased to state whether speech of
Shri L. N, Mishra, the then Raiiway
Minister, inaugurating the broad zauge
bine extension from Samastipur 1o
Muzaffarpur on 2nd January, 1975 is
proposed to be publicised to the
people?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH) Wide publicity has
already been given to the speech.

Permission Letters Issue@ to Foreign
Drug Firms

3278. SHRI SOMCHAND SOLANKI
Will the Minuster of CHEMICALS AND
FERTILIZERS be pleased to slate

(a) how many permission Jetters
were issued to foreign drug firms,
indicating name of the company,
particulars of Permission Letters,
number, items, capacity and how
much of these items are manufac-
tured by them at present and what is
the import content; and

{b) whether a Sub-Committee of
the Hathi Committee ha@ come to
the conclusion that Permission Letters
hed ficuted industries (D&R) Act, and
COB Licences grunted to foreign
firms were detrimental to Indian
wector unite?

Figures as on 31-12-7%
1
22

13 as on I-7-7§

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI P. C
SETHI): (a) and (b). The detail of
the permission letters issued to the
foreign drug firms are given in Annex-
ure II to Chapter V of the Report of
the Committee on Drug & Pharmaceu-
ticals Industry which was placed on
the table of the House on 8-5-75. The
Report of the sub.committee of Hathi
Committee on Permission Letters/
COB licences is given in Annexure
VIII of Chapter V of the Report. Pro-
duction data and import content in

items coveregq by permission letter
are not being maintained.

Tw% e v 3 feas weafirat
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Sub-lefting of Rallway Vending
Contracts

3280. SHRI N. K. SANGHI: Will the

Minister of RAILWAYS be pleased to
state:

(a) whether often the rallway
vending contracts are not operated
by the holders of such contracts but
they are passed on to others on the
basis of a monthly return;

(b) whether as a regult of the
above practice, the foodstuff served
by the vendars at the railway plat-
form is not of the quality as it should
be; and

(c) whether periodic checks are
conducted to ensure that such sub-
letling of contractg is not done and
iz so, the result of such verification
in different zones during 1974 and
the action taken in case of the erring
persons?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) No.

(b) No.

(e) Yes. As a result of such checks,
two contracts, one each on the North-
ern and South Central Railways were
terminated during the year 1974.

Loading of Coal Wagons

3281. SHRI N K. SANGHI. will
the Minister of RAILWAYS be pleased
to state:

(a) whether it has recently come
to the notice of Government that
coal wagons loaded for different con-
sumerg including railways and State-
run power-housesy go underweight;

(b) if so, the number of such cases
noticed during 1875 and the extent of
underweight therein; and
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Yeu.

(b) Even though no such statistics
are maintained on the raflways on =
regulay basis, test weighments dane
on the Eastern Railway during the
period April to December, 1975 showed
that 18.7 per cent of the coal wagons
weighed were foung to be underload-
ed.

(c) The financial loss to the consu-
mers in each case becalisdof under-
weight is not known to the railways.

It 18 the responsibility of the coal-
producing agencies to ensure that
their customers get the right quality of
coal for which they pay.

wTtdYe w fmm T wew wEdan ¥
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3282 Wi e W
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Foreign Drug Companies Manufac-
turing Drugs on Loan  Licenoce
Arrangements

3285. SHRI K. S. CHAVDA: Wil the
Minister of CHEMICALS AND FER-
TILIZERS be pleased to state:

(a) what are the items which 100
per cent Foreign drug companies are
getting manufactured on loan
licence  arrangementg from other
manufacturing unity and whether any
permission is required for such acti-
vity and if so, particulars of the
permission obtained by these com-
panies; and

(b) quantities of 1mported and
canalised raw materialg given to 100
per cent foreign companies during
the last three yearg for their formu-
lation actiity covered under loan
licence arrangementg?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI P. C.
SETHI): (a) As in March, 1972, there
were 56 drug firms in organised sector
who were getting some of their items
manufactured on loan licence basis
from other umits. Out of these, 3 com-
panies have 100 per cent foreign
equity.

Loan licence arrangements are per-
missible under the provisions of Drugs
and Cosmetics Act, 1940 and these help
m the maximum utlisabon of plant
and machinery in the country

(b) Regquisite information in respect
of 3 companies mentioned above 1=
being collected and will be laid on the
Table of the House.
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Smported Raw Materlale gtven to
. Foreign Companies

3286. SHRI K. S. CHAVDA: Will the
Minister of CHEMICALS ARD FER.
TILIZERS be pleased to state:

(a) names, quantities and value
of imported and canslised raw ma-
terials granted to 100 per cent foreign
companies during the last three
years;

(b) foreign exchange earned by
these companies by way of export of
drug formulations and tordqn
exchange outgo in the form of divi-
dends, royalties etc. during last three
years and original and present equity
of these companies, company-wise;
and ..

(c) whether these companies have
been given imported and canalised
raw materials in excess of their
approved capacities and through
excesgs production they have in-
creased profitability, built assets,
created reserves and remitted divi-
dends and if so, is there any pro-
posal to restrict the quantity of
imported and canalised raw materials
as per theip hicensed cepacities and
if g0, the facts thereof?

THE MINISTER OF CHEMICALS
AND FERTILIZERS lSHRI. P. C
SETHI): (a) to (c). Information will
be collected and laid on the Table of

the House,

Application for Endorsement of capa-

cities on Registration Certificates by
Foreign Firms

3287. SHRI K, 8. CHAVDA: Wil
the Minister -of CHEMICALS AND
FERTILIZERS be pleaseq to state:

(a) how many foreign drug com-
paniegs have agpplieq for endorse-
ment of capacities on their registra-
tion certificates on the basis of policy
snnounced by Ministry of Industry
and Civil Bupplies and indicating
their names, itemy and capacities ap-
Pled for;
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(b) whether many companies have
applied for fuller utilisation but have
introduced  several formulations
without approval of Government and

come to Government's notice and
whether Government propose to
scrutinise forelgn exchange outgo of
these companies?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI P. C.
SETHI): (a) to (c). 11 Foreign drug
companies (with foreign equity exceed-
ing 40 per cent) have so far apphed
for endorsement of caparities on their
regisiration certificates. These appli-
cation contain relevant data which
help in determining the capacities that
should be endorsed These cases are
vet to be examined 1n detail and hence
information called for in parts (b) &
(¢} of the question cannot be fur-
nishd at this stage.

Formation of 100 per cent Forelgn
Drug Companies into Single Compuny

3288 SIIRl] K S. CHAVDA. Wil
the Minister of CHEMICALS AND
FERTILIZERS he pleased to stale
whether Government have luken any
decisions on the proposals of 100 per
cent foreign drug companies for forma-
tion of a single company of their
assoclated companies and it so, the
particulars thereof?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI P. C.
SETH]): There are 10 drug companies
with 100 per cent foreign equity. M/s.
May & Baker Limifed have applied to
Reserve Bank of India to approve the
amalgamation of their company with
M/s. May and Baker (I) Pvt, Limited. !
It is-understood that this application
is still pending with Reserve Bank of
India
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Complaint regarding Government Offi-
cials who joined Drug Companies

3291, SHRI NANUBHAI N. PATEL:
Will the Minster of CHEMICALS
AND FERTILIZERS be pleased to
Stltg: [

(a) whether Government have re-
ceived complaints that several high
officials of Government, Ministry of
Chemicals have joined drug manufac-
turing concerns, after their retlrement
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from Government gervice; and their
appointment in those firms was a sort
of reward for showing them favours
during the period they were in service;

(b) the names and other particu-
lars like firms, salaries and perquisites
of retired Government officials who
have joined drug manufacturing com-
panieg during the last three years;

(c) whether the retireq Government
officialg joined their new assignments
with the approval of Government; and

(d) what action Government pro-
pose to take against these officers and
the companies?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI P C
SETHI)- {(a) to (d). No complainis of
this nature have been received in Min
of C. & F. However, the employment
of retired cvil servants in private
companies is governed by regulations
under which such retired civil servants
are required to obtan prior per-
mission of Govt If they accept such
employment within a perniod of two
years from the date of retirement, The
cases are considered by the appropri-
ate cadre authorities  Statistics of
retired persons working in different
companies are not being maintained.

New Formula regarding Manufactaring
of Bulk Drugs

3292. SHRI NANUBHAI N. FATEL:
Wili the Mimster of CHEMICALS AND
FERTILIZERS be pleased to state.

(a) whether a new formula about
parting with 66 per cent production of
bulk drugs has been initiated for
Indian firms, if so, the salient features
thereof; and

(b) hag this new formula not come
as another hindrance in the way of
progresr °f Indian drug manufacturing
units?

THE MINISTER OF CHEMICALS
AND F¥FERTILIZERS (SHRI P. G
SETHI): (a) No; Sir.

Writien AStWETT LI
(b) Dees not grige.

lmhlll'llulm.l
Crade at Oechin Refinery

3203, BHRI VAYALAR RAVI: Wil
the Minister of PETROLEUM be
pleased to state:

(a) whether hig Ministry made any
suggestion of mid-sea lightering of
crude at Cochin for the use of Cochin
Refinery; and

(b) if so, what are the suggestions
and how far is it feasible?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM (SHRI
ZIAUR RAHMAN ANSARI): (a)
and (b). Govt have a proposal for
an integrateq crude lighterage pro-
gramme on all India basis for the use
of all refineries including Cochin Re-
fineries Ltd. As the implementation
of the proposal depends upon various
factors, it may take some time before
a final decision js taken jn the matter.

Review of Uneconomic Rallway Lines
Survey Report

3204. SHRI SHYAM SUNDER
MOHAPATRA Will the Minister of
RAILWAYS he vpleased to  state
whether it 1s proposed to review the
Report of the Committee on unecono-
mic railway lines survey in the light
of new data available during the
period when the repori was submutted
and now?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): It is not proposed to
review the Report of the Committee as
such, but the performance and fumc.
tioning o! uneconomic railway lines is
subjected to review from time to time.

Land for Howrah Sheakhala Rallway
Line
3205. SHRI 8. N. BINGH DEO: Will

the Mmister of RAILWAYS be pleas-
od to state:
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(a) whether West Bengal Govern-
ament had agreed to provide land for
Eowrsh-Sheakhaly Railway Line;

(b) whether the land has beep made
available;

(¢) the particulars of the work done
apto the date on this line; and

(d) whep will the work be complet-
ed?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Yes.

(b) Steps have been taken {o acquire
the land.

(¢) Final Location Survey for the
fine has been completed and con.truc-
tion work will be taken up with the
limited funds whicth are available after
the land is acouirei

(d) The work is hikely to be com-
pleted in about 3 years after its being
started,

Remodelling of Sexldah Station

3206. SHRI S, N, SINGH DEO: Wil
the Mimster of RAILWAYS be pleased
1o state:

(a) whether Sealdah Station jg be-
ing remodelled;

(b) if so, the work done upto date;
and

(¢) when will the work be complet-
2d?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) and (b). The
work of remodelling Sealdah Station
was taken up in 1880-61, in three
phases of which two phaseg involving
yard remodelling ang provision of
route relay inter-locking cebin have
already been completed. All the
works in the third phase i.e. construc-
tion of RMS, Pay and Cash Office,
raising ang paving of platforms ete.
' have alao been completed and brought
inty use exvept the work of construc-
tion of new station building which
hat been substantielly completed.
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(¢) The entire work is likely to be
completed guring 1977-78,

Re-Consiitution of National Rallway
Users Consultative Committee

3208. SHRI S, M. SIDDAYYA: Will

the Minister of RAILWAYS be pleased
to state:

(a) whether the National Railway
Users Consultative Committee has
been reconstituted; and

(b) if so, the names of its members?

THE DEPUTY MINISTER IN THE

MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Yes.

(b) A statement g.ving the infor-
mation 18 laad on the Table of the
House [Placed in Library. See No.
LT-10778/76.]

Complaints regarding overcharging of
Drug Priceg

3299. SHRI ARJUN SETHI. Will
the Ministen of CHEMICALS AND
FERTILIZERS be pleaseq to state:

(a) whether any complaints have
been received by Government that
drugs are not easily available ang are
being sold to consumers by retailers at
prices much higher than labelled by
the manufacturers under one pretext
or the other; ang

(b) if so, whether Government pro-
pose to take steps so as to make the
drugs available to the consumers at
fixed prices?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI P. C.
SETHI): (a) and (b). No complaints
of acute or general shortage of drugs
have been received, However, com-
plaints of shortage of some individual
preparations gre received from the
State Drug Controllers from time to
time. In order to ensure adeguate
supply of drugs, periodical meetings
are held in the Ministry to review the
reports of  shortages/availability.
Whenever instances of shortages come
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to the notice of the Government, the
matter iz taken up with the manu-
facturerg concerned and they wure
advised to meet such requirements an
an emergent basias

The prices of drugs are statutorily
controlled under the Drug (Prices
Control) Order, 1870 which, inter alia,
provides thst no retailer shall sell
any formulation to a customer at a
price exceeding the retail price of that
formulation approved by the Central
Government. The relevant provisions
of the Drug (Prices Control) Order,
1970 have been amended by a notifica-
tion dated the 7th March, 1975 to pro-
vide that no retaile; shall sell any
formulation to a customer at a vrice
exceeding the retail price indiwcated in
the list approved by the Central Gov-
ernment or the price displayed on the
label of the container of the formula-
tion whichever is less. These provi-
sions have already come Into effect
from the 1st May, 1875.

Consequent to the increa-e in excise
duty on certain patent or proprietary
medicines, medicinal preparation con-
taining alcohol, narcolics and narco-
tic drugs with eflect from 16th March,
19768 the manufaciliters have been
allowed to revise the existing retail
prices to the extent of additional ule-
ment of duty of excise levied by the
concerned excise authorities Manu-
facturers have been asked to effective-
ly ensure through thelr dealers, whole-
salers or retailers that the new price
is exhibited on the outer packings of
medicines and medicinal preparations
by affixing stickers indicating the new
price as published in the revised
price-hst before the lots are actually
released for sale to the consumers.

Acquisition of a New Drilling Ship for
Bombay High

3300. SHRI RAM BHAGAT PAB-
WAN: Will the Minister of PETRO-
LEUM be pleased to state:

(a) whether QGovernment propose
fo acquire one more new drilling ship
for Bombaey High; and
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(b} if so, the facty therecl?

THE DEPUTY MINISTER IN THE.
MINISTRY OF PETROLEUM (SHRI
:imm RAHMAN ANSARI): (a) No,

(b) Does not arise.

Curb on Dividenis of Forelgn Drug
Companies

3301. BHRI RAM BHAGAT PAS-
WAN: Will the Minister of CHEMI-
CALS AND FERTILIZERS be pleas~
ed to state:

(a) whether Government propose
to put curb on dividends declared by
foreign drugs companies in the coun-
try; and

(b} if so, the reasons therefor?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI P. C.
SETHI) {a) and (b) The Com-
panies (Temporary Restrictions on
Dividends) Act, 1974 which was
enacted from 6.7-74 for a per.od ot 2
yearg 1s applicable inter alta to com-
panies registered under the Companies
Act, 1956. This Act was later amend-
ed in January 1975 enabling companieg
to declare dividends 1in excess nf the
restrichons placed 1 the aforesaid
Act while payment of excess d vidends
could be made in two equal annual
instalments with interest at the rate
of 8% per annum The life of the Act
was however not extended

Pact with Saud; Arabia for Import of
Crude

3302. SHRI P. GANGA REDDY:
Will the Minisier of PETROLEUM be
pleased to stater

(a) whether a pact with Saudi
Arabia for the import of crude hes
recently been renewed;

(b) it 8o, the quantum of crude pro~
posed to be imporfed from that coun=
try; and

(c) the mode of payment therefor?
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THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM (SHRI
ZIAUR RAHMAN ANSARI): (a) to
(c). A contract has been signed
between Indian Oil Corporation and
the PETROMIN of Saudi Arabia for
the Supply of 1.1 miltion tonnes of
crude oil during 1876. There is an
acceptied convention not to disclose the
commercial terms on which Indian Oil
Corporation makes its purchases from
foreign countries,

Rall Track Defect Detection Device

3303. SHRI PROBODH CHANDRA:
Will the Minister of RAILWAYS he
pleased to state:

(a) whether a rail track defect det-
ection device hag been geveloped; and

[(b) if so, the salient features there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Yes. Track
Recording cars, Track Defect Measur-
mng Trollies and Ral Flaw Detectors
have been developed for use on the
Indian Railways.

(b) Track Recording Cars, with
electronic/mechanical  devices, now
being indigenously manufactured, are
run periodically on the important
routes of the Indian Railways to
measure and record measurements of
gauge, cross level, unevenness, twist,
and alignment of the track, under
vehicle loads Recently, Track Defect
Measuring Trollies of simple design
have been develoved and are being
tried on the Indian Railways, to assist
the fleld staff to take measurements of
track during routine inspections. Rail
Flaw Detectors are being used to test
rails, to detect defects which are not
visible to the eve. These are now
being developed indigenously by M/s.
Electronics Corporation of India Limi-
ted, & public sector undertaking and a
prototype equipment is under test,

Common Civil Code

3304, SHRI N. E, HORO: Will the
Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) whether Government propose {0-
enact a common civil code for all
citizeng in terms of the provisions of
the Constitution;

(b) if so, the time by which 1t will
be done; and

(c) whether there has been any
opposition from any community in this
regard?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (DR. V. A.
SEYID MUHAMMAD): (a) No, Sir.

(b) Does not arise.

{¢) Yes. Sir.

Reorganisation of Indian Drugs and:
Pharmaceaticalg Ltd.

3305. SHRI R. S. PANDEY: Will
the Minister of CHEMICALS AND
FERTILIZERS be pleased to stale:

(a) whether Government propuse to
reorganise the Indian Drugs and
Pharmaceuticals Ltd.; ang

(b) if so, the salient features there-
of?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI p. C.
SETHI): (a) end (b). Indisn Drugs
and Pharmaceuticals have submitted
certain proposals for restructuring of
capital conversion of shart term loans
into long term loamns, grant of .nora-
torium on loan repayment ete, These
are gtill under examination.

.
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1200 hrs.
BUSINESS OF THE HOUSE

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHR] K RAGHU RAMA-
IAH) I would like to make an an-
nouncemeni regarding the discussion
on the Demands for Grants relating to
the Mumistry of Agriculture and Irriga.
tion Normally the discussion should
be over by 4 O'clock tomorrow Yes-
terday, only three speakers could
speak From my party I have sup-
phed a hist of 32 Members today and
1 have got a supplementarv list of
50 Members I have dscu sed this
with the leaders of the Opposition
who were there and it was agreed
that we could sit upto 730 pm today

MR SPEAKER I think, it 18 the
pleasure of the House that we may sit
upto 730 today

1202 hss
PAPERS LAID ON THE TABLE

MR SPEAKER Now papers to be
Jaid on the Table

Dr V A Seyid Muhammad

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW JUSTICE AND
COMPANY AFFAIRS (SHR] (BEDA-
BRATA BARUA) He 1s not present
May I have the permission to lay the
papers on his behall”

MR SPEAKER No

NOTIFICATIONS UNDER CusToMs  ACT,
CEwrraL Excise RULEs, anp Ceum
SALES Tax AcT

THE MINISTER OF STATE IN-
CHARGE OF THE DEPARTMENT OF

PRANAB RUMAR MUEKHERJEE)-
I beg to lay on the Table—
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(1) A copy sach of the foliowing
Notifications J(Hind{ and English
verslons) wunder section 159 of the
Customs Act, 1963:—

(1) G8R 583 publishd in Gazette
of India dated the 24th April,
1976 together with an expla-
natory memorandum,

(n) GSR 584 published in Garette
of India dated the 24th Apnl,
1078 together with an explana-
tory memorandum

() G SR 585 published n Gazette
of India dated the 24th Apnil,
1078 together with an explana-
tory memorandum

(iv) GSR 586 published in Gazette
of India dated the 24th Aprl,
10876 {ogether with an explana-
tory memorandum

[Placed wn Library See No LT-
10767/176]

(2) A copy of Notification No GSR
587, (Hind, and English versions) pub-
hished in Gazette of India dated the
24th April 1978 issued under the Cen-
iral Excise Rules, 1944 together wath
an explanatory memorandum {Placed
in Library See No LT-10768/76]

(3) A copy of the Delh: Sales Tax
(Third Amendment) Rules 1976 (Hind:
and Enghish versions) published in No-
tification No F 4/25/76-Fin (G) 1n Delha
Gazette dated the 24th April 1978,
under section 72 ot the Delhi Sales Tax
Act, 1075 [Placed i Library See
No LT-10769/76)

RePoRTs oF MONOPOLIES AND RESTRIC-
TIVE Trapg PRacricks CoMMISSION
AND TWO STATEMENTS

SHRI BEDABRATA BARUA I
beg to lay on the Table—

(1) A copy each of the following Re-
poris of the Monopolieg and Restrictive
Trade Practices Commussion under sec-
tion 82 of the Monopolies gnd Restric-
tive Trade Practices Act, 1960 —

(1) Report under section 22(3Xb)
of the sald Act in the case of
M/s, Ballarpur Paper and
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Siraw Board Milly Limited,
New Delhi and the Order dat-
ed the 38th February, 1976 of
the Central'Government there-
on.

(ii) Report under section 22(3)(b)
of the sald Act in the case of
M/s. Rallis India Limited,
Bombay and the Order dated
the 9th February, 1976 of the
Central Government thereon.

(2) Two stafements explaining the
reasons for not laying simultaneously
the Hindi versions of the Reports and
Orderg of the Government thereon men-
tioned above.

[Placed in Library. See No, LT-
10770/76].

Ranways Ren, Tarrrr (FounTH AM-
ENDMENT) RuLes, 1876

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): 1 beg to lay on the
Table a copy of the Raifways Red Tariff
(Fourth Amendment) Rules, 1976
(Hindi and English versions) publish-
ed 1n Notification No, G.S.R. 601 in Ga-
zette of India dated the 24th April,
1078, issued under section 47 of tke
Indian Railways Act, 1890 [Placed
in Library. See No, LT-10771/76}.

12.04 hrs.

ADDITIONAL EMOIL.UMENTS (COM-
PULSORY DEPOSITY AMENDMENT
BILL®

THE MINISFER OF FINANCE
(SHR] C. SUBRAMANIAM): Sir, I beg
to move for leave to introduce a Bill to
amend the Additional Emoliments
(Compulsory Deposit) Act, 1974.

MR. SPEAKER: Motion moved

“That leave be granted fo intro-
duce g Bill to amend the Additional

—

Deposit) Amdt. Bill

Emoluments (Compulsory Deposit)
Act, 1974

SHRI 8. M. BANERJEE (Kanpur,:
Mr, Speaker, Sir, I rise 0 oppuse the
Additional Emoluments (Compuisory
Deposit) Amendment Bill, 1876. If you
kindly read tha Statement of Objects
and Reasons, it gays:

“The Additional Emoluments
(Compulsory Deposii) Act, 1974, 15
one of the legislative measures which
wag enacted with a view to protect-
ing the real incomesg of industrial.
workers and salaried employees who
were worst hit by the rise in prices.
If provided, amongst others, for the
impounding of one-half of the in.
crease 1n dearnesg allowan'e. The
objective of arresting the prise spi af
has been substantially achieved ..*

“But the need for controlling the
expansion in money supply to c¢nso-
lidate the gainsg towards gtabil:ty con-
tinues. The Bill, therefore, proposes
that the period for deductions of ad-
ditional dearness alldowance, which-
is due to cease on the #h day of July,
1976, should be continued for one
year more,..."”

And fhen it says:

“While the additiomal dearness gl-
lowance deducted upto June 1976 will
be repaid in the manner provideq in
the Act, the deductions made f-cm
July 1876 will be repaid in five egual
annual jnstalments by crediung cach
such instalment to the provident
fund account of the emplcyce »

We were told in this House that this
megsure was taken to arrest the prices
and to contain the inflation which was
prevailing in the country. The prices
have no doubt not increased. In cer-
tain items, the prices have come down;
(Interruptions) but since the month of
April 1978, the priceg of all the commo-
dities have arisen. I would request the

*Published in Gazette of India Extraordinary, Part II, Section 2,

dateq the 4th May, 1976,
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{Shri s M. Banerjee]

thon, Minister Shri Subramaniam or

Mrs. Sushila Rohtagi or anybody else
10 go to the market and purchase
‘only the vegetables. I am not
‘talking about anything else. Let
sthem purchase only vegetables.
‘The price of each vegetable has
:gone up. The price of ‘Postman’
has gone up from Rs. 1650 to
Ms. 17.85. The price of mustard oil
which came down to Rs. 7.50 has gune
wp again; and it appears that there is
a tendency for tfie price of every item
to go up. Under these circumstances,
the gquestion whether we should im-
:pound the dearness allowance for an-
other year, is a matier for the Govern-
-ment to think about. I say this only
because of what had happened in this
“House recently. The MPs were unable
‘1o make Both ends meet. So, Rs, 500/-
were sanctioned to them; and herd the
employees who want their full dearness
allowance are not getting it. The cost
of living index is being manipulated n
such a way that there~is no fear of
any rise of dearness allowance in
future. I am sure about it, The hon.
Minister ig si{ting here; he promised
*before the Standing Commitiee of the
JCM that it was under consideration.
Mrs, Sushila Rohatgi, while replying
to the Supplementary Demands had
said that it was under consideration.
‘There were two questions raised.
'The first was about the sixth
instalment of dearness allowance
‘to Central Government employees,
-and the second was about rais-
ing the emoluments of pensioners.
Something has been done to the pen-
sioners. But we do not know anylhing
as to what has happened to the 6th
instalment of the dearnesg allowance.
‘Government says that If protects the
salary of the wage-earners. 1 am not
‘an economist; the hon. Minisfer is. He¢
will bear me out ihat the real wages of
‘the workers have fallen beyond expec-
‘tations. There is a fall in real wages.
Any trade unionist will bear me out—
-whether belonging to my group or the
‘other group—that the real wageg of the
working classes have gone down,
MR. SPEAKER: Is there any official
“survey or report about it, indicating as

. Amdt, Bill

mhwmmmmudmm
down? . SN

BHBIB.H mm it you
could kindly give me time, I wil go to
the Library and get the information.

MR. SPEAKER: Is there any report,
about the real wages going down?

SHRI 8. M. BANERJEE: Prices
have gone up. It ig an admitted fact

MR, SPEAKER: When you say that
the real wages have gone down, ig it
based on those reports? I am only ask-
ing whether it is your impression or
it is an admitted fact.

SHRI S. M. BANERJEE: This was
the impression of all the economists
who were members of various commis-
sions. They say ihat the real wages
have come down. If you consider the
consumer price index-4nd if you con-
sider what the Reserve Bank have
written—you will find that the real
wages have gone down. Moreover, the
purchasing capacity has gone down.
One reason why the prices have fallen
is to lack of purchasing capacity.

SHRI B. V. NAIK (Kanara): When
pricegs go down, fhe real wages go up.
You are making a mistake regarding
money wages and real wages,

SHR] 8. M, BANERJEE: That is an
artificial thing. It is a jugglery of sta-
tistics.

I am not g statistician. nor an
economist.

SHRI B, V. NAIK:
of the politician. ,

SHR] S. M. BANERJEE: According
to all reports, wages have come down.
50 per cent uf the workers are living
below sfarvation level. This is the re-
port of many commissions. At this
time, are we to impound the dearness
allowance further, when the Govern-
ment knows that dearnesg allowance
is not going to be Increased any
more? These employees are not go-
ing to get uny more dearness allow-
ance, unless their DA {s merged with
pay. Whatever dearnesg allowance
they are getting at present, 5) per
cent of it is being impounded; it is
notl for the future. So, I oppose it.

It is a jugglery
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When this measures wag brought for
the first time, we accepted it in all sin-
<erity ang honesty. We explained to
the Ceniral Government employees and
the other salaried people that they
should tighten their belt in the interest
of the couniry. Though we are in the
opposition, we still explained to the
workers i the JCM and the Standing
“Committee of the JCM 1thai they
should agree to the arrears heing de-
posited in the provident fund and 50
wer cent of the DA going to the com-
pulsory deposit account. Now, when
the gtipulated period is oven Anstead of
getting the sixth instalment, they are
getting this Bill. So, I would request
the hon. Minister to kindly withdraw
%he Bill.

We are not{ opposing it merely fur
the sake of opposition. We are sup-
porting many Thifigs done by this Gov-
ernment. Thig Tneasure 15 going to
give a handle to the reactionary forces
to tell the Government servants and
the salaried people that the Govern-
ment are trying to extract thewr pound
of flesh trom their employees. Let the
hon Minister not forget that the Gov-
ernment employees and other sularied
people are paying income-tax. berause
they cannot conceal their income On
ihe other hand, those whu have der-
lared something, are safe, because they
Thave declared some blackmoncy, may
be Rs. 2 Jakhg or 3 lakhs They huve
got a certificate and nobody is going to
touch them. But these Central Gov-
ernment employees ang the salaried
people are being to put fo diticuit; by
thig Bill.

So many assurances were given in
lhis House, that this partffular mea-
sure is going to be i1n forcé gnly for a
limiied period; I do not know what that
‘particular period is. Let them say m
thig House that this measure 18 going
to remain indefinitely. Then I can ap-
preciate at least their honesty and sin-
cerity, Let it not come in doses year
by year. 1 oppose this because it is a
breach of faith. It will not cuntain
inflation. When they are not able to
wontrol the prices, if they say that
there should be no dearness allowance,

Deposit) Amdt. Bill
1 am sorry 1 am unable to support that
proposal. So, we oppose thig lock, stock
and barrel.

SHRI C. SUBRAMANIAM: Sir, 1
am sure you woulg not expect me to
reply to all the points rased by the
hon. Member. ] appreciate his interest
in the welfare of the working class.
But I want to tell him that we are
equally, if not more, interested in the
welfare of not orly the workiag class
but the community as a whole. My
humble judgment 18, because of these
various measureg that have heen trken,
not only the workers have been bene-
fited but the whole nation has been
benefited. It ig only from that point of
view that we are extending this Bill
for another year,

Regarding the wvarious pointg that
have been raised by the hon Member,
they would be dealt with in detail when
we take the Bill for consideration. So,
I do not think there is any point in
opposing the introduction of the Bill
at this stage

MR. SPEAKER: The question is:

“That leave be granted to introduce
a Bill to amend the Additional Emo-
luments (Compulsory Deposit) Act,
1974,

The Lok Sabha Dirided:
Division No, 4] 12,18 hrs.
Ayes

Agrawal, Shri Shrikrishna
Ahirwar, Shri Nathu Ram
Ambesh, Shn

Anand Singh, Shn

Arvind Netam, Shn
Awdhesh Chandra Singh, Shri
Azad, Shr Bhagwat Jha

Aziz Imam, Shri

Babunath Singh, Shri
Balakrishniah, Shri T.
Banerjee, Shrimati Mukul
Barua, Shri Bedabrats
Basumatari, Shri D. '
Bhagat, Shri H K, L.
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Bhatia, Shri Raghunandan Lal
Bhattacharyyia, Shri Chapalendu
Bist, Shri Narendra Sifigh
Brahmanand}i, Shri Bwami
Brij Raj Singh-Kotah, Shri
Buty Singh, Shri
Chakleshwar Singh, Shri
Chandrika Prasad, Shri
Chaudhari, Shri Amarsinh
Chavan, Shri Yeshwantrao
Chellahami, Shri A, M.
Daga, Shri M. C.

Dalip Singh, Shri

Damani, Shri S, R.
Darbarg Singh, Shri
Dasappa, Shri Tulsidas
Daschowdhury, Shri B. K
Deo, Shri S. N. Singh
Deshmukh, Shri Shivaji Rao S,
Dhamankar, Shri
Dharamgaj Singh, Shri
Dhusia, Shri Anant Prasad
Dixit, Sbri G, C.

Dube, Shri J. P.

Dumada, Shr1 L. K
Dwivedi, Shri Nageshwar
Engti, Shri Biren

Gaekwad, Shri Fatesinghrao
Glil, 8hri Mohinder Singh
Godara, Shri Mani Ram
Gomango, Skri Giridhar
Gowda, Shnn Pampap

Harj Singh, Shri

Jadeja, Shri D P
Jamilurrahman, Shry Md.
Jitendra Prasad, Shrl

Joshi, Shri Popatlal M.
Kader, Shri S, A.

Kailas, Dr.

Kakodkar, Shri Parushottam
Kamakshaiah, Sbri D.
Kamala Prasad, Shri
Kamble, Shri T. D

Kaul, Shrirmatj Sheila

(Compulsary Deposit)
Amdt. Bill

Kavde, Shri B, R

Kedar Nath Singh, Shri
Khadilkar, Shri R. K.

Kinder Lal, Shri

Kotoki, Shri Liladhar
Kulkarni, S8hri Raja

Kureel, Shri B. N

Kushok Bakula, Shri
Lakksppa, Shri K,

Lambodar Baliyar, Shri
Mahajan, Shri Vikram
Mahajan, Shri Y. S.

Mahara] Singh, Shri

Majhi, Shri Gajadhar
Malaviya, Shri K, D
Malhotra, Shri Inder J.
Mallanna, Shri K.
Mallikarjun, Shri

Mandal, Shri Jagdish Narain
Manhar, Shr1 Bhagatram
Mishra, Shri Bibhuti

Mishra, Shri Jagannaib
Munsi, Shr Priya Ranjan Das
Murmu, Shri Yogesh Chandra
Naik Shri B. V.

Negl, Shri Pratap Singh
Painuli, Shri Paripoornanand
Pandey, Shri Narsingh Naram
Pandey, Shri Sudhakar
Pandey, Shri Tarkeshwar
Pandit, Shri § T.

Pant, Shri K. C,

Parashar, Prof. Naraln Chand
Paswan, Shri Ram Bhagat
Patel, Shri Arvind M

Patel Shri Natwarlal

Patil, 8hri C, A.

Patll, S8hri Krishnarao

Patll, Shri 8. B.

Patnaik, Shri Banamal
Pradhsn, Shri Dhan Sbah
Pradhani, Shri K.
Qureski, Shri Mohd. Shaf¥

128
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(Compulsory Deposit)
Amdt. Bill

Raghy Ramaiah Shri K.
Rai, Shri 8. K.

Re!, Shrimati Sahodrabai
Rajdeo Singh, Shri

Ram Singh Bhai, Shri

Ram Surat Prasad, Shri
Ram Swarup, Shri
Ramshlkar Prasad Singh, Shri
Ranabahadur Singh, Shri
Rao, Shrimatt B, Radhabai A.
Rao, Shri Jagannatb

Rao, Dr. K. L.

Rao, 8hri M. B, Sanjeevi
Rao, Shrl M. Satyanarayan
Rao, Shri P. Ankineedu Pragsda
Rao, Shri Pattabhi Rama
Ravi, Shri Vayalar

Reddy, Shri P, Ganga
Reddy, Shri P, Narasimha
Reddy, Shri Sidram
Richhariya, Dr. Govind Das
Rohatgi, Shrimati Sushila
Roy, Shri Bishwanath
Bamanta, Shri S. C.
Sangliana, Shri

Satpathy, Shri Devendra
Savant, Shri Shankerrao
Sethi, Shri Arjun
Shahnawaz Khan, Shri
Shambhu Nath, Shri
Shankar Dayal Singh, Shri
Shankaranand, Shri B,
Sharma, Shri A. P.
Sharma, Shri Madhoram
Shastri, Shri Sheopujan
Shenoy, Shri P. R.

Shinde, Shri Annasaheb P.
Shukla, Shri Vidya Charan

Siddayya, Shri 8. M.
Sohan Lal, Shri T.

Sokhi, S8ardar Swaren Singh
Subramaniam, Shri C.
. Sudarsanam, Shri M.

D.G, Min. of Agy
and Irrgn.
Surendra Pal Singh, Shri
Suryanarayana, Shri K.
Tayyab Hussain, Shri
Tiwary, Shri D. N.
Tombi Singh, Shri N.
Tulsiram, Shri V.
Verma, Shri Sukhdeo Prasad
Vikal, Shri Ram Chandra
Yadav, Shri Karan Singh
NOES
Banerjee, Shri 5. M.
Bhattacharyya, Shri 8. P,
Chandrappan, Shri C, K.
Chatterjee, Shri Somnath
Chaudhary, Shri Ishwar
Deshpande, Shrimati Roza
Gupta, Shri Indrajpt
Kathamuthu, Shri M.
Krishnan, Shrimati Parvathi
Mehta, Shri P. M.
Muruganantham, Shri S. A.
Parmar, Shri Bhaljibhai
Patel, Kumari Maniben
Reddy, Shri B. N,
Saha, Shri Ajit Kumar
Sen, Dr. Ranen

MR SPEAKER: The result of
the division is: Ayes—I154, Noes—16.

The motion was adopted.

SHRI C. SUBRAMANIAM: I in-
introducet the Bill.

—

1220 hrs.

DEMANDS FOR GRANTS, 1976-77—
contd,

MINISTRY OF AGRICULTURE AND
IrrrcaTION—CORLd,

MR, SPEAKER: The House will now
take up further discussion and voting
the Demands for Grants under the
control of the Ministry of Agriculture
and Irrigation. I think there are a
large number of speakers. I propose
to give ten minutes to each of the

tintroduced with the recommendations of the President.

611L8—3,
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[Mr. Speaker]

speakers, I would request the hon,
Members to confine their remarks te
ten minutes.

DR. K. L. RAO (Vijayawada); Mr.
Speaker, Sir, I was mentioning yester-
day that the balance between food pro.
duction ang the requirement of the
nation has been achieved this year.
This balance is due to two factors.
One factor 15 checking the growth of
population and the other factor is com-
pensating for the vagaries of monsoons,
We have also submitted that the
growth of population can be taken
care of by our normal irrigation pro-
gramme at the moment, that is to say,
by having additional one million hec-
tares every year. Ag far as the other
factor 15 concerned, we have got 1o
plan for, that ig to say, to compengate
for the vagaries of monsoons. In some
areas, we get good rainfall and good
produce from the land and in other
areas, we do not get them. The defi-
ciency is of the order of ap average of
four million tonnes g year.

Therefore, we have got to take up a
programme called “The monsoon com-
pensation programme™, that 15 to say,
we must take steps to produce food
immediately and 1n an accelerated
manner in three to four years. This
can be done by taking up areas where
there is plenty of water. both cn the
surface and underground, where the
cost of works is very low, where the
lands are fertile, where there is already
some work done and where there is no
difficulty in carrying out the above

If you examine the whole country
you will ind that the areas which are
best suited for thig programme will be
the areas to the north of the Canga In
the State of U.P. Here, we have got
many rivers. There they have got
plenty of rainfal] especlally in the
monsoon months, excellent under.
ground water ang the cost of the pro-
jects iz less, Whereas in the rest of the
country, it iy something like Rs, 2500
per acre, cost of the project in Uttar
Pradesh in these areas will be around
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Rs. 1000 per acre. Also, you will find
a number of works already constructed
partly. For example, a barrage is al-
ready there in most of the cases.
Therefore, it we take up a package pro-
grammme in these areas, we can easily
produce thg necessary amount of food-
grains to meet the raquirement. Far
example, eompare the vroduction of
rice in Tami] Nadu and U.P. In Tamil
Nadu, the land under rice is 2.8 mii-
lion hectares and the food produced is
5.5 million tonnes, that is to say, one
hectare produceg two tonnes, whereas
in Uttar Pradesh, tha cultivated land
under rice 15 4.5 million hectareg and
it produces 3.8 million tonnes, that is
to say, one hectare produces less than
one tonne

As ] submitted, these require a care-
ful study, Tamil Nadu with less land
18 able to produce more food than U.P.
with a larger amount of land under
cultivation of rice. The reason is that
the percentage of irrigation under rice
in U P ig 16 whereas in Tamil Nadu,
it 13 90 per cent. So. we should see
immediately all that 1s required in U.P.
If you introduce irrigation in this area,
you will be able to produce 4 to 5 mil-
lion tonnes of rice immediately to
wipe out the deficiency due to the
vagaries of monsoons.

These are extremely valuable poiats
which have got to be examined and I
hope the hon Minister will study mn
depth and take necessary steps also. As
I said, the cost comes to very much
less; it ig Rs. 400-50p crores in four
years. Therefore, it ig very important
that we should take up a special mon-
goon compensation programme with the
result that all the shortages that occur
in bad years can be made up by pre-
duction in UP. Some people may say,
this wil] bring an extra assistance to
U.P. It Is not. It is a mational effort.
Instead of borrowing and spending
money in foreign exchange for im-
porting foodgrains—as in the lost few
years, we have been importing food-
grains at the rate of Rs 300 crores
a year—instead of doing that, it in
much better to grow foodgreins In
India itself.
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Social justice can be achieved by
adjusting the normal irrigation pro-
gramme. We have got g large rumber
of drought aress. We should make
sufficienty provision of irrigation m
those areas. For example, there is a
atretch of\ drought areas along the
river Ganga, There are drought areas,
like, Palamu, Rewa, Mirzapur, Shoha-
bad, Gaya and so on. We should take
up the irrigation projects in those
drought areas under the pormal irriga.
tion programme. The diversion of
Tilaya waters to Gaya district will
completely eliminate the chronic dro-
ught conditiong there. It ig hanging
fire for a number of years. It is sur-
prising that the diversion of 1/4
million acre ft. in a river of 10 million
acres ff. is giving the trouble. It
seems, a lot of discussion is going on
which is not necessary. It should be
done. The normal irrigation program-
me should include all the drought
areas. What I suggest is that in ad-
dition to normal programme we should
have a monsoon compensation pro-
gramme, ag I said earlier, separately in
order to produce in three or four years
4-5 million tonneg which will wipe out
the effect of vagaries cf monsoons,
Once you do that, you need nct import
foodgrains from outside,

"In India, we have got a Jarge popu-
lation. It is the second largest country
in the world. We have got an obliga-
tion to the world. We should watch
fooq production in the next 20 years.
At the end of the Century, it is stated,
the population of the world will be-
come double. What happens to food
production then? One hag got to watch
it. We have got a special responsibility
because we have a large population tfo
support. It is being suggested that
there ghould by a global programme.
Now, countries like Venezuels and
Nigeria which are ofl-producing count-
ries and rich countries are not pro-
ducing foodgrains ang they are only
importing from outside. At the same
time, they have got a good supply of
river waters and a good soil. I had
been there two months back. There is
a river called Orinoco which is as large
as the Ganga and the Brahsmaputra
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combined. They have not cultivated
even one acre of land in the valley of
that river. They are importing food.
grains because they have got plenty of
oll and they have become very rich.
That is wrong. That policy must be
changed. The  countries which
have got water resources and
good soil must produce their own
food s0 that at the end of the
next 20 years, at the end of the
Cantury, the position in the matter of
food production is stablished to be able
to meet the growing population of the
world.

There are some countrieg like Arab
countries where water and good soil,
are scarce, Those countries have to
depend upon the surplug foodgrains of
other countries. But the countries
which have got a good supply of river
waters and good soil must produce
their own food. That is very impor-
tant, India comes under that category.
It has got good water potential and
googd soil. Therefore, it should be pos-
sible for India to become self-sufficient
in foodgrains at the end nf the Century
to meet the needg of the population
at that time. That is the responsibility
we should be able fo take, I hope, the
hon, Minister of Agriculture and Irrl-
gation will take this stand in the F.A.O.
Conference discussions that we will be
able to do that provided the rest of
the world also does it

Now, I would like to make a few
suggestions very briefly to the hon.
Minister, Minor irrigation is in the
agriculture sector. It should be shifteq
to irrigation sector. The idea of bring-
ing irrigation to agriculture is to
have a coordinated action to provide
frrigation facilities, Minor 1rrigation
means tapping water from under-
ground and that involves a large
number of technical ang highly coms-
plicateq machinery and so on which,
in course of time, are being improved.
Therefore, I submit, minor irjigation
should be shifted from agriculture sec-
tor to irrigation sector covering right
from the blg projects to very small
ones as well

Then, our financial constraints have
been more rigorous because we have
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taxen up projectsy which are hanging
on for more than 20 years. For exams
ple ¢he Gandak Project is a very good
one; it is an extremely good one and
if that ig not successful, nothing would
be successful in this country, It is in
an area where there is fertile ground-
water and there ig the excellent river
Gandak where a barrage is also con-
structed, but we are not getting the
fruits thereof yet

Similarly, the same thing applies to
Kosi. That means that we should re-
quest the concermeq State Gbvern-
ments and probably take action our-
selves in the matter to see that the
projects for which a considerable
amount of money has been given and
spent give benefits early in the inte-
rests of the nation, because we are
more interested in the nation becoming
self-sufficient as early as possible—
because we cannot dralin away our
resources, whatever Litle we have,
year after year. In these respects I
think the Centre and the hon. Mini-
ster will have to keep a watch on the
various projects.

Likewise, I don't know why the
Rajasthan Canal has been hanging on
for years and years. T am glad to nnte
that the Hon. Minister has, this year,
allotted an extra amount of money for
some of these projects and 1s also see-
ing to it that these projects are
completed. Hereafter, our policy should
be that no project in this country
should take more than 10 years. We
should plan our financial adjustment
and the project itself should be so
adjusted that no project goes
beyond ten years. If any project
which will have extensive bene.
fits is likely to spill over ten years,
it should be taken up in the second
stage, but the first stage should be
complete in itself, both ag regards ex-
penditure and its benefits to the nation,

Then, we are thinking of collecting
betterment levy. In some places we
did it and in many projects we did not
succeed. 1 don't know wheiber Cent-
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ral legisldtion wil give sn impetuy to
see thut this betterment levy iz col-
Imaatlmthrmtotmm

Then, sgain, our designg ang
constructions, particularly the cmal
systems, have not improved, They
have been following old rules where a
lot of safety factors are involved; and
really the structureg need not be 50
massive, In this respect, new theories
are coming up—for examrle, reinforced
concrete. This ig a method wherein
the concrele which we will have to put
in now the structures will be much
lesg than what we (Jo in at the moment,
These new technigues will have to be
incorporated ang the Engineers shou'd
be requested to achleve economy to the
extent possible,

Another point I wish to make is that
the Engineers who adopt new innova-
tiong should not be punished it
any mishap occurs. Of course,
mishaps should not occur, but
when you want a man to go out of
the usual way ang adopt some
new methods by which we can
achieve economy, he has fo be =up-
ported. Why I am s2)ing this is te-
cause it i3 very usual in our countiry
to go on troubling the Engineers for
every little thing. I know that in the
case of the Matatila dam for g very
simple occurrence they harasseq the
Engineers and there was a Committee
going into it for g long tima. I sub-
mit that thig policy should go and the
Engineers should be given a suffcient
amount of encouragement. We have
the best Enginears 1n this country, es-
pecially in the fleld of Irrigation If
only we give them sufficient encourage-
ment and protection 1 am sure they will
achleve enormoug economy, What I om
Interested in is to see that the project
cost is less than whnat it 1s. Irrigation
per acre, which was cosling about
Rs. 250 before is to-day costing about
Re. 25M0/. (n many cases except in
particularly favourable areas like U.P.
and Bihar. What 1 am submitting 1
that there must be every encourage-
ment for Engineeis and sufficient pro-
tection also.

Finally, in this country we have got
human resources and we value this
very much. But in ectual practice, we



137 DG Min. of

are not using thae human resource we
are employing many cuntractorg and so
on with the result that the cost i going
up and the work is going slow ete. I
submit that, in this respect, we must
observe what is being dune in other
countries, particularly China, where the
human resources have been very well
exploited ang very well used, I Lap-
pened to be there when I saw 13 lokha
of people workiug They have got
some intermediate technelog'— that 1s
to say, it is not regular machines Like
draghnes and so on, buf they haie
wheel-barrowg ~tc, In Thina nobidy
carries earth on the head. In our
country we carrv 8>l on the head and
thig 18 a very inefficient method of
doing it. We should conduct time ana.
motion studies fo increase the efficiency
of our working, and ntroduce new
methods and easier methods
of handling Tn that case, we can
really use our humnan resources to the
best advantage of the country In this
country also I have seen this m the
construction of he Kosi embankment.
In the beginning there was g lot cf
enthusiasm among the people and thev
went voluntarily to those areas where
there used to be tigers and where the
lang wag very inhosputable, the work
was started on a voluntary basis and
they did very well, 1ut later on, some
complieationg »et in and the voluntary
work collapsed. We should not he
afraig of failures Failure is the sicp
ping-stone for succers I would submut
that there must be methuds to utilise
the human resources, mavbe, on a regu-
lar basis For every Indian, there may
be compulsory service for six months
to one year, there 18 nothing wiong
We should thing over this problem and
see how to utilise the human re.
sources,

Finally, I would submit, that it
strong foundations in the matter of
food and energy are fruly land, then
we have a great future, and our suc-
ceeding generationg will feel happy
ang be proud of us,

e Wy fuy (wemt) : wowr
wEre pfgnt tw et awd ey Iwiw
€1 aveww ¥ 3g sfw owr §,
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sy feeft B owgw & tw ey
ot & gw § 1 Afew gt 2w
7wt gy gy W O ¥ s ¥
AT agY € &1 faFq gu fyed
Wi § oAy agy 9y dAr g O
ga7 AT, fowAar smAr ofyd v
JERT QAT A AT T A0AT I GAH
wr Ay g fw T af A, A oo
HEITHA W WRTT W R
/fwr ooft oY g% gRwT g7 IAT wWIA
ek A CR S

ATHR FAT & FIT AW &1 O9-
mT Wiz I7=T fAale vfw & Fo7 a=A7
g g 92 o fomrw & A o
gl dan g¥ ¥ | feawt droer
ar wifaa= fear wor o @ IAEY
gwr o9ty whaw @ W wias g
dfed Iad T o At aEe @ W
FAL | IR QF GrEA o7 A R
ez % faar @fv gy oot &)
st & 3t frarc o fe & faar gt
% @Y aFdY € a3 ™7 1 Y
RTAT 8% FQ L ALY WA & | B2
wYT s framl &1 7 wifer
T & 7 w7 gud gfawr &7 §
o 7 I fad Sa%1 g9a e fgr fear
2 tw fan ¥ gy TF FTIR @A
T 93 31 foed adR & arareEt
Tmera fedeam saga @
& i dwr fewT § & g
g, gfawew@ qa a7 0 )
ot ¥ fory 9% wrw wwT A @,
Srearg I fawar =gt §, N W@E-
¥z wifgd, ¥y &1 I e g
gl §, vofe } 7T T qET wQ
3, JWR ITET TONT VST WA EwA
21 gEd N vfireeren W § SN
o wrr Wy @ At § 1 ww W@
fr ot s & gwe qWo e o,
T o Qe Qo qw, B frwrdl,
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fiparit wiT gfiresee e fay
gud faxar dar zar § I dwr
qrx Wi W € § eiew fae Wt
fgare wm wT wig & o WIOSY qor
wRwr fr grw are & wre gF feam
! ow W o T & Ak & faed
feara WY IqE WAL WIEFOWTIE
fod §, 3% ¥ baw @iw qw W Y
wex ¥ or@d W wedt 9wz femra
e w g fuaey g W afr 2
qrdit | wToey wg § v dar agw Qe
¢ o feudi € derr wga s
o et §, e g XA 9
W £ % feara g9 dwr wwa ¥
ar § &%1 ¥ ot v wWredfer den
& fea qu I8 FICENET W1
aw gy wd &1 nmm wfe A
¥ frox foaf qar @, axra & et
reH! X 9§ arw w7 § "l 0
%@ afd qv qgar & fis oY 18
g%t &1 fear §, A6 O wahe
oY greTa ez day ¥ QA § aw WA
famrer TAdy weh w1 so s
&HEiH g amTE 1 R CTH W)
& ¥ &, agr E50T w27 & Fw @AY
™ SR W SrywT Ay, I W W

gy

i wtr faaf &8 ot wwaftaw
) ; wg wAG e g7

Mo W fog : H1 fedw gt qar
&1 ¥few qomx § oF sfer & oy
¥ § W Tad qudfaw fear ¥ a-
Wit %1 50 wfewmw wrtwe WX G-
vz dwwt ¥ wwr arar 1 W@ v
gy &, 8 3w der g, gAd any
eyt A & dar 8, o B
fawk w¥ woor ¢ Irqcdswdar d )
cwer weftwr gy &Y W § fe fewrn
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¥ mw #Meew wriwr ot §f TV
€

- oft unefen v wgdt & o
Cryrava § fewg waw  owft o §
fie wod w1 W w0

Mo dc fog : age N @ 3R
¥ 1 e w2 g & ¥ § st ¥
wt v@ wawadt off §1 Rfer
frmra & R Rfew wrdwr agt g
qrar §

feata & der wor §, 3awr QU
g I¥ aff faa orw o o7 wier
foara g &, Saw) A wak ff e
way gary dawr qear § o aw fwary
Yy qrer TrF ot A 1 Afew Fwady
WA fFRrT §Y w93 am 77 f/adr
=1fed, 9z Ia4) afr faaft &

udy WY gard ¥ i fafea-da
ewanll & 1w wQrT ¥ A Wy
¥ a5t §) frarr & 250 %Y
frrze TudY odt W ww 400 T
ferm faw ot & 1 Pofem &7 gov )
par qw & ww ) §, fwarT w1 wady
& & g *wa Afy foq gt ¥

A EET GG WA W Wy
xwdl §, 9 A F qIOT Y wAH A
E gt ara | STATC FAL By
% a1t # givafadiw & ofed wiw s
Wy fr  fead Meewsr ¥ arr
Oft ¢ foaft ot & ez o
Nrewwy ®) xw e wifgk w@ af
gt g gw A § 3, 4w Ay
¥ arx ot g7 fdt Atk g aft ugw
o § 1 wreE wiw STewwa & wrak §
gorwt warer ¥ ¥) awty § o fearr
N et iy Wy wewr g,
foed yod vw Hfew wnimT @
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seeiw ¥ fglt ddem  wrdwe o
oY vk § ot wwre & & fay WY
gare Aoy wifgd |

TftseaT & ¢ER & Wt § w4t
o Tw ¥t F @ | faarf & g
g wfgw arlfy e fawT w1 2 94,
AR FATET TJNIEH & HHAT § 1 W
oot Y w3y wg &Y, A wav ol
wa&? faa ary, wig arfor 1 fudy o
firdy we ad% & fud A1 fema qo1-
AT S AL | T ACE e 2R
frasm

gad W\ ¥ 6 2 fafea
gt sdm w ot ¥ w1 T
TAT T 4T | WA XY WF (AT W
W Amn am qar @, afew
¥ enw Aol aw gn 40 wfwE o
FArTOAE ) IWE FPA A W@ Y
) ow W) @ w qow g agd
2 Wi g, wR 1974-
75 % wEAT g 97 111 4w
¥ wd g E o 1975-76 X 105
QO §17 #1 Nfgsa fazgr mar 91
Tigdl eXaqTw Tranr 7 ofms e
¥ 772 wOF w941 vAy MWL )
Y qg 28 whyaw 51 A@ ¥ ogen, 0%
A 149 FAT | WY @A A
grw ATa ¥ gn 70 gy Aw  qfw
Eq, e femr 75,80 Afmw @
g Wit | Afiw  ferm gae
e v wifyd, o o7 WY w1
aFE |

gl wr—wwiw oft gavie
FT AT P IT WA W W S WY
Wt feeq caty T wra AT w7 TAT-
*aw § vg 120 w0 i § WO RA
® wol ¥ 75-76 ¥ 16 WOy WK
76~77 § 19 wOy Ta% | 35 ¥O¥
it wreit o e § ¢+ v W g
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wfry st dor aff 8, 7g Saraw AW gAY
Lol

AN gardr qfr xd afzar § A%
feaz ¥ 1 AWy g faat & froex
fear &1 Iu® fodr ofy walt wgrea
# aark T Wy § whife s S
o fedt & fergqze ww & ¥ 3t
a e w1 A e o faqr § 1 Wfww
% ox arg 7Y 7w gy v @@ w9
A frgrr & faasr amay @ 57 o
TEEAE 1 AR AT AT qATK K
@ A WIT T4 & qTAT AT R
wrat fs 7. 2 fafafas oz gz ama
T 14T w1 IAF A | 2 fefafaq oxr
g7 fa=s1 ®1 ¥ frar WYz et @1 aray
wrat 3. 5 Mfgq owe gz qamw Wt
AT gaqT €Y gLarAT o1 e war 1 W
A& wTa? ¥ ¥ 3¢ § dt wam
XET | FifE TATT ¥ €T ART Wl
qrir ag7 wfas foa @ &, 397 3
sqrar fRe @T &, 9A% @1 W gAwY
qIAT ZAT 1 AT TWIAT & ATG A
g wifer = 1 ARTEEEY @
§ @1 s gaat fuaran afen

ot AMER W - qZ AT GIIRY
FEATE AL W FFAT WY
xgq aar ?

Mo W oy : 57 G172 FT ETHTN
wfer + & v 1 3 fadga ¥€ f&
qaTM ¥ 1965 F Uw W qA¥
far am€ & 1 #X oo o oF W
fomr 1 vad qdt w1 frai, 197
O Y A 9@ WOE 9 GGET T,
gat 0 femr ¢ . . (STww)
Qo dre & are qrdY ®Y wy A& X )
W gRaTe Y i w3 &) go To
& qre g qrir §
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& 75 %% " € fF 1065 ¥ dux
qoE A1TT qX 97 qF &¥dr  FATE
wE fY | I #9E A TF & € o
%! fr wt7 & adw ¥ w9 @ wu
a1 €Y aFdt ¢, Fomar arr s wfed,
wTefefiEnelt 0 S 3 WG T A
oz qg% fx 65 sfany &% R &% Ot
GIT W HT AT G ®T R
wfgr | gaTAT EAAHE T &2,
suy fgare wmm & feasr weey
qrex g@r ¥ wavww g, e
qate ® & Femar euRA aeT @
e s w1 £ 7 g1 §, UL aTRT
a2 A1 90 TRz fRaqr wigd ar )
90 W17 65 ¥ &% ¥ *@r T WheT
a1 50 TR A1 ALY YA ATl ar
A5 WA §F wRA A TG WAL |
& agm fe 9f7 welt wgra @ @
T w57 s few o ar
wray wrar fRar

& grata w oA, ¥ A0 ¥ X WO
W1 #A gR TAAT gAUT &R &
WIT ZHRIY A/T7 #T FdI9T g AT ¥
mmﬁmwﬂflhmtl
waTv 38 {1 § s g & Qe
w1 FAAaRE gy SaTEr @1 war
e ure umrarfes &4 @ froed
W N radke ot wedfr garfee €,
5q¥F 9 64 97 fzar § fe feordt qw
W7 TETEA EIOTAT ® EWT } 1970-
71 ¥ TIEA AW YT 47 WA 51
FIX A GET 1 71-72 & 45 W@
45 TAMC =TT § MAT | IWA wW
g Ty 72-73 # 40 A™ 77
EATT 2 EY 74T W 73~74 { 7T ¥
IS AT ISEATC 29 WWAT) 74-75
R33umg dogMT AP AT | TY
g of ft fedd 3§ 1 giw
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areii ¥ waurar ¥ weae o ¥ darere
30 sfewx s g o€ | oyt 1870-71
T 47 ore 51 gATC TN fY AW 7475
# 3394 40 gAT TR AE | TER
s %€ g aek § 1 fawelt S
way 9T 4 frdY 1 AT &7 &% S9-
Ar 78 fisar | sHEY QT ey v
et oot | feamr Y Yl Al 2
gt frar W W frar it
Y % faey & off wror § 4R
WTRTT 7 gy "TAT &

wa Foarrrgaes gar a1, WX
W fondargdma @w &1 a1 waR
gofem by a1 fr forr ot e
T § ToE 41 ek, ey dead
ar gl ¥ zas § 4 w27 W
Fawaz q1d ¥ 9OX TRAT | WIA wAA
AT &1 O, TH 777 14 6 W 77 L,
T AT 7 ) § A7 Q@ FS4 ALY I 1
ST gty & 19 ¥ It ¢ 1 famar
wTg 91T & ) w19 & fR IR peaTar
n g0 gfory gETaTT 9 @1 M A7
qate § g v ¥ GavarT 74 W
AT F7 83 AT 27 g1 1% aw
AN wid gATE £, frvTAr § Wt wewr
af! ® ¥ {, afex w4t w7 frmgar
v fFamr 74"} g3 AT =
qerary Y1k w7 gEUTr ¥ 47 W
TAR s3am g ok Sré AT wgTEr
g 7€ g # o ofrar T o qwre
w1 gfrarom € g & g og sfrew
8w Al b a7 e wefed g
fis avdy grarar €1 w2 fRaar 1 g5
forlt & wrgent fi oy st ofr oo sqmy
fear amw | ww & wraR WIS www o W,
wifed ot 98 axe i o fuwr
foqr war, e 09 qwT W @,
T At o wew 3@ qwn wm oy
fearwar 1 3y srwTe Ty g i wfoqrey
vToguinwi ol vA W
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gy Awary gger Wi wfed wmax
ug dwar gur fe o sy 2 g,
W ¢ e Y a0s wiv 3w W
2 WX o feafa evez gy way, glhcamonr
¥ aiy el # davare frdy §, w0 v
quTT ¥ o §, wifs ghaamon ¥ qrT
N woft ot

F& a0 & ww qeriie & Ay
R wgaT ATEAT F | FWIR AN F A@0AT
# age o AQuTd &, w0 Ay
FETT A3 § 1 T A A ¥ afy
®rf TR g1 Aen f-N § A &
ofed, ofm way & afvd, g
I AT F7 | Ofgas gAY #
forr s g wfed @, T =&
AT Qi ATAT GrEAT ¥ 700 FF
v g% fod =1 ¥ ¥, Ffer & e
Ragrenatgw., . .

o) ATAN TN - §F F A 97
o& W HT T F |

Ste we Ty mﬂwsﬁglf

9w fe7 ot faaar @rar aifed, 371,

A& gwr T ‘J,

®iee o, TA Ao, Formd A
%1 ¥T7 5T qFaT T TG PRI §,
T gawt F wifeandt o w3 f—
BITEZ AT BT IAKY w7H! w77 f2aT 97
aear ¢ Sfew wiw oY [l gww
Wit Ao F qA v g€ ¥ A wWw
& Ny w1 §, ¥few xgr o5 A I;
Tt &, P-Aw W {1 2 e
amd | cefay AT wdw § B
IR wrea & e 3y wmd ar w@
e A gra gL Evt B Qe frer
wk

VAIBAKHA 14, 1896 (SAKA)
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wt # Z¥Hrar wetme wT e ST
arfey, foredt Y &) ®are s STy
¥ & o) oy § 1 gAY AW A
Wr AN TG AFAT | agA A @R
SIEEH WY § wet 33 77 §, Afw oie-
far «ff & «e¥, i & xR
|/ & araw wff ¥, PR wie-
a7 &1 Er & 1 T A9R aEY W
Ay & fa g <o & aus ey Afew
fagd f& @i ® 5™ fog o 917
gaTe AT A FANATY T FT AH

ot o Ao faard (droreasT) o
geme St. waX e & wfy qdr i 7
¥ garerg £ auré |7 AN E-IFW
efwfae & qver £ 917 2w &t @ I
&1 Srer faar @ o Fda-s0a wren-
Fstear wr & 7€ @, agw w= qrAE
o g o g AT ¥ dwA & oA
9 QG F7 8T | A § K -
for WY gz 1 g g fw gt
aw ¥ <t fra< fomgem a9 | A, 1@
Oq ¥ IT T HE BAAT 7L Y T AT
@ I WA frar §, oF aw
¥ ITa TR GEEAT FT FTH EF JAT
¢t 79 Tomaw gwr B, §® NI
gur &, &fww fox ot 9% ot &1
ITANT R W ¥, AW FT wW I
wm

T & OF AT FEAT ARAT f—
s gy wefy o aw feew fei
e X AT ITHY A I G &
s fadt fi—mvew T w0
forrrr wraer Y & @ R, AR W
warer gy Y oft § 1 W & W,
7ET ¥ v 2T 97 T R
WO gt ® gL-WL qEneT & arlr A
o §, T aeen w4, orfY free
wr T Y g
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> W

@ N> g Prerd : ey v
¥ gor § —%% aTH WIW s A7
wfed 1 .

T ATH WIAHT OF AT % WD
B @ 8, &iwT & @ W% 9T wiok
T feqrddize & aT® WOET s
dftgar WA § 1 F W,
Fora® arX & & ar & g, gw
2—Fead 1 w5 5w § 18 samw
¥ ¥we /AT 9T A @ 9T, aw 1
wrio Hio Yo WiTo & WaW H FH AT
g ff 9T 7g w70 ar {7 wioey &
Wt wegEml w7 FeeEar @ oA
fue? qrga ¥ 39 797 ¥ w@w erar
qr S Fgr o1 s ww wearEET wEE §)
TEH AT CF W X WEwEAr 61
FTeor I W g g ) o {5 far
Year | 9@ T q@ WA WETATORT
A ¢ TE qavdr oY ARG =T WY
guigel ¥gr 1 T 1 g% faar ar,
wwA fa¥ ¥, ¥Twa IFiT Ivw! IS4
wreT # W% faar faaw fasg qr Wik
off ¥ T wEr | IFA R w®
PREW AT w1 A T 97 Hiwq
AR dak aff | 94 IPT W 9%
qT | WY WE X WA TAT Ky G 4
W WY W ¥ §S FTN B ING
fiwar qv 1 IR w7 91 % wido Hio
qo qte & &t daifaw §3 vz oy
P AR A ST AR TN G §
g Wy AN ¥ dwiforei w1 v wda
3 sty wvey ook & foy s wTA
o ot dwifw Gur A v § o

m\’:"q. Iﬂi

C A A W A & o § e

wi:um’hkmh# ﬁﬂrﬂ

wrewgy ot fis o wifo o Qo MTTo &
Ay Ay e W T afwend §
¥ro Wro, TEM ArAgH $T 57 dnforw
TET BT W % ey fear qr fe g4

oo fasfive 1 @ fees ik S

# wefda ® wTArgw ¥ wowc 3

W ora & 9% dRy wad o fasr

T Gio Wro wr wofi fawi ) wfr
gfwer g7 wrer & fawrf o 399 @o

o w1 gz feemd %1 woR AT A

oft wg AT wt ¥ wgr v ag guiwgeT

& W TR AwE € w¥ T X grAAT I

t w7 x7 g wwAT w gq57 aifea

fear | qf 3@ gWr ag qT &, W

arz i ag A1 ¥ galay § gaer wfx-

arz At ®T wFAr qr 1 gAHE F

TARTEET wHer ¥ QR A 3,

&7 AT qFr W7y fw wgi w0

IqF §9 I ¥ WY F WA ™

v g foa® 9 gaq wogar fr a

TraT i€ q1 AT [AFT wigTATH [T

J AT ¥ A7 AT 30F A7 |

o & w9di f79E % ¥7 93 O%
forar & fw .

“The claim that Sharbati Soncra
hag high lysine confent is not suos-
tantiated"

friE & ¥ 53 o< forar & ¢

“The lysine content of Sharbad
Sonora could not he as high as that
of milk.”

7% fag w34 & fal fr o aanfi-
Arqw A ArTge w1 o1 dnfaw wr
o §, wadr A i & dw 52 9%
forar & fis - o

" “ptier the claim wes made ihat
hmmuwm
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higher than that of Scnora 6¢, va-
rlous laboratories in the world repeat-
ed thig analysis,. The CYMMAT m
Mexico which {g the internalional
maize and wheat Improvment centre
grew this wheat in Mexico and found
that it did not have higher lysine

as compared to Sonora, 64.
“This fact was brought to notice of
Indian agricultural scientists at the
All-India Wheat Workshop held ut
Indore in 1969, It was then resolved
in thig meeting that the lysine con-
4ent ghould be verifled in the National
Institute of Nutrition, Hyderabad and
Nutrition Research Laboratory, My-
sore. It is very surprising and in-
deed regrettable that no wheat of
this variety was sent during the past
3 years to these laboratories for ana-
lysis.”

-

grawasmAA g
12.58 hrs.
[MR. DEPUTY-SPEAKER in the Chair]

™3I0 & fasgm wr g war
2 {5 o wrTarw & & wrag AN @
war afi TEW aR W AT ATT &Y
I B TEH afew 7

1971 ¥ wrfe To wWiTe wife
¥ g3 qnfasi 7 7 o w1 gz
w7 w1 w178 fwar g1 o of) samfamgy
gt dndfas oar w7 &1 9w Wy
FER wrfo Q> wrvo s ® FAT gAT
F oF af war F wzr

Let dogs bark, the caravan will pass,

Wt 7 AV §F TG TE ¥ q90G &7 |
AR A IA® Fa4A F g IR wQwa
W gf, dx wrs &Y feeddz W wwd
Y | WY qRTAEET TRE & FgR
FIAY 41— Hg § 1§ gTgN
*ft g wqife Iwd wHT T QT |
R ved =y aff § fr 8 werwe
& WO W W W o wig A

VAISAKHA 14, 1808 (SAKA)
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-t %1 i | ko die To WTo
# &8 v o waee & ant § foe
Fqx Ao 107 fwar ¥ :

“At the 1ARI, some of us met
cross-sections of scientists, jumor,
mid-senior and senior, and we found
to our great regret that, in the mnd
of most of them there was u sense
of disappointment, dissatisfaction,
frustration and even fear.”

T3y AT 77 9+ & FqE & v
fear 71 8, %8 wrw ¥@ 1 3Aq fAa
&

“(i) The Head of the Division dues
not give facihties for work He
favours those who work for him

(i) There is no academic atmos-
phere as there 1s no free discussion
on research projects and results ob-
tamned.

(1) Senior scientists insert their
names in research papers even
though they do not do the actual
work."”

1300 hrs,
§F q TR { g fAar

“We feel that most of these comp-

laints are genuine and they should be
remedied.”

a8 9.8 1 evF waw a #7 §
a1 A WETTSET A §T FIN
frads fear & a1 ama a7 & o,
IZ WY G | BT ¥ro g 1 I
R gT NE A AN Ao 41 9 far
t:

“Persons not qualified in a par-

ticular discipline are appointed in
that discipline.”

MR, DEPUTY-SPEAKER: In view

of the large number of speakers, L
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oY $re guo fawrd : & el i
oz 9¢ Aff drar g, eefag qR W
wiT T §ifeg )

MR DEPUTY-SPEAKER: Please
listen to what I am saying.

SHRI D. N TIWARY  Since the
time-limut has been extended, please
allow me flve more minutes,

MR DEPUTY-SPEAKER- Kindly
follows what I am saying. In view of
the large number of speakers, I think
1t was announced that each Member of
the Congresg Party should be given ten
minutes. This 18 what I wanted to
Bay.

SHRI D, N TIWARY: I have got 1t
and, therefore, I am requesting you .

oY fpfer fy (i) : wio &

wiwe™ & foray gon ¥ v whow wfeen
¢ sgdt & g 90 7 IR T
awz ¥ 7E Ao faar 3wt o W
1o0famz ¥ 7g & A o 10 ®MI
WH g g W 1o frre T @ 8
WY a7 97 &3 g% §, i W
#ifogy | NEEW oF av i a|w@ @
2 gawr surar wnw £

MR DEPUTY-SPEAKER: My sense
of social justice says that since there
are 32 speakerg from the Congress
Parly and the Minister for Parliamen.
tary Affairs hag promised some more,
all those Members should get a chance.
Anyway, let um continue It is not
my pleasure to fight with Members I
am doing a difficult job. I just want
you to appreciate that Please conti-
nue.

ot fo Qe fawrdt W g

T F WA T AT A@r § 1 wwE
q :3-s54quqCoifoar § W &
HTH WA 7§ €T g f o

“While the inquiry was in progress

could provide jubs for 17.5 million
people.”

~

“Thig information also appeared in
Septamber 1, 1872 issus of ‘Natture' a
journal published from Londan, The
data given are not based on any ex-
tensive experimental work carried on
in the country., The data have been
taken from experiments carred out
only in IARL Hence such an an-
nouncement on the radio and in
newspapers based on insufficient
data only gives false hopes to the
people of the country.”

I BT AT AT IFA HP—

“Such things are intended to provoke
discussion.”

ot sarw & i |ETE § e
dwifag 29 ¥7% I¥ IF gveTT WY
oz s frd ag www W & oy
v 7% ¢ fr ©7] B 57 &aifas weer-
M7 FY 7 A frar W 9w
wfimq o argfezw & gTR @
favron &1 & SaFY w9 w77 &7 FT
et ¢ ? v gy faoem wraf
TN W FAT HT ATA A W A )
F WY F g7 AW 7 o wwAmgy
AAEE AT AN @ ATEF
HIEHT WHAT AT | FEww qrrAdr §R)-
YT, ATEAARTL & IA AAT & LT
To qIVE 97 IHA ANMAE LT SN
®T WO 97 | T qfo 7 FY 17 qUw
%7 qAT 99T AT Ao @ T GA T ¥
gEAT 9¥T | § W 947 WK oY wa
¥ wpow wvan g fe o Wy F ot
87 Y waw 387 %7 wrfo dro TowWTLo
Tinfwi WY T ¥ | waR A
for wagr W E | AW N
1972-73 ¥ FoiE wrdt §, wwi Jor
o 9T forar §1—2fad #& war Sorr
oray §, €8 arw et fevar wrar & ¢

“The ICAR Inquiry Commities was
set up by the Government ¢f India

in June, 1872, under the Chairman.
ship of Dr, P. B Gajendragadkar.
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retired Chief Justice of India. The
termy of reference prescribed for the
Inguiry Committes included fhe fof-
lowing:

A gt wT & Wy, 9ETH FTIO ¥
qr, 386 Ay fagr o | FEw Gt R
fadr v € :

(i) To review the recrultment snd
personnel policieg of the Indian
Counci] of Agricultural Re-
search, its Institutes and Cen-
tres ang to suggest measures
for their improvement

(i) To consider other relevant mal.
ters which, in the opinion of
the Committee would help it
to make effective recommen-
dations.”

W g9 &1 § am w far
wr

# wiawt a1 Agleezn w1 fazd
fady arfi & & qegrer w2y = 0
w58 famar § fx gae) ga=rsd s
T OWT A g 1 ZR dAAT
fomgee™ & § &fwa gaaT w1 3@
Y fomar 1 gg 3 Aifwn @6 g
¥ Afgferz £3 s v0m ?

go X o1 & T} & wgar g
g B feud¥e wrow @@ W
tu Bz § ft & Hfew W
ar AX & wro agrey w77 @, IWE
fad wowr g wifew fr few 22
q 5 g, femd o @) @8 w1
fagre & st wifead  aga o=t
¥ 1wy & wf are e A foa e
T agt wiiegs wiwy, &fea o 93
T gwt A F vy § Wfew am
sy femm o3 ot dur At o
1 & e wg s fagre & ot et
i § sue Ued o TEA R
#ifordr

VAISAKHA 14, 1898 (SAKA)
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SHRI BHALJIBHA] PARMAR (Do-
had); Mr. Deputy-Speaker, Sir, I am
glad that I am given the opportunity to
speak on the Demands on Grants of
the Ministry of Agriculture and Irnga-
tion. In the report, the year 1075-76
has been characlerised by easy avail-
ability of foodgrains apd steady dec-
line in their prices. The total produc—
tion of foodgrains during the year 1975-
76 may be expected to be around the
target of 114 million tonnes fixed for
this year. This is a rosy picture for
our advance in agriculture. We thus
expect to be sell.sufficient on the food
front. But still we are depending on
imports of foodgrains During 1975.
the total Import of foodgrains into
India amounted to 74.7 lakh tonnes as
against 48.74 lakh #onnes in 1974 and
86.14 lakh tonnes in 1973. [ think this
is also due to the population explosion
fn our countiry for which Dr, Karan
Singh, the Health and Family Planning
Minister, hag decided {o come to the
rescue of the Department of food by
introducing vigorous steps in family
planning. Thig will also help to a
large extent in decreasing our food im-
ports in future.

In my State of Gujarat, the food
position during this year seems to be

‘very easy as Gujarat has reached the

target of 50,000 tonnes of wheat this
vear. Gujarat is also trying to procure
1,00,000 tonnes of wheat this year.
The agricultural crop production
for the rabi angd kharif crops
is estimated to be 47 lakh ton-
nes. This is, so to say, the highest
record of good crop In Gujarat. The
State of Gujarat is now under Presi.
dent's rule. The Government of Guja
rat should see that the prices of daily
necessities do not increase and that the
price of groundnut should be maintain-
ed properly by keeping stocks in the
State and not allowing the same fo be
moved out. The agriculturisis of Guja-
rat should be allowed to keep 25 quin-
fals of corn of one kind and not 10
quintals as js fixed by the State Gov-
ernment,

The landless people should be given
title deeds at an early date after
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[Shri Bhaljibhaj Parmas)

granting them jands for cultivation.
There should pot be delay in the
same as delay will deny them the
opportunity of cultivating the land
during the coming kharif geason.

The prices of differen{ foodstuffs
sold in hotels and restaurants must be
decreased as the prices of food com-
modities are going down and there is a
downward trend,

Inter-State water disputes must be
solved seriously as most of the 1iivers
in India are inter.State in character.
The Mumistry should continue to seftle
the water disputes amicably by nego-
tiationg through the good offices of the
Cenire, leading o frutful results, I
appreciate the view taken by the Union
Minister of Agriculture and Irrigation
and the representatives of the four
Stales of Madhya Pradesh, Maharash-
tra, Rajasthan and Gujarat pending
the decision of the Tribunal, in sllow-
ing Gujarat to go ahead with the cons-
truction of the Karjan, Heran, Rami
and Subhi1 projects

In Gujarat, there are drinking water
dificulties in 950 villages. Most of
them are in the Saurashtra region ang
some are in the Broach distnct. It is
estimated that 3,200 tubewells are re-
Quired to be constructed which would
requireé a loan of Rs. 38 crores. The
Central Government should help by
giving special grants to the State for
thig purpose The Government of Gu-
jarat intend to proceed with the Panam
river dam, command areas, check dams
irrigation tanks etc. Priorify should be
given for the comstruction of Kotar
bunding etc., specially in tribal areas
for preservation of waler and irrigation
purposes

Due publicity should be given to the
drought prone areas programmes. The
strategy is to improve the economy of
these sreas through 8 package of
infra-structural and farm development
sctivitieg with the objective of optimal
utllisation of land in accordance with
the human and livestock resources of
the sreas concerned,

Wt Toyre fey (Dfirre)
fedi =frec ww, ag ov wgw @
wgfaan arar s @ AR gards fomdr
wismr ¢, ewafam oft o
fede vt ¥ fr gw fipewre ) fipmrar
AT Xy F ) R TR AT FT e
¢ fr fogdr 3=t § g8 O w16 AW
T ¢ 9t Fr qfeesr & quer
T g

D mA T g oy o v f,
T ww g fawaAt gy faelh, faweft
gifew 1 @ $3 g, ol dermx
gl A agam e fe
qifefews o 92 2 wew gw fs
wrge o gt, Rfafadl w § PR ag
&' afiwew § gmQ AT PAT 4
o D iy Ay § ) g g gy ¥
e § e garr Qe ardt @y §
TE% fad wreTe TR WY (R
t
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o w7 ff, vy v ol @i wrfgy
CHET oz 114 fafems o & B
az wira § fa forw efre ¥ ag s =
W}, sed e adz R Eit

waiw g § e wre o maz
£ wrr At far gd s v wfgy
gard) faqave s Ao g &, € T
¥ ®9 WA FAMT 98T | W AT
W WO HMA H BRA-OwA ST
a% & ¢ & 7 " g Sreww w7
gl 9T ¥ Foar fgh, ey 42
T W aF g% nfE g wE X
SARK ATHT & AAMEAT 4 | 7 ECA
gy o &1 I TS wW A
FI WETE § | HOTL A §F qAT G
s faar &1 ag 3w & fv & €5
feer &, s fwr wifgd ) $
Fraa AR N AT @ 7 W
ecA & g agamam g &
=1 ag 73 ¥ 7o oo T F 8

Tw @ & ag o wgnt § v
g7 wwr {1t faamerr ¥ fgma ¥ fomdt
TRTCE g% AT, wiww & Y #
A EnT 1T @, TRQ W WA q@F
1 ruenragd fe oy div s §r
M1 T XA & o T
R g

qow of ¢ 5 o 2w fRfed
ag 7 fafea 27 & wnw 2y & ) a9
Ry E Mt I am &
fod amy o § ww fw ool T
wEE g | WA AT AN gEIT I
ni¥, gw A ;L Xy wr A & Afew
e wg WAt At gan fad dmw of
£ 8 ¥ fod wod wfy €
f& g7 39 T a7 Wi A gmEw R
e ol ? Ky ey @ w fie
T ul g e gk § 1 o W W
wir ot ww & forg dqrelt & 1 &few
TR fag ow d oet Fm ww ¥ fr
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u g AN W T wer § w oy
Q¥ vy T W fir g ST W A
& Iu% far awe = Qar wfgr
15 fafeas =0 wr 1 15 fafeas =
¥ fad wiod o S ffedt §rf
wifgd | T wo WY TEA Ay A
faege &% &, w=T A W ¥n W
WX WGE W W VALY ®F gAY
Wi ) AT AT AET ST 987
TWAT TART TATIVRT TFEAT £ ) UE
17 w4 § v wok W =y fNfed
TR wR ¥ A gt A A B &
fedm i o ok FwE Tl st
® A7 79 F W9 § F A A wroa)y
®rw #fedt aw v &1 waw
" ®% & w7 15 fafqow = & -
faft = &1 §if w.fgr | a7 &
g YT 9w & fy qHN mowr Fw
TG (TEH THH TFAE | T A FH S
fifad # g% ww § 5 fofy v gm
93 Fifggrll wree Wiy @1 I WY
W AT AQI AT | ATHA § W
15 fafags z= & /g oo &o
gl

¥z ST e w3,
e VE A S U i g Y &
A ¥ e e s § e
wa ¥ o Argar o f mw gt
s 3 wfge wWifs o oS
framen & 7wy § a7 o O fmar f
sarer dar &% e sy &% forem oft
o T YAT g AT WS
wr gy 1 e i, o fifean
g &fqwe ¥ ong firar we srgae i
%) tear wrr o7 e wi€ vt e
it feard 7Y 27 weleg wem g e
T ¥ T A W9 gan g
wamy ) & W vy g % godto WK
fagr & avfi g wwdie & fy 25 52
30 gz T qre ot frere qwx €0
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[t wearr fow)
agF T N wuT wrove Wizt §, g
WEY § IT 7 wT AN A oW
¥ wrf ww wdr 3 s gardy derarc g
Ry a5 w%d § e gF g w1 QW
ZAT WY T ¥ AN € www gy 98
wedl &1 X0 o v § e Ay TR
Zniza s & fag <@ E el oy ot
wit vy § 5 ogw wwd Wt wqrar &=
4T A AT A gw AR W s
g fga gq & 6 g3 i st faer
HHT |

e afFqE sHw ¥ 39
fewrtd & § 1| aga afi yew TEW
D g wrEz ¥ fag, ¥y & fey
W 58 3t & fag aga wed W2
feim & famfead s & & | & oudt
AT 7Y AT WE wmw Fw o)
afew & qw e wew g froww
FqT 7T AI6F ¥ T v FAR
ore ¥ A o Ffew AT s
gy IpHE s § forTeY wrad & 7 aga
oy wgfead g v fr &1

% TIH agn WSl {7ar § IEw
fog fomd, i adw A g www 2,
g wafemEaNag @ a
I w0 fear § o AT a1 fear £
qg TANET ¥7 AAE F AT EY 7R & qOA0
& feeqzn foad Al ¥ 9F gm 49
vt fefred) & agw adft amr A 7
9F 41 50 F 150 Y Y qW 7 F7\
afww v wow Hfaw X 7 @@ @
R & ¥ o w17 og miver g fe oo
w2 fegaa ¥ wgw & k) gl
swes ¥ 37 |1 §), wAT ¥ g,
qwE & g, gaw f §, dama
*1 g1, wg gl Ao §, gwrd Awe
srery § | fedY & o war w1 w W
fmrww afidadige §
gofag & weor § e o w1 fhadaw
fefivm wre SrewwT qRodT g

MAY 4, 1978
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&Y TEET Wit T | o drer @, pwrer
g orah § ¥ 0 O o
WA T gk Wk waw feX g
w4 & are T¢ T wigy v § f
frg fafady gardr fuad! ) wwdt ff
IER wEwR w0 § fag wa SEd
1T 447 W K v a1 s a9 @
¥ 1 T e Gy oy Y Wi A &y
r v =, glitow ot agar ot
GAW F agSrAew gAAT g FFAr
qr | @1 ¥ wgar g v Rl o o &
%y fod ¥ g moer qaE, Sfew
e AT § T o, st § sl e
¥7AT Wfgq =@ =g Ad= w1 g oar
w2y fedt &1 g1 ¥ T w7 w
va w7 ¥ A= a0 var g

TRAAT FI AXE A FHI? WY
fefafora wr§ 1 1% 97 &@ &7
TRATFRE A g7 &g aE 4 )
A Sraaz frag gonat | 3 ardr
o7 g5 1 Rfegar fr a1w 97 A4
AT AT AT G7HET FTH BT TG §
FHT WG A5 7 A T 41 1 77T §—
FRY EHAMA 97 0E F faaT §, AW wI OF
¢ wreeqw &1 ¥, 20 ATEE WA
31 6 v SuTEr nARwT &
# ?iT g4 ara # wifew ¥ 3 fe s
T 1 | WAV ER EA AR F ALY AT
& T@® 8 ¥, TiENT § §19 W
RA! T ¥ EIEHE B, ATHR ANIT§
fir wre # oY oY wreRT A gE €, ¥ v
% w1 AAA ) 9 1@ IO G
s § e ey ) XYW 100 Hrady
fare ok § Ny o ok §, Forg 91 & aw
80 WYY, HymeularR Eany &
E W W € B 65 T ¥
FUREAKH 97 OF I ¥ET g9
wa @ §, arfe qudk NN fme x frd
v oy gE€r aew Wad-——sre fearr
it SR AW ¥X oraT § OF Sy
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U A &1 g ofwdi &Y oft oY
fao® avwr § ord T & fawrd
AATE 1 W o 9 e Fa H
gt g gfe & v wfgg | aw
s fea # g, fomr & figr
B 1 faam w1 fgw v fgw 2

T el & A F vy gty
g WRET AN &7 awdA wATE |

15 hrs.

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIG;L'I‘ION (SHRI SHAHNAWAZ
KHAN): Sir, it is very ing to
observe that the work?;;tuif gthta
Ministry of Agriculture ang Irrigation
has been appreciated. The ministry
has been functioning under the very
able and mature guidancoe of Babuji.
It is a happy augury for the country
that we have attained self-sufficiency
and we are loking forward to building
up a sizeable buffer stock. The present
trends in the country are that we shall
ag early as possiblq bring prosperity
to the millions of our people. That
prosperity cannot be geparateg from
the prosperity of the farmers—small
and marginal—and agricultural lab-
ourers who form about 80 per cent of
our population who live in villages.
It is but right that large number of
hon, Members including Sardar Dar-
bara Singh could have referreqd to the
schemes that are operating in the
country for the development of srnall
ang marginal farmers. These schcmes
are gimed at bringing about prosperity
among our small and marginal farmers
ang agricultural labourers. The main
emphasis i on increasing food pro-
duction and on improving their lot.
During the Fifth Five Year Plan, a
sum of Rs, 200 crores hag been set
aside for the development of 160
small farmers development agencies
and the main thrust would be on
development of minor irrigation to
promote crop husbandry programme.
A large number of hon. Members have
very correctly emphasised the need
for development of minor irrigation.
Sir, we hope, during these five years,
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these minor irrigation schemeg would
be in gperatlon and we hope to bring
over five million hectares of Iland
under minor irrigation. That is the
main gmphasis of the small farmers
development agencies.

Sir, we have so far jdentifieq 75 lakh
small gnd marginal farmers and agri-
cultural lJabourers. These persons are
eligible to benefit from the gmall far-
merg development agency schemes.
These schemes contain an element of
subgidy. For instance, a small farmer
or & marginal farmer wishes to have a
tubewell and the tubewell costs about
Rs, 10,000. 25 per cent in the case of
small farmer and 33 per cent in the
case of marginal farmer, would be
given as subsidy to him. Similarly, we
are giving milch ecattles to agricultural
labourers and marginal farmers, There
again an element of subsidy of 33.13
per cent {5 given. I have visited some
areas and found that these schemes
are very popular and the people arc
taking full advantage of them.

The House would be glag to learn
that so far 2.87 lakh people have taken
advantage of the minor irrigation
schemes; 1.53 lakh people have bene-
fiteq from the dairy industry; 10,000
have benefiteq from the pouliry pro-
jects; 23 lakhs of people have benefit-
ed from improved agricultura] scheme
and so far, we have succeeded in dis-
bursing Rs. 110 crores as term loars
among small and marginal farmers and
agricultural labourers. Similarly, my
hon. friend Shri Parmar and others
spoke about the importance of deve-
loping drought prone areas which
have scanty rainfall. People in those
areag gre rather economically back-
ward and, therefors, we have selected
74 projects or districts in those drought
prone areas and schemes are function-
ing there. In these projects also, we
are laying emphasis on improving
minor irrigation, dry land levelop-
ment, cattle /sheep development, poul-
try and dalry afforestation ete. Seri-
culture, in certain areas, has
highly popular and successful}
small and marginal farmers gre taking
to it. T have seen one farmer in the
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Kolur region having one acre of land;
and he js making as much as Rs. 15,000
by the salp of mul Jeaveg to
other farmers or agricultural labour-
ers who are growing silk-worm, It is
highly popular; and we have helped
such small farmvers to improve their
irrigetion. In the drought-prone areas
‘we are also getting assistance from
the International Development Agency
(LD.A); angd $85 million will be given
to us by the Worlg Bank for six pro-
jects in Anantapur in AP, Bijapur in
Karnataka, Ahmednagar, Sholapur in
Maharashtra, Jodhpur and Nagaur in
Rajasthan. Thesa are all gpecial pro-
jects in these arees, gpart from the
other schemes that I have spoken
about, 74 in all.

‘We then have the tribal people, You
are 80 much interested in them, 8ir,
and You are go much linked with the
iribal population. Those tribal people
are also receiving very special atten-
tion of the Government. We have 8
pilot projects for the development of
the selected, sensitive backward tribal
belts; and in each project, we will be
spending Rs. 1.50 to Rs. 2 crores in
helping them to improve their agri-
culture, to improve their animal hus-
bandry, horticulture ang fisheries—all
these pilot projects arg being operateg
for the tribal areas, I am glad to say
that the tribals are reacting very fav-
ourably and cooperating with us in im-
proving their lot. We are trying to
ensure that the other people who were
so far exploiting the tribals are pre=-
vented from doing 8o and from en=
croachipg on the land of the tribals.

We then have got the hill areas;
right from Kashmir to Ledo in Assam,
there are hill areas; ang these areas
are inhabited by very hardy and hard-
working people; ang it is essential
that they should not be ignored, For
the development of these hill areas,
we have taken up 3 pilot projects, ons
of them ig in Tehri Garhwal, ths other
is in Moanipur and yet another ig in
Tehri-Garhwal. These ate the 3 pro-
jects in which we are carrying out
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out a way by which the tribal people
would take to established agriculture,
rather than shifting cultivation, and
we expect we will suucceed in this
work.

Shri D. N. Tiwary is not unfor-
tunately present here. He made glle-
gations against one of our top-most
scientists in the country, a person who
is renowned all over the world and
one who is respected for his knowle-
dge. 1 have tried to explain the situa-
tion earlier during the Question Hour
and during short duration discussions
in the House, Apparently, Shri Tiwary
has not for given either him or me.

o wooy W (wmofqe) - wed
o, & qF e qoAT wTgar e
e e o & a % vy @ ¥—
R ¥ foarew agfew §, v %
m ¥ ey e wftwa X §9
frar & 7 @ wrew gt ® A
™ et Wi & oW, W
TR ww ¥ war ferer a7 ?

oft TpTeTE Wt ¢ T TR TET
sf f vy i et
widt hotfow §, wp & op v g
-
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So, the allegation hag ben completely
belied by the finding of Inquiry Com-
mittes,

oft ereey ot : {og wor g ? W
gl o, wr waw B ? X
frge e om o R &1 ww

I quite agree with my hon, friends
that no useful purpose woulq be gerv-
ed by continuing this controversy.
This article was published in a British
journal known ag New Scientist by
one Mr Henlon. In his article of
November 7, 1974, he said: “Top Food
Beientist publishes false data”. He
basged his statement on an F.A.O. offi-
cer, Dr E. Bennett, who said that all
claims relating to Sharbati Sonara had
beey, demonstrated to be false One of
the leading British scientists, Sir
Joseph Hutchinson, F.R.S, and some
scientific journals strongly gbjected to
this article as unethical, and said:

“This allegation was based on
racialism. A scientist from the first
world cannot tolerate geeing a scien-
tist from the world coming up
to the same level”

This view has beep upheld by our
revered Primia Minister, during‘ her
recent speech, when she said:

“India and Indian science must be
prepared for more onslaughts. At-
tempts will be made to discredit
leading figures in our science as they
are being made to denigrate leading
figures in our politics.”

SHRI D. N. TIWARY: I want to
know what reply you have got to the
report of Gajendragadkar who said
that this has not been proved by vari-
ous laboratories here also. It had to
be sent to laboratories, it was never
sent. Why?

SHRI SHAHNAWAZ KHAN: Un-
fortunately, you were not here. I
read the finding of the Enquiry Com-
mittee.

SHRI D. N. TIWARY: I have seen
the report.

SHRI SHAHNAWAZ KHAN: I am
also reading from the same report.
The Central Varieties Releass Com-
mittee, a committee consisting of lead-
ing scientists of the country, has also
upheld this claim that the protein con-
tent of Sharbati Somara is superior to
other varieties I would not like to
take more time of the House on this.

I would like to enlighten the House
on the excellent research that has
been carried out by our scientists,
have done excellent work on rice
ving blast—resistant varieties
brown plant hopper resistant
ities. Also, in wheat, ‘which has
affected by rust in a very serious
. we have gucceeded in evolv-
ing rust-resistant varieties of wheat.
, our Ministry of Health were
very keen on developing a plant, a
tuber known as Dios corea. This
creeper hag a tuber growing under-
neath which is used for family plan-
ning, and our Institute has now evolv-
very useful varieties, and we will
able to meet

A}

s
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SHRI S. M. BANERJEE (Kanpur):

He says it is for a family planning.
How will it be used?

SHRI SHAHNAWAZ KHAN: A
chemical diosogenin {s extracted from
the tuber and used in the manufacture
of a contraceptive pill

Shri D, D. Desaj is an expert on oil-
seeds, and he has been insisting that
some Iimprovement in groundnut
should be made. He is aware that we
have evolved a variety of bunch type
groundnut which has g period of dor-
mancy, and that has a great effect
from the agricultural point of view.

Some people also said that we should
take advantage of research ang varie-
ties which are available in other parts
of the world. We fully appreciate that
view and are always ready to take
help from others

‘We have also evolved a new varicty
of hybrid cotton. There are five varie-
ties of cotton such ag Suvin, Sujata,
Hybrid 4, Varalaxmi and MCU5. Our
varieties have become so popular that
I am happy to inform you that even
our friends from Pakistan would like
to import and we would ke to co-
operate with them

In the matier of cattle breeding, we
have also made good progress As
Babuji was saying today, hybrig cow
15 replaced by buffalo, I hope if the
hon. Members find some time to visit
Kamal and Pusa Institutes, they
will come to know that we have
cowse which are producing as much as
38 litres of milk per day. We milk
thlam four times g day. As fer as
buffalos are concerned, some research
has been done on them Now, we
have started a progeny testing of
buffalos and the House would he
happy to know that other countries
want our buffalos. We had a delega-
tion from Iraq and they wanted to
import a large number of Indian
‘buffalos. Other countries like Bulga-
1 bave also taken buffalos and
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particularly the Murrah vatlety is in
grest demand.

As far as sheep is conterned, we are
also carrying on a lot of experiments
on sheep breeding. Recently the
House is aware that for the first time
in their history the Soviet Union ex-
port.ed 250 Karakul gheep outside the
Soviet territory. This iy the first time
that this sheep has ever been exporte-
ed. The House would be happy to
know that we had 200 females and 50
maleg and they have given lamba. 150
sheep have given birth to 161 lambs.
They are multiplying very fast in the
desert of Bikaner. We are improving
both the quality of wool ag well as
mutton from our sheep (In-
terruptions.) There we are
gomg in for artificial insemination.
This country has a tremendous scope
for development of fishery, We have
our Fishery Research Institute at
Barrackpore Recently I was there
and I was happy to see that in sunder-
bans ang in those areas, they had
proveg that it was possible to produce
nine tons of fish per hectare in a year.
Thiere is a tremendous scope for deve-
lopment of fishery particularly in the
eastern region where there ig plenty
of water There this fish breeding is
profitable and it grows very very fast.
There 15 one particular type of fish
called “Grass Carp”. We have im-
ported that from China ang that fish,
given proper living conditions, grows
to a size of 5 Kg in one year. There
1q tremendous scope and our scientists
have evolved new methods known as
induced fish breeding. Pitutary glang
extraction given as injection to ihe
fish induces fish to lay large number
of eggs. This way it is possible to
multiply fish seed hundreds of times.
We are encouraging our small margi-
nal farmers, the Siate Governments
ang the cooperatives, also the coopera-
tives of ex-soldiers, to come forward
and take part in the developmernt of
fishery, cattle breeding, and, we hope,
our countrymen will take full advant.
age of this.

About sugar, I would just lke to
say a few words. ..
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SHRI M, RAM GOPAL REDDY
(Nizamabad): The production has
gone down, ¥

SHRI SHAHNAWAZ KHAN: Yes, 1
admit, due to adverse factors, the pro-
duction has gone down this year. As
against 48 lakh tonnes of production
ast year, we feel, the production this
year may only be about 43 lakh ton-
nes. Thig is due to variguy conditions
connecteq with weather, heavy rain-
fall and water-logging in certain areas,
Although the agrea under cane was
more, the actual supply to sugar mills
was less, We feel that much more
sugarcane wag diverted {o crushers
this year than jn previoug years. The
position is that we are hoping to
achieve g capacity of 70 lakh tonnes
for licensing by the end of the Fifth
Plan. That is our target,

—

Now, 259 sugar mills are installeq in
the country out of which 103 are in
the cooperative sector. Then, out of
all the licenceg issued 96 new factorieg
are at different stages of implementa-
tion. Almost all Stat>s have applied
and obtained licences. We hope that
with this new policy of encourage-
ment and concessions which have been
allowed, the new factories will come
up in the shortest possible {ime. Ma«
harashtra hag stll to implement licence
for 22 sugar mills; Andhra Pradesh—
20 sugar mills; UP.—23 sugar milols;
Tamil Nadu—38; Karnataka—38; Gujara
—B8; Haryana—2; Madhya Pradesh—1;
Assam—4: Pondicherry—1 and RMani-
pur—1. The total is 86 mlls. We
hope, when these mills come up, we
will attain the target that we have
fixeq for the Fifth Plan.

The House will be glad to know that
this year the position of payment of
ran® dues to farmers is very much
better than what it was last year. I
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faulteq in paying sugarcane dues to
farmerg is now in jail. The State
Governments are taking strong mes~
sures and they have enacteg legisla-
tion to ensure that if any sugarcane
payment is delayed, they will have to
vay interest ranging from 12—15 per
cent. I hope, this will have the de-
sired effect.
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ol ¢ 5 vw faax 9t O ) o
fear iy, orfis o wftit o Rewr et
ST w7 TTO0 F6TT o Wi )

*SHRI M. KATHAMUTHU (Maga-
pattinam); Mr, Chairman, Sir, op ac-
count of paucity of time I would con-
fine my remarks only to two or three
essentia] issues concerning the Mins-
try of Agriculture. I would Ike to
stresg the importance of langd reforms
in the sgricultural policy of our Gov-
ernment I need not say that the
1ssue of land reforms is under the ad-
ministrative control of the Ministry of
Agriculture. In the Annual Report of
this Ministry it s glated: “the land
reform constitutes an important aspect
of the programme for overall truns-
formation of the rural society The
national policy of tenancy reforms
aims at umformity within the bhroad
framework of conferment of owner-
ship 1ights on the temants™ As I
slated at  the outset, the mmperauve
necessity of Jand reforms ;n the
scheme of things has been tecogn.sed
in the Annuaj Report The 20-point
economic programme alco lays preat
importance on land reforms. When
we see that the same degree of m-
portance to land refmms 1z not given
m actual practice, 1n the proce«s of
implementing this national agricultu-
ral policy, we ore constrained to {eel
that only a sense of complacency has
been exlubited in the Arnnual Rrport
by the Government. The gap between

widening.

My hon. friend, Shri Sarju Pande,
pointed out yesterday that in Uttar
Pradesh pattas have been given to the
landless, but they have not got the
physical possession of the land The
actual ownership of land has not yet
been vested on the landless in many
States. I am sorry fo say that the ex-
isting land laws also do not provide
for the conferment of ownership of land
fo the cultivating fenants. In Bihar,

*The original speech was delivered in Tamil,
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Tamil Nadu and some other States
there Iz no law gt all for enforcing
conferment of ownership. In Andhra
Pradesh, Haryana and Rajasthan, there
i8 a Jaw envisaging that the cultivating
tenants can purchase the land. For
me this seems to be an Utopian dream.
‘Will it ever be possible for the landless
jo purchase land? Ag has already been
done in Kerala, where the law for con-
ferring the ownership of land to the
landless has been effectively implement.
ed, the Central Government should
persuade other Stales to enact such 2
legislation forthwith Unless this 8
done immediately, no significant pro-
gress can be made in land reforms.

Sir, another disturbing feature is {hat
lands can be resumed for personal
cultivation, the mevitable consequenze
of which is forcible eviction of the
tenanis. In Assam, Andhra Pradesh,
West Bengal and in some other States,
the landlords can resume ihe land for
personal cultivation. Only recently
the Tamil Nadu has banned, the
resumption of land for personal cultiva«
tion. Yet, I can quote inslances galore
of the eviclion teking place even in
Tamul Nadu and other States If the
cultivating tenants are evicled uncere-
moniously in this fashion, how are we
going to confer upon them the owner-
ship of land? The Tamil Nadu Inlebt-
ed Agriculturists (Temporary Rellci)
Ordinance Number 2 of 1976 wag pro-
claimed after the dissofution of the
Tamij] Nadu Legislative Assembly and
the imposition of President’'s rule. For
the fasal: upto June 50, 1975 {lus reliet
should be there. Since there is no
provision in the Act, we expect mcre
eviclions to take place. On the one
band the tenanis are being cvicted and
on the other we talk about conterment
of ownership, 1 demand that a ban
should be imposed throughoui the
Country prohibiting the resumption of
lang for personal cultivation, It should
Al be ensured that the palicy of con-
ferring ownership of land fo the tenants
is uniformly implemented throughout
the country,

VAISAKHA 14, 1898 (SAKA)

Agr. & Irrgn. 218

According to the national guidelines,
the tenants are 1o hand over annually
to the landowmers ome-fifth or one-
fourth of the produce towards rent. 1
am sorry that this is also not being im-
plemenied uniformly throughout the
country. In Andhra Pradesh, Haryaua,
Punjab, and Tamil Nadu, more than
their entitled share is extracled by the
landowners. When the national guide-
lineg are being flouted in this manner,
I suggest that the Government at the
Centre ghould take effeclive steps for
the implementation of national guide-
lines in respect of giving protection to
the cultivating tenants.

Sir, land records and proper registru.
tion constitute the basis for any kind of
land reforms. In many Sfaies even
today proper registration is not bLeing
done and ihe land records are not be-
ing maintained at all When the
question of incorporating the Tamil
Nadu Land Ceiling Act in the 8th
Schedule of the Consfitution is being
debated, no steps have been taken to
ensure that this Act is in consonance
with the national guidelines. The
Annual Report of the Ministry does not
refer to any action taken in the matter
of amending sll the State Land Ceiling
Laws fo be in conformuty with the
national guidelines. The foremost
duty of the Central Government, in
particular the Ministry of Agriculture,
is uniform implementation of national
guidelines by the States.

It is high time thal some attentinn
is paid fo vast areas of land helonging
to religious trusts and other trusts. In
Tam:l Nady alone 4.5 lakh acre, of
land belong to the religious trusts. It
will be just an eve-wash if we talk of
land reforms without touching the land
belonging to the religious trusts and
other trusts. In fact, the Government
will not get enough surplus land for
distribution if they do not do some-
thing "about the land belonging to the
religious trusts and  other trusts
Similarly, I have to point out tha
binami transactions continue merrily.
I am afrald thaf probably it hag gone
beyong contral. The Government must
forthwith come with a heavy hand on
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such bingmi transactions. The Minjs-
try of Agriculture should look into
these aspects if land reforms are to be-
come a resounding success In our
country. Sir, in the matter of land
reforms, the cooperation of ihe pecple
i a must and in order to ensure it the
Government must formulate proposals
for setting up peoples’ committees
throughout the country.

Bir, I have to point out that the far-
merg are not getting remunerative
prices either for commercia]l crops or
for foodgraing, You Iknow that
modern scientific agriculture demands
grealer yse of chemical fertilisers even
st fornidding prices. Though the Gov-
ernment have recently reduced the
prices of chemical fertilisers, it is not
80 much as to permit the purge of the
farmers. A viable approach has fo
be adopted in regard to fixation of re-
munerative prices for the agriculiural
products. The argumentg that high
prices for foodgrains would have
adverse effect, the consumer price of
Toodgraing would go up-fhe inflationary
tendencies would get further filhp ete.
do not hold much water under the
present circumstances. By portray-
ing such a frightening picture, the just
demands of the farmers for remunera-
tive prices cannot be neglecied. It
must be borne in mind that agriculture,
like any other industry, is also an
economic activity,

1 would like to say that the procure-
ment of foodgraing varfes from State to
State. It should be uniform through-
out the country. There is no meaning
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rt price, remunerstive procure-
mpﬂm should be snnounced. The
mathodology of the Agricultural Prices
Commission fixing prices requires
modification and jn fact a thorough
review should be undertaken in this
matter. This is essential if the Go-
vernment want to end the unseemly
controversy between the urban and
rural areas,

The hon. Minister thig afternoon
stated that the sugarcane production
this would be just about 43 lakh
tonnes as compared to 48 lakh tonnes
last year. He also stated that this
seems to be inexplicable when more
area hag been brought under sugarcane
cultivation. J{ that ig so, where has
the sugarcane gone? T have to point
out that in northern Stateg more area
has been brought under sugarcane cul-
tivation, In southern States the pro-
duction of sugarcane has come down,
mainly because of unremunerative
prices to the producers Jn fact, i
Tamil Nadu, the price given 1o sugar-
cane is very much less. Naturally
ibe sugarcane cultivators have left
sugarcane cultivation. The same prsi-
tion obtains in coiton and chilly The
sugarcane price varies from Stlate 10
State, The Central Government must
bestow their personal atiention in this
important matier concerning the vital
economic activity of the nation.

Though the minimum wages o {ke
agricultural labour have been announc-
ed, they have not got the henefit yot
I understand there ig interference
from Police in many places. I demand
that the Ministry of Agriculture should
lock info thig matter seriously and
sincerely,

In conclusion, I would remind this
House that the hon, Finance Minister
himsel? slated in his budget speech
that the credit facilities being extend-
ed by fhe financial institutiong have
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credit being given now is not suffi-
clent for the small Tarmers. The Go-
vernment musi ensure that the small
farmers get adequate credit facilities
at 'the appropriate time,

With i{hese words I conclude my

& qwiw g€ wnf (TaET)
AT 7ZZA, A 9 T © qmt
1 847 FW §U, WA qTY 7T
¥ wifa & o o0q greed@ $fg a=hi-
AN AT IV ToATHT F G WEIA(
oy wlr UF IIARAT GEAANTAT FT
qaré ¥ g, PHARY, gt st 8 o
q& 2w # A & Ay § ot gt
P & Feafir wa 7Y o1 37 fegfr
#1 aw faar | o @ 3w # ggft
wiy & geafeg A g0 ghwa &, f5ad
fre, afqgr asge wifr wfew ¥,
e TRy T ST @ M ¥/ &9 60
FOE W1 97 7277 § W77 74 wig 47
& wifiger & 1 wa & fauf & oo 72
faar Fremr o 2 B o7 &7 w1 26
fodrar | it ¥ 9= S AT F
wyfer dar Y ok &, ag 93 wa a@:
wareg Y v § 1 A1 gol wifqw wrdwy
¥ wAfa ] ¥ framaagdd & nx
qur form § Y 7T § fr wa
gaegn w1 fafra ®1 ¥ g9gm 17
Trar. § WX & framw 8 qar w5
Ty %) R gart v A
qrat 8 & feqwsw ¥ gamraen
 § 1t dw fewat # oag
frarat &, tmzwqﬁiqgm.n
wre ot § fw ¥ fad gw age aor
wifirsrdr shonde oF @ & v
T §, T el W & A
# 3y wT @t Ty § 1 W g
g o wrer onft §, W@ vy TR
Tl agie wry o7 W it & W
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T O &, WA WA axedt w7 0
TET gAY §, gaATT FTERT QF €@
wfrerd srdwe &, @ ot WY
74 & 9T X ¥7 Py w4 &
& & a1 wvgw @ W W FAES
wigr fx Bgroam Fhr qw
T wiw & W ygar agaw e
ag W w1 87 7ee), faron Y @
@, |qgaw augdl 1 am gy a
femrdt & wifer frsm & a7 @,
TRA AT AgAnr ¥y ¥y A rfaw FeqrAt
¥ O geErd gfasfat 3 fmar
wifgl, g S Moyl iaww@
dama ¥ gafmy whestal ®
et gt fr fam sTdva ST QU AT @
7] O ATHA § WX FY wrawt #
A 30A % w1 e
& wrwan g fr o o §Y AT
& ead w1 w37 gf & Sfew a2
TR ¥ fag o wrom s @A
Tt e g o ez g fr
30 9% qF ZH 3IAW T T 90 1§
agr | wam o, Fifer ¥ faadfe ada
w1 gy 39K 7o dafw wrad #)
fazr? & wax 2ar g v wfeRs
& afry wdwr ot wafy & sa &73 N
T 7 ¥ | ofiw ¥ gwa N TR
frrrmr 1 fwc ot g A o
st wred &\ A AW IA6R
SRl A A grEr @ TAW Y@ 30
7@ 9RE ¢ v worie wfaw afm g
FT JWAT | TAET F1I07 7% & o AER
W7 TN ST AoAA F o w9, AT
Tt OF fwmra & ga A fafeai
* 7w ¥ adw ® zwe 60 gq 8
qE GH TN AT AR & | T T
My & A FT 2w I X867
fgr & w= wdl ot 7 9 TR
wfw o & faw o & T & W

Tt wwer wifay R dwawr
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ww & e ¥ g, feq wr i gai
wdrd & wolt gomrn e wed
gfw & &g foer wrdf vT @ E )
qud &d (WE g% TET) THE A
foreenr wifes o do=enr g
RN I o § 3w Tfw ® g e
¥y a9d ¥ 1 07 7 WiAwmwA F9gER
dfram § aferds ¢ "y ¥ @i
% ¥ swg adfw ¥y & fad fam
AT T AT E A YA EE
gz ¥ o dwwewr wow 6 dv-
waent wfaw afm £ ff W & o
EAT T 57 ¥ wwa § o I qfedidt
¥are ¥ g awd § faad 9% o
qra @i uwe wdw fay wwdc ¥
W IEE AT 7Y AR W A g
& vasr fawerE 7 gz |

mwrafa wgvam, 17 v ¥ =i gd
fo framt ¥ sera & 571 aga frey
ar @ ¥, I giee @ & ag @A
¥= ¢ fx ¥l & ga, @gw gm0 &
frige widt @ o7 e fraEi 8
FEAIE & 1 QR R 7 iy et
TR & 99 § A1 pfa F g &
a7 ag) & 1w #fe genfe S
% g7 ¥ afg 7 R AfeT 37 aw
% g% § faw mame ¥ o s
® PTG I qqTd § s
e3¢, faad femim &1 @4 w1 Jamew
% ¥ wravaear @A #, frae
W Ft AR 51 g | v ww
a1 w8 @ g frow @ qw @
fafesmar & fefa @7 weft & camr
I TTEFINTX 9 FFACE )

qQF ¥ e ¥ agr wef fe oor
firarat ¥ vy #@ §, & o fvam
g, 7% avw wgd § iy femar o fegfer
wadra R a1 oft §, S T e
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7¥ g § 1 e & o frvat & are
wrgar & fs Fg wiw ¥ e wd &
I wiw ¥ dfege wage ot o §
forr avvm @7 & & ) & ¥ i
weg & m § ) o I8 wfer § foed
qr® @1 & fwa g A Al o F
o G ey § faw & o afig g oix
@y & v ¥ o ow @ wfr §
fam mar anfre afY &, dfem & wodr
# ) 3fem Q@ @t A faw & o wim
T & A1 T B fearr O wp AT
& §, Tgvr Sfege wagT A v W
garA ¥ fad sev g fear & 7 wr
&g feaw ofenT wa 891 § faawr
g4 afea OF § §n #t & wive)
Far g 1 dar oferT qio W G
7357 w1 Y faeem | T S o wweq
%1 37 &0 & ol w9 aw W
frar ¢ 7 gg ware & g9 Q@M g Y
femmt f Tmem w7 § 1 i @fge
wag? A WgAT 97 qg AT AT
=A@ 74 & | A TH AP0 f AR
SEEARCE SR LECIEE R
Fqr m€ § ar wwr faseny o F fr
TR A A Qv | @ ¥
HAZT AT AT F AFT W1 6 WA
g qdr agy w7 o €Y feear @
o oF G d@Y WiTd # e ¥ A%
ux €1 #1500 ¥ 421, 37, T, WA
adt A ¥, W ¥ o fead am oF
T\ g7 ¥ Baw gl g a e
feafr s qF wha ¥ w7 frgry &
Wt @ &, I TR TR e Ry
¢ f& g6 Wt g9 vz N 1 Wi
fore feafa ¥ v frars ar ¢, SawY
wifyy for 3t feafa & woge w @A
*T SqaEqr T | W TG T T AR
fe fear & arg st gefv § e

3 & w1 sgT wwa § 6w ww
dfere g § k¥ ok wrnw oft
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B Semn g e wem &
grda weedt Y Wy F fea at &
gi, W =ed af & g ar wy ow
fod o ¥ #i, IAF 7 A o earr
Rar =ifeg

qI® wifi f & fie-phi wlaw
FAHY & T A ¥ T OOIHITA
feqfe &, & i & R § o
oW warew g v ar, fac o Wi ®
afzafas &) af & ¥fes w9 wavgsa
ww ay % § fa o arefes & S
o w1 & o &, | & yai 3§ v
mar @ W fSi-% F1om 9w o7 iRl
¥ wrd 97 W, &, & ad.T I A
* @ | 9. IV TT IR AT AL 7T
w1 & oF gsTw{ o ofgT 7=
oqET W THC 107 H WA T <
¢ | zwife ag fars oqi w0 & &fw
#ifa N wrem aowrt 7 fauifer o 2
sheafag A rmaEz IS A@ ®
on s wfed & myg 1 o, foig
&1 3§ adw 5.4 & yffm ww o=
107 ¥ Q@A 7 % | A HgO AT AT
R fe aw 107 99% &7 wadr wfew
@t fs magd A *fiF af 77 T
o feow aygd o fape ®
T 107 fem & gru &fe
Rzl g gt 0 faaifor sagd
At & fad woram o1 @ R yfew
Wfrara & ¥ ¥ wree |@foge wagd
Y QWA FT T | THT 107 A [GAGH
agd 7A B At T v wfgww T
fr dfrgy wagd 1 & ooft i
Th T W4T § W17 R oAr war § f
qFr 7 AAFY T qET W IAT Ar
wHhIJufamag t s w s
wwofr oY wr s A safeg

wa & et O wr sare faarE
ST R wrar W § 1 o) Wiy W
611 L§—8.
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q wgr ¥ fe &dY & fa FewTE %7 g
Tad swdr 7 § | af fas o AT
got w7 T, @t ag o feaa
oA ®TaF 5T F7 S6AT § | ey FATL
W i A We AdTd &1 7 FATE
ufat, yise Wi ofar &5 qar dwry
ud a9 festy fasrs &0di & a2 &
FataT 1| & yaar omg fagre & we
GET G FT T A FAT WTgaT § |
7 § o, AATRT, WAGT 1T GATH | AET
q7 2Y aq1 } &7 ZIaq FTHH &R ¢
*GifE Wow SR A G517y fzar &)
29T 477 F24T 4 & & qrm T
A Fw yfw qarEAT &, =E
WIYET R | W GoT? STl %7 & § |
Sww T Y WT4A &7 adf faur F 1T
el 9T fasr- &7 §70 a72 & | §17
Faw fowre fregr Y A sagar F
1% WA & § 07 & Sk FewT g |
ARG FARG K1 F4F WA FaATaT
MG | 7ET @Y AT & AT FeaTd Al
EAR S E

TF aTq § WIT FgAT LA E |
7% a1 «4 & fx o Faarg o @ s
g7 %< feur § dfeq aga & wada
sl X afedr & o= 1 odw Awfe
wA FY T AR | Tvd wwlE @Ry
STfEd | g7 &Y ¥ & & seETw A
stEat § T & of ®o TFo TA A WY
war€ & stear g f& s fosr
TIEAAT THIR FY FAT oW BT 1 QY
T & a8 Wi §&ET § gwiag qff
gt ¢ fs dma s fRgrc @
% sgafy g wh @ 1 @ @MW
qu® qat ¥ fag §, 98 s mar T
aatar fad, 1T gaw AT haaT aedt
o wifge g Wrer 0 SR
ATHF TS & FTA AT FT AT
wifge |
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et wara w60 Foraret WX
qerv Fewrcarae &1 amwar N fagre
LATT B ATHT WL AT H 80 gar
¥ 1 X Y ofvst war, warer forar gy
warel ¥ fag § ot gaet wirgfe g
were g gAY wifeq arfie wgr & i w
fearf *) gfamrg faer w& | Wy &
HRY ¥ ga wrEe 1At wigd § av
o aaft gt wandr w1 Qe B e
& AT | AT OF 19 9g ¥ fr uw
OQIAT SNTET FEE@ | IATRA IFA &
forg faarf & arga wraes § | G860
foramre ox wgrd faamad st
grag At da 3 31 w7 N K A
HAAY A FT S4TA WIHTHT FLAT Vrgar
g f fagre & svdes 14T Qraret #1
FY Faver ox 747 fadt & 94,8 G A
&, whrer efvgifa T67 oo Taadia FaaT
F UL TN F) AEq R |

SHRI K. SURYANARAYANA
(Eluru)* Mr. Chairman, Sir, I was very
glad to hear that sufficient funds have
been provided for agricultural deve-
lopment, particularly on the irrigation
side. The Andhra Governmen{ had
requested several times for the comple
tion of the Nagarjunasagar Project
It was originally estimated to cost Rs
91.12 crores; now the figure is cxpected
10 be Rs. 312.47 crores. Work on the
project was naugurated by Pandit
Jawaharlal Nehru i{n 1955. 1t started
an 1965 but thereafier the allocations
came down sharply, From Rs 20
crore in 1965-88 it came down to Rs.
5.3 crores in 1973-74.

Work on the Nagarjunasagsr Dsm
baving been completed, water Is now
available o irrigate the Tull ayacut of
21.54 lakh acres. The canal excavation
bas however been partly completed up.
to mile 66/3 and block 12 on ihe right
side. A tota] of 10.71 lakh acresg has
been covered with irrigation facilities.

funds. It is not Andhra Pradesh o1
Guntur or the Krishna district only
which iz concerned with this. This
should be treated as a national project
just as Bhakra.Nangal or Damodar
Valley project or Neyveli, Agriculture
is the only indusiry of Andhra Pradesh.
We have no other industry. Govern.
ment are prepared to spend crores and
crores on importing foodgraing but Gov-
ernment are not considering the invest.
ment of a few crores here which wnll
produce food for the entire country,
not only for Andhra Pradesh.

Concrete proposals were sent fo the
Government of India in February 1875
for sanction of additional financial
assistance, if necessary by secunng
foreign md, as the additional nvest-
ment{ on the project by the Centre
would result in t{remendous economi-
advantage {o the country. Now T
heard tha! the Government have sanc-
tioned only Rs 3.5 crores {for
Nagarjunasagar and Rs 15 crores fur
Pochampad; the additional benefils as
a result of which would come to 5,000
heclares 1n the case of Nagarjunasagar
and 10,000 hectares n the case of
Pochampad.

We always say that the farmer is the
hackbone of the economy of the couniry
that the farming industry is ‘he basic
and key industry of the country. But
this 18 the fate of projects which have
a direct bearing on agricullure and
farming. The Minisier has not given
A proper answer.

Ag regards sugercane, the hasic ques-
tion s about the cane price. That is
the only indusiry owned by the farmers
now Unless the cane price Is fixed
satisfactorily, the farmers will suffer
This question has been ralsed many
timeg for two or three years. There is
no reply &g to on wha* basis they have
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fixed the price. Several time, we
have discyssed the matter with the

concerned offficers in the Agricultuce

Ministry. , they have agreed
on the calculal but nothing actual-
1y happened.

Recently, fortunately or unfortunate-
ly. we have consfrucied one Coopera-
tive Sugar factory at Bhimadola in my
constituency. Now the loss has gone
up. We constructed the factory within
a cost of R8s, 3 crores (Interrunfion).

SHR] ANNASAHEB P, SHINDE-
Very unforiunate.

SHRI K. SURYANARAYANA: Be-
cause we have not pushed up the price
we have not colluded with the rianu-
tacturers, whereas in the same year, for
the same capacity with the same
machinery Government have invested
Rs. 4) crores. The incentive is not
there to my factory.

AN. HON. Sampath
Committee,

MEMBER:

SHRI K, SURYANARAYANA: We
do not consider the Sampath Commit.
tee. I am asking Shri Shinde and Shn
Jagjivan Ram, not Sampath. They
are responsible to us. Sampath s cnly
a calculator. Government has to con-
sider all these things; after all Secre.
tary will give only the figures. I do
not want to blame only the officers.
Things are going on like this. Unless
the cane grower ig assured of a reasun.
able price, there will be difficulty and
hardship. There have been several
changes in pricing policy of sugar
industry. On what basis? Why? In
qu-(u it was Rs. 4.60 to Rs. 6.46 per
quintal, I have no time to quote all the
figures; in 1970-71 it was Rs. 7.37 to
Rs, 9.22 and later on it was from Rs.
ﬁ;;uh 12.80. How can we go on

? Our factory managing direc-
tor is a deputy collector, not a private
man; we have borrowed several lakhs
of rupees as loans from the Industrial
Finance Corporation; the State and the
Cenirsl Governments are standing sure_
iy for 50:50; we have invested about
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Rs, 71 lakhs and the Andhra Govemn-
ment through the NCI, Rs. 65 lakhs.
The managing director cannot face the
general body. There is loss. For
what reasons? Not due to malpractices.
The whole thing is controlled by the
government. It ig the first new factory
which, in the first year crushed 70.000
tonnes. It is the policy. That is the
difficulty. This year the farmerg have
gone to private factories and khandsari
manufacturers in the district. Who
can pay more in time. This factory
is losing. Last year the fiscal loss
was Rupees five lakhs and depreciation
losg was Rs. 25 lakhs; total Rs. 30 lakhs;
this year Rs. 32.83 lakhs. The manag-
ing direcior, a deputy collector, is un-
able to face it; he wants to go on leave
or iransfer. What is this government
doing? Mr. Shahnawaz Khan is
sympathising with ug but could not do
anything. I appeal to the Cabinel
through Mr. Shinde and other Minis-
ters. I have approached the Prnume
Minister and Shri Jagjivan Ram akou#
how the things are happening like this
Is it happening because it is a co-opera-
tive? The position will be duferent if
it is a private factory. I am now pre-
pared to declare the co-operative
factory to be a private or public
factory. Government also may join.
How can we manage like this? We
have got our own methods to manage
those things if it is private, The ques-
tion is whether it should be nationalis-
ed or should there be pariia] decontrol
or control. How can we maintain 35
per cent free sale? ]| have got the
figures. The government has calculat-
ed on the price for free sale which is
Rs. 319.7 in Punjab, Rs. 325 in Haryana,
In Andhra they say it is Rs. 515 for free
sale Sugar. I understand from the
managing director that they have
sold only at Rs. 275 in my factory. The
government officers have gone on the
basis of presumption only. It is cut-
ting the throat of the farmer now.
They say that the growers arc getting
a share of the profits from the free sale.
How many factories in U.P,, Bihar, or
other states gave the ghare of their
profits to the cane suppliers of free
sale? What & the amount? What
does each factory in India get from the
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free sale proceeds? What is the re-
covery? In my staie also a fifteen year
old factory shows recovery at Rs. 85
or BRs. 9. There is no check on the
factory. The Government only de-
pend on their figures.

Coming to irrigation, the Godavary
barrage in Andhra Pradesh wag cons-
tructed in 1847—1853 by one Mr. Cotton
agent of the British East India Com-
pany. Because he constructed it, he
wag called back; during those days
they did not allow to develop our
country. The Godavari apicut at
Dowlaiswaram in East Godavari
and West Godavari Districts was
constructed in the years 1847 to
1853 to gserve the area of 4 lakh
acres. By 1936, the ayacut under
the system rose to 10 lakh acres, The
anicut is more than a fentury old. The
struciures of the anicut were adjudged
as being beyond the scope of renova-
tion. So on the recommendsations of
an Expert Committee the construction
of a new Barrage to protect the ex-
isting ayacut to save the 10 lakh acres
had been considered. It view of the
importance and urgency of the work,
the International Development Agency
wag requested for financial assistance.

Now, in my own village, Polunuru, I
have asked the small farmers +to
contribute towards share capital of
sugar co-operative factory and they
have agreedq to do so. There
are about 10 Harijans and 10
or 15 small farmers in the village.
These small farmers took loan from
the banks and the co-operative
societies. They also took taccavi loan
from the Government. These small
farmers own one to two acres of land.
Due to failure of monsoon, these far-
mers are not able to repay the loans
taken from the Government, Com-
mercial Banks and the Co-operative
societies. Their property is being
aitached. Their land is being attached.
The produce. that Is, paddy, grown in
the small lands is being attached. The
paddy procured from the farmers is
sold to tba neighbouring villagers. The
Food Corporation of India will wdd Rs.
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30.0 per bag of paddy thus procured
from these farmers and eell 1f in the
neighbouring areas. In district,
that is, West Godavari, the delta areas
comprise three taluks and the inferior
dry aress consist of five taluks. The
farmers living in the dry areas will
generally go to the delta areas during
the transplantation and harvesling
periods in the season. These people
will work in the delta areas, in the
fields. But, unfortunitely the paddy
produced by these people is not sold to
them at a reasonable price. The Food
Corporation of India sells the very
same paddy produced by them at a
higher price.

Anocther point is that there is no
moratorium for the loans given by the
co-operative banks and the commercial
banks. Unless moratorium is declared
In the case of Joans iaken by the small
farmers owning one or two acres of
land—because there was crop failure —
these small farmers cannot survive,

MR. CHAIRMAN: Mr Suryanaraya-
na, it is not my duty to ring the bell
off and on. Your time ig over. Pleasc
sit down.

| AT TR RFTETT ) % - faae
TR & W4T &arg( 1 fmFT | AT
faae g & 9T # w&y T a7 | Wik
RANT &8 % frqz QIR T A
RS A&

ot oy v wigeaoe (Siemmg)
wdrarMoxg Rz @Y

wanfy wiew ¢ svwE X AT
O R R giad 1

oft nre ow wfeare : gy faser
oy o fewrg fewrer o) wiwti 1 wada
g & pfr wah afwa
gk gedfdt v gy fewrr ofic
ferk fewrr & adi wlawfadi Wy
wark v ¢ fe ¥w @ qF e og oY
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forer s ot wrnret % Wit # wg
gt § Wi pw exrwardt vk ¥ fear
A wre o & ) arane) ¥ oft wia w2 4
YA M AT F 109 W AR AAT
¢ ot ot wedt % wwm W@
A aug § ARt I wagd fawdy &,
¥A#t ug i %47 § 5 @ e iy
T ¥ WIZ IART U T W qrAT A
fawwri

T gAY safas w1d%7 % wAdr
g meEA W Wi qRAMA AT @Y
AR HT & A W WTAT WY 3 1 &
HEY TXB( F) (T FEAT (AT § | WY
fagTe & 0% ArAAT wgea vy 2 Y fo
YT T A1 WIETA T YT il Teio
nTo UFo V(7T WA ¥ wY #7¢ wias17
wdi & 1 & Aeq T2V F o7 3 HygAT A0ZAT
g & & gur? agr A3 ST gy AT 4
a& 727 97, Faar w7 A, qgdiq AT
%) HrT Taex Fdrers = A alufan
adl ff w7 A% HTAr whuse fao
a0 ¥ | faar wfafaar v wfufadt ©
fafaw st &1 WA § | Aed=
yfnfgur vz, Mzt &1 &=, wwer,
At wrfe yravs Fegan & faa &
w1d % AT TAT § | T &
wTWf A w1 1 51 Ty § W
TJEEY X W @ T3 w1AY i
faq m § | medmr 94 #fnfr &
w1 Ho Prord o wor 1 ufafy
g Fowrd T w7 gar sovay § e feelt
wiw & g femdt aqta ¥, wff o
ity foT w7 A 7 ot wE § Wi
foft w97 Ty Fowr oA A ¥
wifx | wfafir §1& o0 wTeT Taew wedr
T

F sweqr A WP WM gWT
& 1 Trorer T ot wfife Wt v
"ot wert & WX ¥ faolg wlt ¥
wre figedt wreddt X gat wfier o yfa
TT gy W var &, oY ey g
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arat & 1 afk ga oot it off T sraeqr
€ WE, At wag v wg TR @ Q)
At §, afer we-aRrer weadt oft
AL il

w T ¥ qfafial W viw gre
e X w7 freg fnar &, e difer
®TLT ®T JOT WX F TG AGT I
et wx «v€ §, *qifw fora ANt ¥ qrar
IAT 47, IEM A A & w4 afcary
& T & AT $T T § | g4y T
&l fawr o1 Wy | ud @ g
wifa @ A 2t A7 gFg IfT R Ha7F 7@
T o gFAr @ | w4 SET 947
FAT A ¥ FTI Fui A& Frar o
qFar & 1 T409Q wfa w1 A9 I A
#1 adt fua avar §, wa 281 faarg =
ICGRT 3qTEAT FY ITY |

agr aw BEr Fag grawm &
weaed &, AT w1 oo adl 1@
AT & A1 Jwwr wr€ I9TT 23 &
qrar & 1 34 R wrz i # A 2
TEEY GZ 1 770 A A, At I+ F A
% qrdfr € Awr o1 Faar | fHL I
qrfY w0 79 uifx & zrer frwre w¢
FAT F1 AT 9T Wt & 1 S
tyr 7w fegr war & 1 /A ¥
wrie #Y 9z2r IX § ow O I qrAr
W[ 7B 91X quT, IF W §Ai
o So-F A A 3d arim o
firarat 1 ag aq g e & a4t Y
Saa Wt dar v EHd |

1961 & dwa & warfawm  gart
Ireqry fa¥ § soo WAty A
¢ I ¥ whme w2 A5E
o ¥ & 1 ¥R fgena warar § v waT
7% ATRIE G OF ATE FWT W gy
JuE! I ¥ qrEw T AW, o
Y § ®AY T WY FoOT | TE T
o W & 8 ow gy wA o g
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Fwit "y 80,000 % IET whew dar
gvar | forr sea¥ o aavd arer vk §,
Ia%Y wAAT F o ®7 saeqr 7@
¥ wr gy B dgre g Wi
W smEE e

=i wiww & gqaw ¥ §B I
afedi & aw frarz 39 g0 § ¢ TXTR
¥ o § wmatar 17 & SO Aoy
s2w, T fadowcdienag A1 st 3
#; wwrdt § 1 oAy Dwwag, [,
LwwrE 5 arft fewd & @ ) 1l
AT T TFA W FHT )

o2 famti s &1 & war 7Y forwy
T 7T & | BT guT FIX AT W AT
R ¥ AF Ju & IAH) W) aug
cemw Al g ) v w2 E fw
§ 27 Wrw #Y gen ¥ T owa 34
2 wwy § 1 dar v A ael wgrg WY
Y farar &, wrf 3ot erreqy W e fiw
TR A ¥ F1-wmyifer TFm-
feqi & ars A1, AUX, OF EWIT VT FF
%% @ fagr Ay | M F "7w Feme
w=q ¥% oi¥y 2 grr & 1 OR ferm,
swE wrfa # ST gar £ AF {7
o FT &1 wa oy 5 ok &, o)
it & &, 2§ 597 T 78 N
¥ 1 g v =i & wfes fafe
Fofirr 2 &Y a1 Fiverrar 3 Perar faan
wry fin waw sufiee & s v yfw ot
arma 500 &7% § Wi @ g swwr
T BEE

Y IR 200 T W qww § A
Ty o) frm ww, e Forre & seet
wr & di et wg we Wt
ot #TE | A% quX dw § SRy
filtr w fedrre agdie fewardT o ot
s dy § vu ¥ ¥ gk oi @ ww
@ﬂmmﬁﬂiﬂm
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it Wt Rearr | o 6 W W
Fawt yvar we fear e foc i o )
wit P & gz ¥ weg o e &
mEr o Tt wreh § Wt oy wowa @
arar & 1w Wi de & qae R gy
ot oY SCFTT & FIT A [TAT VWE,
7 gadt aeEre o wTHNET § Wi W
Ot W avere ¥ gupwTet & gw woar
¥ ag S oy aoxr avfe BY ¥
¥fsTaraw 4% ¥ A ¥ O
wr @ &) oar & agwg W w fr
Fgrrd afafad & sreaw & qar fear
wrq fared o ® ww faw @
Fifw wTg gTATE &F & AT T8 FEA
AT 7 urart § IA% T Ag FW
g wa &) wrerd wfifat et
ang § | Whew guT Az T § fE
ZATT A Wramaifer fendde @ R,
za 2 § fr gaw e ot WY At
it gt & T w2 Heav q, AT G-
O FAT 979N N goAT ¥ & I
& ad gfgar car § 1 I faaar
B &% H {1ar @ vy & @ & § fAar
/7 ada F1 2 sy v T dwr
arfa® surw 9T woar fEar | 4% ¥
8—10 s AT 9¢ ®T faar
a1 I7%r 25 P arerar 9 faar
oA Sy AEmd ¥ wa R
T T A0fgd | AT TF AT AW
fr @arr §ag awt av wwfy
AT AT § 19w & wTpY ¥ QOT qfe-
w7 v wigy fe N f wradh
Tw 38 ¥ afes avy a% awrafy o
ot oo wmr ok gt ) wter
e wha woh Iud wid, afefede
s we O w1 wwd wer Y aw
€@ fowr & o qwTC WY ¥9 woar

wifg® |
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fawrf orrd ¥ltw gowe & e
ot §f Iv¥ woc frde s ¥ &
oo %% | x7 Wkl ¥ wrq | Wrew)
grare Rar § )

ot wowi Py wyed' (Fafrar) ¢
awryfy wgieg, § wrow) gegETE RWT
g & urod g ¢F sqErA e AEy W
gaq fear | €34T #Y aWa az W
% fir wrg o WY ¥¥ do% # gufeaa
g1 ¥ arg sx fage ¥ ar &
frdes s&m | &Y 9t giw & fagre
® ograr ' 3 1 @@ 92 gfw gare
T A aa fear @, wA¥ gAw ¥
fn aga srvzre avaraewr W dare
g mar g #%fev & wrowr Tars, wAy
g1 % P o ¥ geav @gh arey
St &1 g@EE AT 9, T AT W
wArREt A § arr gfe wwge
a3 1§ Tw aa ¥ oy fr o st
Y A AT+ fwara &, TrRTe d Fadedt
BENA FTZAT ATEY, FEA & qU7 /A
frmra Wt & A1 W% ) @z feafy wmw
WY agi & 1 Tardra gfeq gfusrd s
wifar & st &t 7Eg & ¥ fqd
afsa wros 93 & wfusfal ¥ =7-
gm fegr foamd we sqm fasd
T & |

¥ ft 87 wagd w1 wwewd
7 vt Frg YN % 2ar ¢, 99 wfawA
aty ¥ qr W wTeeT A wagd
wepa Ay Ad gur & 1wy ¥ oA
¥ qrd e Ar Ak § 1 ¥ IR WY
@ ¢ fe yary war & Ow gy srdww
uﬁvi'iw mml
wyewr o I % fA
w frw i
wron ge ogw #
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1K gave A §r o § 1 73 A5 fe
WY Wit g ¥ wrfor 38T far
W vw ax ¥R R ¥ o 0
syweay wife% ¥ o 1% & 9w qT A
¥ § ot wgfend Wik shsardar
I8 ardy Wy § o oz oF ¢ -
ford §3 9T g ot W svy B
=rfgq |

FOTIfre St s @ f
fF drs agz, ofveit a9 age
RATY & AT A 994 fapre
oY afeat § A% araeT 57 AEw X
TEAT WY oY AT &7 AT @ AR W
TF I ZRA F 91, AW 0 F 777 v
g % w7 7% Jara & Aawen A w7
% aq a% Q) fagre 9% arg 771 fagaw
wIT AfedT # a7 41 qwfr § 9w
geiwn fagre & fa wowa aft 20
TeF Tg7 7 faard #v awar g e
wAHAEHfm A fafrag t fe
qrex At % o faard & qwar
T TR Y &7 %@ & wiw 3w faw
T W Ty W AT H W o ¢
W & 39T WOET W gAr wifgg
wraw Fur W1 ar f® ot fa=rd s
[reT g1 Wy IRg faard a7 o wiz
IHEG AT WA IART I4HAT AT | WA
WY FICHAT F74 ¢ favr 7w
A9 IS A1 FTH &Y §%a1 & | AW
geta g v gadife ax s & A
fewr & w2 3o, arfe §& F9 QN
% |
16.30 hrs.

[SHR1 VASANT SaTse in the Chair)

wa e s fuedy afafe g d—
T% UF WOBT ¥ § ¥few 1w ey
Y@ TWe Yo WIT THo o ® W1
wivfaer WYfoey | wowY drel %
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fear wiT g1 wr g—wyy wigwsrd
N A g § AR ¥ QEET gIR-ATY
feaardd, aefawn woy aad ad
o7 ®AY, Y AW qI9R |EY
feafy w1 TET

qgAE 4fanT 34 w7 o T—
2w & FoaadY Aearaaed ¥ 3367 wft a0
s afN Qg gy sz & 5
46 =g gEav qfw & faarf ) gy
gret w¢ @t wf 2, ¥fex afz a0 &
& qfa &1 w3 fear 3w @1 @@
35 afyas wigs @ 31 30 7T
& afg ga 35 whrax 7 & g glaar
917 F7 76 A ¢ qft 7 fqarg
#t gfaay svaear w03 7 forar aqg
ARAT-AIT TFT WARCT 797 A5A &
A1aET F1 A2 F—Aq oz 77T 2
ar g4{Q T2}, IT AL 7 qZT AN
qFT #Y A WA A 1 wAS WA-
dig qe=qr 7 fagz 1 w1t 6 2,
wzt s ¢ Acg #y feafr 21 Jaqlm
¢ fx w7 @z q¢ AT K owaFar
fifai 1 afz a9 7z o7 £ wanfer
@A AT g T A g qmw
Feaar w1 aga fawea €01 | o9 7%
sTIRT virer eMA 391 = f7 )

WA STd F HET ¥ Wy
a&7 ARl qafy 1 & o7 g4 G
# 3o 757 F4T wreTad 7 g1 a0 )
Afps 218 A 4w &1 W A4
W ar 1ifgT 1 @A s w1 BT
fadr — ag &aq uryEr Afagr }
faat & 79 a7 A &, Tofa A oY
urosT ATq frar ¥, 348 wa A
TR aveT T FE &, TN FTARHT
Wil wrc ik, afFw gob s Arfirdy
® g WA A e wifg®d )
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wir ga wry frdxor ¥ wrr W
w7 vf §—Pgre it arg A wrdh wardt
TRy 1 wred Y s & fregrb—
R T # forrdt wady gt & ower
56 sfree doq fagre 3 gor &
qZAT W1 waf o wred g € &
fagre @t ary faqeror ot §Y woor }
% fw fugre & agd aret afqt w,
forrsr s s ¥ &, *y wrq )
g1 wax & fadr fafws foey
Frxardi € ey feqr wmar wfid
arfe 3447 it frgan ® wroww,
FART VAT T & 1w, IAA
faast w1 Jeqraq foar o »w 1 €9
AT HT A7 WIT F74 ISAT wrig? |

& wer 7gr g fs qfugar &
w17t # verar wer, g s #
we whywfrgr v & fads aft g
ifed af=r fraq =7 97 §o wafzar
ZA19, W1 OR faar A 7T B0 )
TI{ T«TAA 7 47 FAGT AT g4
wrgd ¥ A, weafoez qff & S
w1 Aifm, A yq fawrar w1 wrax F,
vy fasaie vqa § afe qfu qu
¥ w1y i A wgadr £t A 8, Faas)
FqT HAT ZHIT HIA4TH HEER T AL
T4 FRT AT A ¥ ¥, weq qgeqt A oY
gart v feur ¥, vasr a1 ot
Hai | RATIL AT HIqTAY 7 AT A—
F4r TG ¥ wEr B——arfa 7y
fraraz siruT—%7 ag A ST Hgraar
a7, gl a7g A, w4 wt foo |
& wdir wU owqda ¥ s g fv
gar7 % A7 feRg sarx feur ataT
«1fgq 1

wTx §F A wewd ot a4 §
faas) 3= ook o wewa {1 v
BT 4T WAATT Wy qurad § o ory
&, Targdl & A%z aw wT I¢ T AN
e fyr it pArg wA §, fred  aQQ

.
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fmrr wt A€ wrw alf agwar, afer
TG FIC AWACW ¥ A Y &
wet §% wearer A wFIAT wrewy gark
¥ i dw wagdt « wgaw
whife s war wifgd, ¥ wagdi
& i sgeera wargdr T £ Y faon
% wew I51qT ArAT W lEd 0

Fatar 71ETT & w4 d fEz wwai w1,
IAAT AL wr Tped, arfe o fagre
®Y H6z A Fwrar 91 ¥x | A0f fAgan
¥ warg ¥ o5 g A qarey,
o ag =7q &1 #% fw fedar st
K wdr 2 & v fafew =dr
g1l graardi & faafad 3, g«
I H 41 1 A4 THoTToM RO
w1 Wit ®OfoT oL TTF F0T &
nivar % @i fAgrAd w0 osgFeq
LAlEc

ia & wrz fagam & fuafe™ &
qd g1 2 5 faa &1 aga afv gf
2, duwr faqg weramn Zr Wy AfE
TYIT F1 4 1 o AT7 i WI4HT 2A-
W At A wrfgm faoweR Jr oW
HEAT &Y & IHET WA WIA K SuET
gur & fw adt | #FifE T WA
} v w1z fagam & 314 3 wgx 7=
BT 21 E44T WIGRD t4TA TRAT
arfga o

fae{rT ®F Garar™ ¥ Fred 727 2
A W FITE WY GTART T W R
yfeT wrowr ¥g | syry T wriEd
fie fwetdi w1 off A®ea T €01 foum
®) §ararT w1 qEw 9 WA | WA
w21 & s g 7O woge 37 wTOw
e & Ay 7f fired I anfie faeme
N AWA TE | SfwT yTe B TR
a§ W sreeqr wA wifed fn feata
& T & o @K wreh § &4 wf o,
kew, YRR aw yumt s wrar
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# o afeer a9 fud fared d=rae
@A R fparr WY ggate fud o 2w
RAqA

T %1 warwr g1 fagre & v
® wrvg & o gldar v wWr
B4 W ¥R A w9 Gur wifad fared
T % ®yA OF fafres 3T 4T aq
& w07 frad Frurai w g2 garee fua
e | WA fudi & w=rawTr ¥
feafud & 256 Two dlore 7 wrywy
e 4 & wdfed et fudi &
TGO FY WG W TF TET i
7 wE T | WINET T4 9T sar BAT
wrfgd 1| #5if® s W vz § F i)
fuat &1 T fear sroar
gofa g4 war B ve Aifodr dqic
e wifyr e fagre # wp
LS (tod]

PROF. NARAIN CHAND PARA-
SHAR (Hamirpur): Sir, 1 rise to
support the Demands presenteq by the
hon, Minister of Agriculture. Babuji
hag earned a name for himself, and
the people of this great country are
grateful to hum, because whichever
may be the department that he has
supervised and guided, he ha: risen
to new heights und the country has
risen to new heights during his
tenure,

Just as 1n emergency the trains are
running op time, fortunately, the rains
have also come on time, which is a
sign of good luck for the country.

I would start by referring to one
of the major recommendations of the
Swaran Singh Committee, which is
proposing certain cnostitutional am-
endments from our party side. I am
happy to learn that they have pro-
poseq agriculture to be put in the
Concurrent List. This is a major
break-through because, henceforward,
the Central Government is also ex=-
pected to share the burden of . the



a43 DG i, O

{Shii Narain Chaitd Parashar]
rural development und also solve the
problem of agriculture, because it is
a major occupation in thizs country.

I will streightway come ty rural
development. It is a sign of the
awareness in the intellectual circles of
the problems in the rural areas that
the Indian Science Congress, meeting
wt Waltair from 8y to Tih January,
adopted for discussion the theme of
“rural development” and made cer-
tain major recommendations. The
Science Congress, which wag address-
ed by the hon. Prime Minister, was
unanimous in calling for the consti-
tution of a national agency for rural
development because so far little has
been done in this direction. Although
schemes of far-reaching importance
were initiated op the birth-day of
Gandhiji in 1953, known as the Com-
munity Development Programme, they
have not been able to cut much ice.
In this connection, I will refer to a
speech made by the hon. Finance
Minister, the gtrategy for rura} deve-
lopment, issued to us by Shri C.
Subramanjam.

I would like briefly to read from
one of the paragraphs in this booklet,
which is very valuable because it
gives us a hindsight into what has
happened.

“It would be fair to say, how-
ever, that in essence the programme
of development have often been
marke3 by a fragmented and com-
partmentalised approach in formu-
Jation on the one hand, and a ‘“top-
down’, inflexible, one way system
of implementation, on the other.
The Community Development/Pan-
chayati Raj Programme attempted
o break new ground, and to free
planning from the limitations of a
bureaucratic  administration by
bullding up locel initiative and
stimulating popular participation.
But its w was, by and large,
limited. two major stumbling
blotks here were the welght of the
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I would stress that these causes should
be eliminated first. Today we are
hearing the heartening news that the
business commurity is coming for
ward to adopt villages, that the uni-
versities and medical colleges are be-
ing asked to adopt villages, but we
mugt understand why the com-
munity development programme has
faileq for so many years. One of
the reamsons, as Shri Subramaniam
has pointed out here, is the bureau-
cratic gystem of administration which
has the weight of colonial administra-
tion behind it.

You Mr Chairman, Sir, have been
very kind in prerenting to our Con-
gress Parliamentary Party Executive
a programme of gction by the party
because unless the people take it
upon themselves that yural develop-
ment 1s the yuga dhaerma or the call
of the times, nothing can be done

Files have been there for hundreds
of years Files come and go. And
one scientist from Karnatake went so
far as to carry out research ag to
how many days: a file takes in ulti-
mately getting processed. He came
to the conclusion, if I am not wrong,
that 289 days ere required for any
sensible processiag of a file which
does not necessarily result in a deci-
slon, A decision may or may not be
there. Thig heavy delay in this gysiem
of decision-making hag resulteq In
crushing initiative of the rural popu-
lation and rural development, and the
Indian Science Congress has come to
this conclusion.
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developel. Why is it 90! Because
the intellectuml commumity 4¢ our
country, the scientists have jived in
the universities and have bothered
little to Jook beyond the universities
and go to the farmers.

In this connection, I would congra-
tulate Babuji on one very interesting
thing which has happened this year.
An award hag been given to a person
who weg responsible for making a
very fine achievement, but not in a
laboratory. 1 will reag out from a
brief note:

“Shri Chandra Shekhar Lohmi, a
retired Headmaster of a primary
school in Naukechhiatal, Nainital,
U. P, has recently been awarded
by the Indian Council of Agricultu-
ral Research for controlling this
weed (Lantana Camara) by using
the Lantana bug. He also proved
that this bug did not cause any
harm to cercal, horticultural and
other crops and flowering plants and
forests. This outstanding work will
Eo a long way in encouraging
scientists and others to use biolo-
gical contro] methods of controlling
varioug weeds.”

No pesticide was involved. He thought
of a certain insect which would eat
the worms that were destroying
crops. This is the way in which the
the native wisdom of India has con-
quered the laboretory wisdom. I call
it a major break-through in our
scientific outlook towards agriculture
today because in the far-flung areas
of India there are people with a lot
of experience, but because they can-
not produce a degree or u certificate,
nobody listeng to them. Even a B.D.O.
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of India would be appreciuted. Let
the scientists throughout the country
and the agricultural universities,
schoalg and colleges as also the exten-
sion officers follow this wisdom in
the fleld to see what rural develop-
ment requireg from them.

Rural development i a noble task,
but I must admit that so far, we
have not thought in terms of practical
proposition. For example I say that
the Community Development Pro-
gramme wag launched on 2nd October
1952, but nobody thought of providing
even the limited telecomrhunication
facilities like a telephone for a block
development office. The community
development block headquarter were
recognised as a category gtation for
the provision of PCO (Public Cell
Office) only on 10th July, 1874 that
is after about 22 years of programm-
ing for community development.

Similarly, the local initiative
through Panchayat samitis, hag mnot
been allowed to grow, because the
officers felt, sometimes politicians also
felt, that if the panchayats marched
up, if they showed some genius if
they showed some ability, this kind
of approach would out-wit them and
they had to be discarded and ulti-
mately dropped. I must stress the
fact that people’s initiative right from
the Panchayat Raj institutions and
upto the level of Parliament the
peoples’ representatives and those non-
laboratory methods, must be encour-
aged if we have to make eny head-
way. 1 would rather gtress the fact
so much highlighted by the Indian
Sclence Congress. It says, “Resource
and telent utillsation at present is
heavily oriented in favour of urban
areas” I will only read this Iine and
ask: Why is it oriented in favour of
urban areas Because our scientists
refused to go to the villages, becauss
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rura] climate does not suit them? So,
if we treat the block headgquarter as
this focal points for rural develop-
ment, we must give all the facilities,
‘we must have primary health centre,
telephones, metalled roads, and model
High schools. Then, of course, I think,
people will be able to go there, And
it Education und Agriculture, both
these subjects, become concurrent sub-
jects, then the Central Government
will have to shoulder its responsibility.
1 must stress the concept of integrated
development or what is called inte-
grated rural development, because un-
lesg al] the Ministries join—the Minis-
try of Industry has to play a role,
the Ministry of Education hasg also to
play @ role—it is not possible to pro-
mote rural development.

Along time back, there was a
talk of a model high school for each
community development block. That
hss been discarded because of paucity
of funds. But if we have to lift India
up to the new heights expected by
Gandhiji and hoped for by our national
leaders like Jawaharlal Nehru and
aspired to by the national leaders
like Shrimati Indira Gandm and
Babuji, we must face the facts clear-
ly that there must be a focal point
of reference and that model point of
reference for rural development ran
only be the village block or the head-
quarters of the community development
blocks There are 5026 blocks in the
country. Let us concentrate on focal
points in each of these blocks in the
farflung areas in the country and the
result would be there.

Ag far as forests are concerned,
these days, forests are forgotten, but
we must not think that forests have
been forgotten ip India traditionally.
Lord Buddha was the famoug Indian
saint who stressed the need to culti-
vate these and the western scholars
are quoting now Lord Buddha iIn
favour of forests He said,

Let evary one of my desciple ang
every one of the adherents of my
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faith, whether a layman or a monk
;;tumatmtnmnv.r-na
e’l

I have seen in Nepal how at tne
time of celebration of Buddha Poor-
nima and at the advent f rains,
they just plant a tree and this is
regarded as a token of worship. And
we, who have been worshipping trees
ang people, must protect the plants.
I must stress the fact that although
75 million hectereg of land are avail-
able in India for cultivation, out of
thig total area of land, only 22.7 per
cent is available for forest {rees.

I am thankful to my Chief Minister,
Dr Parmar who has written a very
inspiring article in the Tribune pub-
lisheg on the 15th of April. He hms
brought out certain latest scientific
thinking on the subject of foresis.
The forests would give beauty to the
landscope; they would bring coolness
to the atmosphere and they would
bring water right from the botiom up
to the top This transpires into the
atmosphere it would be sery in-
teresting to know “The water taken
from trees from the sub soil trans-
pires into an atmosphere and falls &s
rains A gsingle eucalptus tree, 40 ft.
high is said to transpire 80 gallons or
360 litres of water a day.” He has
proved in this article that the yield
per acre is far better and more ins-
piring through the cultivation of forest,
artificial and natural, than through
multiple eropping or otherwise

So, it ig time that we should pay
attention to forestry and forest based
industries because with the cutting of
forests, soil erosion and silting—all
the allied problems occur—with the
result that the area for cultivation hos
shrunk. It iz said that scientifically
40 per cent of the area in the plains
and 60 per cent area in the hills must
be covered by forests. But, {n this
country, as I told you, 22 per cent is
only covered and that too Is indiscri-
minately felled. How iz that forestry
bheen given only 18 per cent of our
national income whereas in other
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countries, the figure is as high as 30
per cent. We have paid little attention
to it. Though the British Govern-
ment made & Policy Resolution on
forestry as far back as in 1894 and
our Government, after India became
Independent, made certain changes
and formed a Nationa] Policy Resolu-
tion on Forestry in 1952, yet not much
attention has been paid to it. Though
the Indian Forest Service hag been
created, the “forests” remain a State
subject. In the States, they do what-
ever they like and the private con-
tractors fell trees indiscriminately.
For the beauty of India, for the glory
of India and for its traditions, T would
plead that foresiryy be given much
more attention then what has been
given so far.

With these words, I support the
Demands relating to the Ministry of
Agriculture and Irrigation.

SHRI D, D. DESAI (Kaira): Mr.
Chairman, Sir, while supporting the
Demands for grants relating to the
Ministry of Agriculture and Irrigation,
1 woulg like to make a few sugges-
tions. .

This year, we are grateful io nature
and partly to our own scientific break-
through that we have been able to
achieve extraordinarily good result-
in respect of cereals and several gther
crops. But in 1970-71, we had a
similar situation and we frittered away
substantial amount of grains and other
materia] with the result that we went
through a period which wag a very
difficult one. Therefore, I would plead
that this year we should at least
have 15 per cent of our production
stored in proper silos for our future
needs because 1976-77 could is a bad
Yyear, if the cycle were to be repeated,
and it could not be different from
197218,

There has been a talk of reduction
in gugar production, in sugarcane pro-
duction and in cotton production. On
the one hand, we are saying that the
weather has been favourable. How
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can it be unfavourable to sugarcane
and a few other cropg and favourahle
to cereals? Thig does not make much
of a sense. The fact is, we did not
give proper prices to sugarcane grow-
ers and to cotton growers and we
suffered the consequences, Let ug not
repeat the mistakes of earlier periods.
Give reasonable prices tp farmers.
Don’t give extraordinary prices, 1f
we give proper pricezs to farmers,
whatever crop, whatever production
we need, will be in abundance. The
farmerg will give the results which
the country needs.

There are many river disputes. We
are all aware of them. But recently
I have been following some of the
disputes and I have found that extra-
neoug matters, other than those refer-
red to the Tribumals, other than the
termg of reference, are being dragged
into and unnecessary time ig wasted
with the result that some of the dis-
putes may not be resolved in a couple
of years or three years or even longer
period. This is one thing where the
Government has to step in and take
a very firm sgtand that nothing more
than the terms of reference to the
Tribunal would be dragged into the
disputes and that judgments or awards
are to be given promptly. This has a
particular relevance to the Narmada
river water dispute. We have a very
limited reference to the Tribunal.
But several jtems which have already
been disposed of and finaligeq bet-
ween the States are being dragged
into the matter and, unfortunately,
the time is going to be extended from
one year to two years and I go not
know how many more years will be
taken,

We have talked about farmers’ fate
and problems in the past. Fortunate-
1y, this year, we are in a little better
position. But we cannot be sure that
farmers would rot be called orce
again kulaks and rich farmers. Farm-
ers phce in a while become prosper-
ous because of their own eiforts But
that ity disappears a8 soon as
a badpmy?::r comes. From my own
experience of a large number of
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{8hri D. D. Desai) States lLave the plasesy
farmers, I know that farmers are the whest. Haying fhe platesy,
greatest gamblers in the warid, He wa have 0pw 19 50 to hinkggical deve-
gambles with his entire fortunes plus ® know ot the lli-effecis of

borrowed money, In case the crop
fails, there i8 mo compensation,
there i no crop insurance. It
is true that he gambles with Provid-
ence and, probably, Providence is
sometimes favourable ang sometimes
not favourable. All that he can do
is to cry within his heart, within
himself, and not gshow his face out-
side and suffer the consequences of
his risk. We should consider that the
nation also has some share in it, and
we should not leave him high and dry.
Crop insurance, I know, is not yet
organised, but the earlier we do it,
the better off we would be because
that woulq provide the insurance to
farmers.

The Asoka Mehta Committee recom-
mendej some twenty years ago that
announcement of the policles, support
prices and other crop policies, should
be done in advance of the sowing
season But even upto this year, this
has not been done Babuji has taken
over this portfolio and I am quite
sure that with his warmih and soft
corner for the farmers, he would
arrange for this (Inierruption) For
example, the support priceg for ~otton
have not yet been announced.. .

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
JAGJIVAN RAM): The market prices
#~e more than the procurement prices

SHRI D. D. DESAI: I would not
pick up an argument with Babuji
because he is more knowledgeahle,
but 41! the same I would strongly
urge upon the Government that, if
this has not been done, they should
try to do it, so that the farmers are
able to decide what pattern of crop-
ping they should take recourse to in
the ensuing period, This was all that
Was in my mind,

We have reached the plateau of
productivity in respeet of certain
crops. The other countries have also
reached for instance the United

H C4 type, Lle, carbon & type,
of craps are taken, then
the productivity is higher, the

the Sun is in abundance, the Sun is
generoug to this country, and with
water ang like CO2, we can have an

1960 Mr. Subramamiam was able to
see the gdvantage of hybrid seeds or
cross-breed seeds—improved seeds—
and we had the Green Revolution
Now we need a super-Green Revolu-
tion 1f Babuji introduces slelective
cropping, C4 crops, and alg, nettles
the genes which fix the nitrogen,
we would not need so much of ferti-
lhisers which have become very costly,
and in terms of foreign exchange, we
are facing certain difficulties 1n pro-
curement. Last year, our debit
balance—the adverse trade balance—
was of the order of Rs 1200 crores,
and this year, we are threaten-
ed, we may have Rg 1400 crores or
so Therefore, this may be looked
into,

Grafting the nitrogen-fixing baeteria
to cereal cropg has been tried in
several countries When we have
collahoration in the fleld of indusiry,
we can have collaboration in the field
of agriculture glso; we may have col-
laboration with those countrieg and
get the know-how for speedy intro-
duction of this technology in our
country. Atter all, gur sclentists are
well equipped to absorb this techno-
logy; they can study and graft it in
this country without much delay.
Therefore, we should fix up the ecolla-
boration.

I had writien to Babuji about no-
till farming. Babuji felt & litle happy
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or amused. I would like to say that
we ghould not leave it at that No-
tin farming cen offer us fantastic ad-
cuts cost by fitty per cent,

We have talked about jhoom farm-
ing in forest and other areas. ‘No-till'
will golve the problems of hill areas
ang alsp solve certain difficulties re-
garding forest-cutting and so on.

17 hrs.

We have talked about fishing. Fish-
ing is very important. W, are now
talking of 200-mile coastal boundary.
We should obtain the design for fishing
ships, namely, the factory ships, with
the associated fishing vessels. I know
that Soviet Union some five or ten
years ago had promised to give us
the design. but subsequently what
happened, nobody knows. Probably
there has been some reservation when
the offer was made or follow-up did
not take place to the extent it was
necessary.

As far as the forestry is concerned,
I would say only this much that we
have plenty of knowhow in the world
today to develop forestry very fast
and our own photosynthesis, plenty of
sun and carbon dioxide would make
us grow trees in 25 years which take
80 to 70 years in Northern climes
This great advantage that God has
given us, we cannot let it off.

With these words, I support the
Demands for Grant of the Ministry of
Agriculture and Irrigation.

SHRI SHIVAJ] RAO 8. DESHMUKH
(Parabheani): Mr. Chairman, 8ir, I
rise to congratulate the hon. Minister
of Agriculture and Irrigation, Babu
Jagjivan Ram, for the most successful
chapter he has turned in the history of
Todian agriculture. While doing so,
and supporting the Demands for
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Grants for the Ministry whole-hearted-
ly, I personally wish to urge upon the
eole champion of the down-trodden
masses of this country to be a little
more  sympathetic towards them.
These down-trodden masses have pre-
cisely and solidly stood behind him and
have shed blood and tears in order to
make his task successful. Even 80
per cent of the jawans who laid their
lives for the defence of the country
were farmers and cultivators and from
backward classes, whose cause he has
been champioming. Now when he is
Minister for Agriculture, the same
rustic farmers and backward classes
in the rural areas have solldly stood
behind him to give him record produc-
tion. I, therefore, say with a little
sense of pride that whatever tremen-
dous amount of political support
these people have derived from
Babu Jagjivan Ram Ji. in no
small measure, they have been
trying to return with the same sense
of spirit. I urge upon him to be a
lttle more sympathetic and to be a
little more cooperative with the lot of
these most unfortunate people in the
whole country.

It is a fact, and even our enemies
will acknowledge 1t that we had a
record production of 114 million
tonnes of foodgramns but it is also a
1act and only a lion-hearted gentleman
like Babu Jagjivan Ram will come
forward to own it that had there been
not a fall in the consumvtion of ferti-
lizers, this record would have been
still higher and still brighter and per-
haps we would have beaten the best
agricalturists in the world. And there
has been fall in the consumption of
fertilizers, because at one stroke of
pen, the Government of India raised
the price of fertilizers by 100 per cent.
and every time they go on reducing by
1 per cent, they can say that within a
span of one year, they have reduced it
hundred times and yet they will come
only at the stage from  where they
started_ This nibbing of the problems
of fertilizers cannot be allowed to
remain in the hands of another Minis-
try. That is why, I have been plead-
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ing time and again that all subjecis
concerned with agriculture should be
under one control and under one
Ministry. Unfortunately, when we
heard that irrigation had been added
to the Ministry of Agriculture so that
there would be coordinated develop-
ment of agriculture and irrigation
because without that there cannot be
a single handed development, we also
heard that cooperation which happens
to be the very soul of agriculture was
handed over to some other Ministry.
I do not wish to discuss individuals.
It is true that Shri Pair may be more
sympathetic than even the most sym-
pathic Minister of Agriculture, but if
the problems are tagged along with
the Ministry of Industry, which is
mostly concerned with the problems
of rich people, the problemg of poor
people concerned with agriculture, and
the cooperatives ere bound to sulfer.
Therefore, instead of helping in the
solution of the problem. it has made
the problem a little more difficult.

Similar is the case of cotton and
Jute. We see that cotton production
has fallen. Hag cotton production come
down because there has been a lack of
in puts in cotton? Has it come down
because there has been a lack of in-
secticides to protect the crop of cutton?
Is it because of any fertiliser deflcien-
¢y in cultivation? It 15 only because
of the foolish pricing policy followed
by us, that the cotton production has
gone down and on that policy unfortu-
nately the Ministry of Agriculture
has no control. If the man who pro-
duces, is forced by somebodyelse to
part away with it with a carrot and
stick policy, I do not think agricul-
tural production can increase in this
country. Therefore, while on the one
hand I appreciate the record produc-
tion and also I further appreciate that
it would have been a higher record,
had there been enough fertilisers at
competitive and economic prices avail-
able, we cannot forget the gtark and
naked fact that sugar production and
cotton production In this country has
fallen because of the foolish policies
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followed by us. Therefore, I wish
that if a man of the stature of Babuj!
cannot rectify it even in the days of
emergency no power on earth can rec-
tify it and no power on earth can go
to the rescue of the sugar-cane grower
or the cotlon grower, So, unless cer-
tain urgent steps are taken to improve
the situation, I am afraid the situation
instead of improving, may deteriorate
further.

Fortunately, last year, we had re-
cord export of cotton. Even last year
when we were exporting cotton, our
mll-owners’  association has been
clamouring that we need not export
cotton but instead we might convert
them into textiles or ready-made gar-
ments and export thereby adding to
the wealth of the country. The fact
remains that merely by exporting cot-
ton the country has earned a lot of
foreign exchange. Then why was the
specious plea put forward by the
mill owners® For the simple reason
that they wanted cotton prices to
touch a rock bottom and when the
cotton prices touch a rock botton, on
the specious plea of exporting gar-
ments. they would say that the cotton
garments exports have come down
beeause of this policy or that policy,
because of this tax or that tax and yel
the country has been able to make
valuable foreign exchange So, there
was a very wise decision iaken But
this wisdom was lLmited to 2 lakhs
bales only. Had this wisdom been a
Lttle more Liberal, the country would
have earned a lot more of foreign ex-
change. Even though this year we
have a record carry-forward of cotton
bales and even though production has
not risen that high that we expected of
textiles and other cotton products, yet
here again the same plea has been
made by the mill-owners' association
that they want imported cotton so
that by import of cotton, the prices of
indigenous cofton should again fouch
the rock bottom.

‘We have applauded the Government'
of Maharashira in the AICC fur
the monopoly trade in cotton.
We thought that the Urion Gov-
ernment which stood by the Maha-
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raghira Government in the party orga-
nization for emforcing a revolutionary
scheme of monopoly procurement of
cotton would stand by them but they
struck by one blow the very heart of

this scheme by denying them credit.
The Reserve Bank of India imposed
restrictions that they could not get

credi{ even from commercial banks or
even from Reserve Bank or from
Government of India and they could
not get even ways and means advance.
Last year's arrears of cotton prices
have to be paid even now. Show me
any cultivator in any part of the coun-
try who has sold his produce at a
particular price and then has to wait
for the amount for 12 more months.
Therefore, this has resulted in the
simple fact that the cotton acreage in
Maharashtra has gone down by 25 per
cent and the total production of cotton
in Maharashtra has gone down by 50
per cent.

Therefore, marketing of agricul-
tural produce is the very heart of
agricultural production and it is part
and parcel of the process of produc-
tion. Unless we do something to im-
prove the marketing and unless we do
something to see that no middleman is
allowed to interfere, production can-
not rise. Therefore, I wurge upon
Babuji that 1f to-day he speaks for the
sugar-cane grower or the cotten
grower, he will not be misunderstood
and he will be in a position to remove
the injustice for both the sugar-cane
grower and the cotton grower. Let
him take one simple step of taking
over the Textile Commissioner's office
which is the bane of all the ills of
cotton-growers of this country. Why
should cotton be handled by the Com-
merce Ministry which has nothing to
do with cotton? It has everything to
do with the Agriculture Ministry and
jute and cotton should be taken over
by the Agriculture Ministry to see
that the production increases on
account of the efforts put in by the
farmers and that the benefits of pro-
duction go to the proper quarters and
fhe poor homes of cultivators for
whom it is meant.

611 LS-—p,
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In these days of .'ernérgency’and
socialism and talks of ,progmessivism,
we have coined a new phrage called,
‘sugar syndicate' as if the sugar
cyndicate consists of poor co.ppera-
tors! 85 per cent of them have got
cane acreage of less than 3 acres:and
they are the richest persons on the
face of earth and they are richer than
the Tatas and Birlas and what not?
Therefore, 1f we go to their rescue and
if we ‘allow them a little more marga
and if they want a farthing more for
a bushel of grain or a tonne of cane,
we should curse them and say that we
are pleading the cause of the sugar
syndicate! Pleading this, as the cause
of sugar Syndicate, 1 do not care
whether you call it a Sugar Syndicate
or you call it a Syndicate itself I
would say that the production of the
sugar industry has come down from 48
lakh tonnes to 44 lakh tonnes this
year. Even to-day at the rate of
London Market of £200 a tonne, how
much foreign exchange is lost. 15 a
simple calculation to make. 50 per
cent of 1t is the rupee profit earned by
the Government of India at the cost
of the toiling sugar cane growers.

We had series of Commissions right
from the Sen Commission downwards
in order to work out the price of sugar
on a scientific basis. Il was suggested
that the all India average sucrose con-
tent should be comsidered at a parti-
cular level and any addition to that
sucrose content should bhe in that
proportion. Therefore, , last year,
Government announced a sugar cane
policy of with a minimum sugar cane
price, thereby saving that for B5 per
cent recovery the price shoyld be
Rs. B5 as a tonne and for every one
point increase thereon, one shall get
Re. 1 more. But this proportipnal
increase and fixing of sugar cane prjce
as the minimum cane price has.been
set at nought by saving that the entire
formula of price fixation on levy basis
will be changed. Levy price will be
calculated on the actual sugar cane
price paid by the factories of that
particular region. The  actual cost,
actual working conditions of the fac-
toies set at nought the concept of
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free sale and levy price. Under the
garb of open sale and free sale we
imposed total control on the sugar
Industry. This total control has work-
ed against the interests of the pugar
industry, sugar cane growers and the
sugar consumers. Why I say that it
has worked against the sugar consu-
mers is that if 44 lakh tonnes of pro-
duction of sugar is subjected to 20
per cent excise duty @ average weight
ed price of Rs. 150 per bag, it works
out to Rs. 30 per bag on levy sugar
and 45 per cent of Rs. 300 per bag
works out to Rs. 135 The average
excise duty paid per bag works out to
Rs. 67.50. To that purchase tax is
added Rs. 16,50 which is charged by
the State Government. The fact
would reveal that 3/4th of excise duty
which is shared by the Government of
Incha is thrice the total public capital
employed in the sugar factories. Even
the purchase tax payable by one sugar
factory in a full crushing season comes
to the entire share capital subscribed
by the concerned State Government.
And yet those factories should survive?
And because these factories should
survive, the Government of India bad
appointed the Sampaths Committee.
The Sampaths Committee toock a long
time to give a Report. To arrive at a
conclusion to accept the recommenda-
tions of the Committee, the all power-
ful Government of India aided by a
large army of experts took one year
f.e. 385 days. Even at the time of
consideration, the nine—sugar facto-
ries which were basically covered
under the Sampath Committee recom-
mendations as public were not given
incentive so far as excise duty was
concerned. They had been assured
that they will be covered under the
Sampath Committee, but were left out
from the Sampath Committee, becanse
the Sampath Committee reccmmenda-
tions were applicable to these factories
which had got f.o.r. cost of plant and
machinery over Rs. 200 lakhs. The
sugar industry which pays f.o.r. cost
of Rs. 200 lakhs has to cover project
cost of Rs. 4-1/2 crores. The total
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losses worked out on that basis of
sugar factories plant and
machinery of fo.r. cost of Rs. 200.00
lakhp or Rs. 160.00 lakbs come to more
or less the same.

80, our basic request is that the Gov-
ernment should consider the case of
9 factories which were emotionally
and officially covered by the SBampath
Committee's recommendations. The
slab, a3 ] have already mentioned,
should be brought down from 200
lakhs 1o 160 lakhs, (with proportional
reduction i1n the incentives already
announced). We went from door to
door, we went to the Industrial Costs

and Accounts Bureau, we called on
Mr, Babuji We went and saw the
hon. Prime Minister, and yet thus

simple thing which is a logical thing
could not be acceded to

.

For the development of sugarcane
in the sugar factory area there 18 a
central sector scheme. 50 per cent of
the purchase tax levied by the State
Government should be reserved for
village road development. The Maha-
rashitra Government, instead of reserv-
ing that for development ot village
roads, has passed a Resolution, saying
that sugarcane growers cannot use
tarred roads for transport of sugar-
cane in bullock carts. They just want
to cater to the needs of the air-condi-
tioned transport, of the intelligentsia
and the elite. I wish to state that any
blatant violation of Sampath Commit-
tee's recommendations, which Com-
mittee was constituted by the Govern-
ment of India themselves, should not
be tolerated by them. Government
should clamp it wupon them with a
heavy hand. Water and electricity
should not be denied for the cultiva-
tion of sugarcane. The Government
should come down with a firm hand
in such matters and unless they allow
sugarcane priority in respect of electri-
city, irrigation and fertilizers, and re-
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serve fifty per cent. of the purchase
tax for rural road development in the
factory area, the Government of India
should say clearly that they will not
give the sxcise duty share to the State
‘Government concerned. 1 hope Babuji
will gee to it that the grievances of the
sugarcane growers are removed. Thank

Fou.
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o ar awd § o 39 oo« T
¥ ar gelr &

v wT ot A% Ay & wwr
ael & afy Ot & 1w wEmr
whitmw far & ofr Y awdy 2,
afer ag ot wvwa g w%aT & w7
wgt faaeht qaiea svar & &t %Y foaer
¥ | @t faaft & gror Prge sdvieer
& ard wfw # faarf A =qwear @)
avdt § 1| Wifs oddy 2w #§ afear
agT § wfea 3a%y oy woqw ¥ @ w¢
o= AT ¥

“Water, water, everywhers not a
drop to drink.”

q&rT 92T # AWt ¥ 9 9y
At frmam e frar fr nr G §
gl 9 AfEA g &Y A A AT Y
w0 # oA W wT A & o gafay
# "THC FT A TR AT wrfEd
A W 5 ag ol 9
fefer ot &Y Wi fadw v 2 6
qadrT Al & gad fAr favg sTaeay
1 WrAvgEaT § wWite W &
TETA ¥ W oy & ey ol @t W
7 fo®, &Y oz *r§ wegr am A
|

ww & gy Gl §Y sfgw gAY
N Wre wqrowT e Pramr wwgar g
TRzt % ¥ fgw@ ¥ 7€ RW aga
fremr gor ¥ ok Wit o WR
v i #% <@ ¥ P gt & PR SR
Qe o &, oF T & fay
o 3ad foglt & faar o & @A of
¥ s s fF seR Qi< fogta-
7y & Ay o & W€ QYxAT qIg WG
3 Wt s 7fe ¥ agy ooy g7 &)
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oft avrallevOrw ;AT T SRR
W

oY Atwx forg feer vy 1 SR
T« @1 ¥ T aft T &, o vad
wafe @ Wt &1 €% far § gTs
& gTETE 3T F

™ W A § aeR W osm
FREH W ACE WTHFAT T | WA
v da) § qgre fasgw A € A
& (wia & wory & werf & awg agA
{rwg@fay z€ @ ol aak ar? azrT
% 8 W & wrore A 7Y w7 OFT-
CATER I qgT AT & WY gRIREwA
T OF TFT 0 & Wr & | &Y §HC
® ¥ A warT AT wifEd fF ¥ WY
A 03T § Y A FMA I TH
varer & vaet fear sy o

wa & F gAY aTT F AF AR
F oM WIRFGA FTAT ARAT F
e 23 # 39 HEF W oFer
T A AF & Wi qA TEE
W%Fﬁf#ﬁmﬁmﬂhﬁrﬁ
o § WX 3A% Trweqra v AT
21 &3 FF ¥ ovd § oI T 3y
A 3% SETET H vav wyrar, 1 & qgm
g Fr ot oY a7ast Y AT 971wy
¥ uw fafm Frafor s s < g
T Y UF HIRET T8t &Y w7 T7E
2 witfs ¥ faser ¥ w1 37 gAre
AT ¥ ot q1d) oY foaay 137 ®
T 3G GET AFAT 97 AT X7 A rewa
q¢ 7 &7 wfgr g 7av &, a@ S
sl T g o @ AT Afzar ¥ vad
FRAQrO R ok ¥ @y T AW
w9y w0 F @ T TN HH W 5@
‘¥ WP wa & Feggat 1 iy § WYX 3w
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IR QA AT ST YTC WY AT "gv
¥ &% fie 7yt 9Tyl @ wEe R
@ § &% @ 3 ol W) ot oA A
a7 frad & G T €19 TTUR | WAT
IR ¥7 Ae ¥ agwar & v, av
w1 swwfar &) awdr & & s
wear g 5 axere T Wi srw Ay

o ¥ 55 v fowrlle & o ¥
FEA AZME L P ¥ Fraz el
Y & 1 198 waw F7 FW T T
¥ q3T WB1 AT IEW ¥ T AW
sy zfeee de @R o fadeft &
WET AT | TAY qFT & AR WY AT
s wzvaar fady WX ¥w & wfes
Rorg qegwar &&r @y

w2 & {2 e 72 Fwav @ {5 came
NIZENT FT SR qgaT FH AR AT A v
T3t o gt A JrT AT F gafz @
& T9 ATF WY qTFTT A1 v 24y wnfed
7 ¥ 7 3% oz ¥ §9 IMEaAfE
mrErare § ¥ ey AATAT ¥ dur gr
& W T § IAR ZEATE FA X FIY
ASTAE AT B w7 IR wig
w7 3F TIAT AT A1, AT S UET
o & am B o fax b 2
fowt wAar FRTU AT T ®le-
ATEAT & THQIE A AW MY, (7 AW
fRTE g W R W 5o G g,
tafat & Favare wea g fe ow sy
awg ¥ wew g g &y W Wi arer
Pt aad fordy {6 g3 Fadwit wr pufesy
¥ qTAREY T W G | W
afr weea ¥ XY fafew e =
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* fywd arat § wiger- ¥ WOy @ T
gt § wirc wraw ¥ s A gy vk 3,
mﬁimmmtﬁgﬁm
o srardy &Y ¥ G §, W@ $T R
o % e fEgenT o S
x® @ §, At grva & wirer & o
g wwws W g TN AW
a frr o ag W o W e g
die wr ) dd @ QX § WD
o ol A ¥ A & 0% Aw A
fod o &) xafad wht ¥ owW
writ wy wifEd 05 T AR 3w g s
Z1)

, wifgd am qR A€ A &

art ¥ wgdr & 1 agh o T & o
< § 37 9T 9FT AW & w ot
=, zheaal w1 wix wIgd @ ®
AAraT araT TfER  AE G g AWl
1 oA T8 < Ty 4 3\ A &
HW wT UT FFAT ©F JTCAT

ot fqine et (feedt -
) : wemfr oY, FfY dEEE W@
it oy qweT v g2 €A a7 & fod
& wur§ v www § fw foow 3o
wd ¥ wr ¥ IEEA X WA WA
gy Sy * § « aafy ag W 9T
wx grr & i weA ® Femaw ¥ gEfea
FeIRwT ¥ s frgar sava am wifgd
qr ger Y fear war, wies s
wwifar  wehawa ® sre faa
T |

AT, sw @ wr g e v
Tamga %t fewr & awa-faez g &
Fart gm o AwrT g% wfad wfsmare
X arefie wrra aet fifeat g avw & 047
fafrmagiod e g wow & A
¥ gt o g ke Wi T q¥
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et v & warare ¥ wmr § fw ool
fowr ¥ gre ow easter gar § fare
WARTCER At N W AW 7 g
w6t | & favare v f fo wawr oy
Ty wveer At et fo ¥ o & Ay
% g ¥ ¢ Fade qgaT 9w

qrery wWSire A ¥ wrwew ¥
foid wege Y 1 AN Fwmw
*fez 27 w1 I gurT Iw foar &, &
favra w7y § s 9@ wataga &
g% g ¥ i fawm 1 @
T ok IR A J IR Fifaa
FT # FIT F4A |

o & arq ST W ofr v sy
fearea & 3@ A A 9 faqmr
ATy gt v STeX < e F A,
gardr 38 o e & fag oF Wl
¥ & ¥ sw fdar 9@ fpore
& 1 M AN T IFT AT W6
fedw §, s wwfea wo wgaw
g1 W T W W gfe sarew ¥y
s ¥ o, Afoge, AwwT o,
e fgrma @ & fay o fs awra
afiee @reA wrw feda. g, o R’z
#ife wferare 1t & foay fs @t
& o grw faie gY @8 1 §fw uix
@ sl qx e ww aw el
AT W aal # «¥ §rae § Afew
% 2 <gr § fir T el Y aea vl
NamaH A

fapdy WY & #7 TCFTY TW AT TR
fade st & f& =@ ax
et T FeAvaw FwaaT grar & | ang
qq AT HAwA fEaqr @ar o
WTOwT ¥ 445 9TIF 9T BigET gART
Hoewa &, (etes ¥ 82 qrove § W
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TR AW A dyw 22 g &) e
WT W quw A w® F oo
1o 7% § s o9 & faqomr & enew
¥ wrf wnweny il Y o § ) o oy
grr d fir swire aw o qgragey
T S €Y o § e ag Jwet agw
¥ arg § wmar & 1 fgare &, oy
*EIT ¥, SO AW ¥ T /oy
& w9%T uF wvrT ¥ qerfaee § W
¥ v ¥ fey owfee 7
g it feufr 77 & frswqme ®Y g
> g A @ art N Ieorew
TR AT ¢, ST ITLF & IEH Jewr
q& & 1) fam v § ) e g
w7 7% # fr T vy oad fa2
Joweq AfY ¢ | AT A v § A Amt
a5 T wew E Ay v ¥ faR
Afrdt guw wd & Afem & & T

93T
ferrem W #aY & ™ W @
b o el o sl wite g
q3w & A AT fF o 0 Al ¥
o feafa gt oot & T A Y @
art &1 fomw wwTe oMy wwEw,
T, gAT AT ¥ T ¥ A
iz vt s areRd o Afe gfemrs
% § T 7w A @ el @A &
¥ gt N ¥ wrew ey DAY & e
wit wherare 7y #1 § ) I T
& fay ot W aew & W aew

mredr gefr fegy—
oft wrefe® Ui . wifiTE wy

w1 o fear &0

lfrquﬂ;whph- wndw
e e T swRe

MAY 4, 1976

Agr. k Irrgn. 268

W) TR firwr wrw fored aror § vy
ot o oo ¥ ) Wl oyt WA Wyt
wii, dur wgt wiwr wyt ity ) femr-
o ¥ qver age s o @) Sfer
wrerfaw fegte oy § fw segee Y
3w W o B oonft K A
fadar & i forer s ot o flrdr, wreer
& fg, w=vE 72 %1 IraTEE wOX AreY
% fag wmm Y st aew @
TR ey ¥ ¥ wli awre ¥ gt
far & o e Pt & S o
Wt wTT sqwear &) & W § e
o % v Aoy gs fear g
feg wre, ¥ *1 ? Qo ¥, wgras
¥, JOT W ¥ §9 w1 A W d
grar & sad fad e fray @1 H e
qereT aT o wr, g & fom vy e
et gx & e faolt 3 waew
X §B A AT | 9PrET O W
gfcar fevmiz w2 & dx wg € fr 9y
Ao ¥ 7@ g A fomer
wgr da1 grm I|E fagora W
sgaeqt 8 ) a1 s &% frdes fear
¥ ag ot afww aner wre feda § n
T TN WY A€ 3, w@T & Wy
wifer feafr o gurer N T

g
w1y arg € ofoar w1 & 1 awy
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foer mft ot ot & | Wl
gty tat & fadr qw frdiy Afy
wifgd | % oo o aw Wl

332 &

~p

WY 99 9T B F | Agt I 6
o gaw fwew & swqaT § o fw
o (fem @9 ¥ aga & =W}
Far? gt om gurE A ¥ &
¥ ag ®9 a9 I § | oiw & o
gu fear At =1 famn | wrro g0 sy
® ff ¥ 1 oF 2 g wrg AfET 2
agifer &\ A s g At @
gar ¥ W ¥ fomw gem =R
g9 N7 F1 Q% sqaArg I § IA
FETT ¥ A oy v wifgh 1 @R
qE T BIET F wAY £ 1 TOART
® w3 & 1 MF A FTIA TG N
fed=giiz & gur oWt A% foaq
fir 2t 97 ZuTE qN T RKE WS AW
% 91 & 7% | fagwi ¥ wedt AW
® 9¥ @ agr wrk § 1 feeg Ow
& FET B FH , A WS HATY
& a1 Faw fawmm @ ar wrRiT '
& T frx & Ag aredw A ¥
qEret # afpar o A qfe, oy
wgt o wT wERAE g §, Ty
wi wrw ¥ el & a0
qgrei ¥ srzfudl ®Y Jed ¥k aw adf
gar 21 T # ave Y a¥ swenr
wd arfe qgret wr wreft wmsfasd
AR AR )
gt aoff faewar &, W€ Jome A
frwer &1 fwg s ¥ oo 2
wrearte wifs wd § 3 ser ¥
uroer wifgd fis w9 Q% e wTo-
tw are Quw fedagie o |
qore § WY & awew ¥ ww we A
wweare w¥ | wifefsfrae it
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&!m%ﬂﬂm*mtﬁ|
are faveg w3 o fis wmit oiw of
¥ ¥ womet ¥ g e oW wrft & dw
¥ A ¥ ¥ v v § Wi SAw O
L g

TRE T HT AT FTH § wEwr
ar WY s = FU T 1 AmAw
A ot ofusea ¥ W @ fs
qOrT AT TR B T BT w2 ¢
WITRT W A w3 owfgd o
AR AT W AT @ErE WX ¥ ar
wsor ¢ wifs awfal & aga samar
39T } ;w1

" ® 21 A a7 fags ag
F ATY F AT AR £ | AR
& Frer A W oar feafr oaga
aUT g T WM 81 yaAE
oA # OZFFT W= AT 30 omi
WTTE 3 EATT FOF Fr qiwdf e
T AR FT | fomr e Ew Ry
UF A9 § I G4 FT & AT § IqAT
gra X R 3Iq § gEww Ay
zar 2 A A Ieaw ¥ R
DGFT AT T g o

@7 ® oA wrr ¥ oA g,
W17 oF wEAEr AT W AWT ST
¢, 37 # Perh arg art § 1 SO
# qarfl ge & Ay ® w0
afer TR CerRw oY freft werk
Iq 0 g ¥ g dw Fww fewfy
g, vex WEw & v ax @ feefa
& wam §| Tt €® 27 WO
& Trem 9, affr €7 "W 38
sax ® cww gE 1 11 Q¥
¥y SUTEr £AH A WA Tg
g fsagt & e PRF T
wqré wt 1 wfefue dfver ot T Qv
t
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e ¥y & det wieedy

fem@ w1 34 dxelt v fawre
TFRTLA AT wwr qTR ISY
ad a3 ¥¥ gaafr, agFr W
ke arr R K1 xIfAE ¥ wvad
Y Fon wrom g P wot T
wr G # wiqaqe ofedt X
'y LA} gifrr G ¥
&fre & wm frdg ® Taax
¥t & ‘Frd, wgt ¥ wwit A wias
Feafar gm'ﬁ ¥y wfr faam
woelt difr & wmgrea ofcadt wow
afyd ) wer & & a7 fadaw son
wrzar g faagt ag @y €S svmn
Gar' w7ardr wifgd A k7 WY &
®(F A oW e G0 frar wF

s wvaf g (") ¢
wargfe wgid, g Y WA T AN
lﬁtpaik q3r7F, AT qf THAT wregi
%!ﬁrgﬁlﬁ'ﬂn‘ra, & & qnr
Tt § @y WA R fF gt
ot gfex mfzrer & 37 ®r WY
siafa sy @ gf & 4 AW
ST F Ry q¥ gu & & I8 gfwwa
mfzafa@l $ oF F39 § 5§ T
m drirdam o gfm W
BIT R wq Wy, [T 6T AAG
# ey 37 A qgx 9), &
g wx nedfy g 8 93 g7 AW
¢d § Wi arfenfiat o ot ot
B MO g™ W F 1 WK
gfr B 1 axarf w@ ar gfery
ot WY 37 Al & g F §r 57
§, afl 31 &7 arArard § o gfeadt
WY § 1 gheaA & o weafr
g wifid oy, Wy 27, 28 9§ WY
R afer gl & T )

Y ¥ THI dfaw T F
& 9wr wor s oAd Ty § afee
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Wi wagl v & Frdlfor o § 0
vt v wrf Wl v 3w
37 Wrfaa arar §1 wic wg derdy
Tw s § O IT W AcooN
frar wrar §1 wet & W W%
WAE & § g3t 97 § T W
wfoT o &

Rt gy ¥ arysdt ¥ A wrdar
? 5 wg ar fyggearr & gl 54 €,
wgt wgt W I wq Tar ¥ wei
veafy g€ &, w°f gfco wifaarfaat
® wWr3eafs & <9 9T&  wrAr
wrfgd fr3 & x7 oo ¥mw &
fasrs w2 2% Y @ ¥gn
zrgz, &7 AWt @9 ¥ wm owY
§ &fer gheaa wfrardt smar =
w3 & ot gff 9 93 @ W
w w1 i &) 87 wrodry &
ag faadrd wag 4, 5 gve #
Wi %X ¥ &Y 9z STEA ¥ gy
@ §i Frarm §12 & gomarex 2
gy § e T3t ¥ eqad faa orar
2 1 2 AT Frsr AT FT WY ITHT TS
wdry ag fea qefr &1 THY g
¥ qar T AT A@ Fory § o
5,10 UF8 warA gfeaw wrfeadfat
# f1%, a3 I7T 9T AGT FW AT
qh

IEA W T AR HEH
g ¥ g5 WA N aewr A ¥
ag fra foax frqen & @ B, =i
W gar &1 wfY qavAT F & I
gar &, wfv o+ o weAfr g€
g @fer  giera  wifmofagl
2zl ¥ avedr @i g 80 ww
¥ TQ YW T ¥ wxT A wEAR, -
a7 gferr wrferdedi o aoely
AN e & T oaT W oA

faadr &, w9 faamd 1 T @ & -
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fod yg ¥ Wt w  foael
@ gmr H ¥ agr qtww &
qdt grwa ¥ § W ¥y TRWA
§) wre R wRwT Fam ax §
o o ANt Fary wA &
fod wer arwr &1 e wfgwfat
® fowxr fx@ frar s7 =

wq A aFm ¥

gferr wmifenfaf wr  faws
i frard & amgr Y frad &)

| WeY AgET ® QI Fxq ISTAT Wiad

& wgt or w7 @, 77 IT FWAA
®t qea fam o o ¥ difar
* agr @ ¥ gard gE ¥
s gafad ag efcam ofeanfaal 1
agt faq ar < &)

walt ¥ 37 AWM & 9Te A
& f9d wrA o 9@ & oW A
FgT ok afar swt & A ww
T ¢ @ IT Fr amifaF qfges
w7 Prar strer & w9 IA WY AN
gfgqrai & dfas w3 famr wem 30
rifrd & Fa fpradwfrai
9T qIR NI FT Y F IF 9TAYT 39
F w@ FX ¥ A7 g Wmd
Foat Y & ary AT TEE X
qar § o7 & wyn . afeay
IT A F wIWr TN F AT I
F GXT MATF IR FATIE |

Fgrx W gFar § ozl F gfeadi
% wAeqr 9 wedr &1 WU A
gy ¥ gfeadl & Avfsr R &
Frer o7 #y fraft ¥ go gure gt
a7 1 X9 IO WK WA X A
gt WY AT W W@ €
gofad Wt WERT W 7 AX F
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s waT wifyd v gfewrs s
il ¥ Y <F A0 v w4 ok

wrier % ot <Y wre we gicaal & gy
T wify a@ & 37wy gwER §
R EAE AT ITA wx TIE W
w88 § 1| X A 3T o FeE
fora} § o warae & Swar P F aewi
wr oo 8 A wx F faar ww
gfcar s § wamrad owm A
Lac il &

% g4y 9T ¥ WrgAT FAr
rz4T § e 78 afeaaY gk arfonfaat
& Iaf1 & Qg Faw serd 1 77 EW
¥ ourar wrAx § qF wwr } e
o1 X #Y 37 F ATAR @Y §, 7T 3
97 frqe #4071 o7 597 a7 €7 o™
FUT 5 s widi F gheadl # =ar
ZARATE L WMy F q@y wfs F
A ITHYAATRY § 1 gfwT ard
W IF R AT F@ 1 FT 912
wrx ¥ wrq & fag g § a1 33 @3
AR & T3 33X §, A IT T AR
w f11 odiw oiT & & P90 wer
fagfr & 1 g9 For & v gfewdd
1 g1ed & fF 77 37 &Ml & A
fos sz o0 aff @y &1 @, w%
gfirT arer w23 gy § o gficaal =t
T F OE

& wgat g Fr wat wEea gfora-
wifrfaat & gaft & aw 9T
&, aife a3t a€ i &2 v fe =<
TR ¥, AR AA & g7 ;K
38 ¥ wfrer ssoas g

SHRI K. LAKKAPPA (Tumkur):
Mr, Chairman, Sir, whichever the
Ministry that is headed by Babuji, he
wins the laurels of the people. He
became very popular when he headed
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the Defence Ministry. Now, as the
Minister of Agriculture and irmiga-
tion, he is more popular because the
nature has been kind to hum and there
was a good monsoon during the last
year and there was a good crop. But
I would hke to pomnt out that the
results achieved through the sclentific
research have not been fully applied
for agncultural development These
results have not reached the farmers,
with the help of which they can pro-
duce more This 1s one of the higgest
subjects that we are discussing today
and the demands are huge. The
subjects we are discussing centie
round the 20-point  programme an-
nounced by the Prime Mimster
Various speakers have made many
suggestions and also appreciated the
work done But they have alwo
pointed out how the farmers of this
country have been completels neglect
ed and how there i1s an exodus of
farmers towards the cifies Sir the
economy of this country i1s based on
agriculture Excellent research has
been made by ICAR but the results
have not reached tf®-farmer- 1 must
pay my handsome tributes to Dr.
Swaminathan who has done excellent
work on agriculture Because of the
land ceiling and land reforms we have
thought of, the whole country 15 gomng
through a social change We are
making experiments 1n distribution of
land to the landless and opefating the
land ceiling laws But after all this,
the important aspect 15 whether the
farmer 1s {ree from taxation and hars-
sment As I sald, farmers are run-
mng away from the vllages to the
towns and cities because various fac-
torg have created an anxiety among
them. The economuc condition of the
rural farmer 1s not good I will give
some figures about farm incomes in
Karnataka and other States, which
have been collected by an economist.
1 fee) it is very relevant to the mtua-
tion:

“Who has benefitéd by the green

revolutfon and the several
measures of agrarian develop-
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ment launched since the begin.-
ning of the planning era? Case
studles in selected villages in.
dicate the process of increas
ing economic disparities in
Karnataka i the last 15
yeers....

“Excerpts from the studies made

by Dr (Mrs) Scarlet Epstein
released by the Economic Divis
sion of the Bureau of Econo-
mies and  Statistics of the
Karnataka Government are
confined to two villages near
the sugar town of Mandya

. The rich farmer in the dry vil-

lage has also registered a
iwo fold increase m net in-
come per «<onsumption wunit
at 1965 prices He has tend-
ed to substitute the costly
rice for cheaper ragl in his
household consumption and
there 1« also a 15 per cent in-
crease 1n the value of hasic
foods consumed per month
placing the daily calone in-
take per consumption unit at
ahout 4000 1n the form of
rice and ragi The increase
in income bas resulted in
considerable  household sav-
ings which he was invested
on lands, bullocks, pumpset,
rice mill eic The land hold.
ing of the middle farmer in
the dry willage remained ihe
same In 1955 the value of
rice and ragi accounted for
about half of the household's
food consumption he has cut
down his overall expenditure
per consumption unit by 10
per cent to manage to break
even He is dependent on
mcome derived from outside
the village to keep hus fammly
going and without this, he
would have great difficulty In
making both ends meet.

The case of the poor farmer re-

vealed that his subsistence
output per consumption unit
which was Rs 5§ in 1935 had
dwindled to Rs, 2 per unit by
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the sale of halft of his dry
lands. The ‘drastic fall in
output forced him to cut down
his food intake. He spends
very little on other staple
foods. A calorie intake of
less than 2,000 per day is
hardly sufficient to feed a
working man.

While middle farmers have
managed on the whole to hold
their own, the cases studied
of these farmers show that
the greater a household's de-
pendence on rural cash wages
for meeting necessary ex-
penditure, the greater has
been the deterioration in the
standard of living.”

This is the condition that is prevailing
in the villages in this country!

Even the economic help that you are
rendering to the farmers 1s very
meagre. What 15 happening now is
that 1n spite of the incentives that
have been announced, people in the
rural areas are making distress sale
of rice, ragi and paddy because they
are not getting any remunerative price.
The prices of inputs like pump-sets,
fertilisers, etc. are very high. The
small and marginal farmer cannot
mechamse their farms because of small
holdings. Even the taxes that you
have levied have not helped the small
farmers. The Raj Committee has re-
commended that the rich farmers
should be taxed but the Government
of Indla and the Agriculture Ministry
have not taken note of those recom-
mendations and the entire peasantry
is in dolldrums. Still the primitive
methods of cultivation are going on.
Bullocks are still used for ploughing
the fields. That system has not been
changed in the rural part.

In every part of India, there are cer-
tain schemes for the benefit of small
and marginal farmers but unfortunate-
ly, the marginal farmer cannot take
advantage of those schemes because
his holdings are small and cannot be
mechanised. They have small hold-
ings and sometimes, dry holdings. The
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harassment that is there by the Gov-
ernment officials is there both on mar-
ginal farmers as well as rich farmers.
He has to auction hig animals for pay-
ing a paltry amount to the Land Mort-
gage Bank. But today, the Govern-
ment of India does not stand guarantee
for bim. They stand guarantee for
the rich farmers, rich landlords, indus-
trialists and for sick mills, but not
for the poor farmers. Therefore, there
should a rational thinking in under-
standing the plght of poor farmers.
They should be given remunerative
prices taking into consideration the
cost of inputs. The prices of the inputs
hike tractor, etc. have not come down.
I would hke the Minister to take this
point In  view, Minor irrigation
schemes have not been completed in
all the States. In my own State, minor
irrigation schemes are not forthcom-
ing Therefore, how can you account
for the economy of the rural sector
when there js no mechanmised farming.
If the small-holder is to have the
advantage of mechanized farming, the
tractor—whether it is imported or
manufactured here itself should be
made available at a reasonable charge.
This is not being done. Those people
are not reducing their price. The pump
setg which you supply are not condu-
cive to the needs of the farmers. And
its price is also not reasonable. The
size of the tractor is also not suitable.

A study made in this connection has
revealed as follows: »

“In a sample study of indirect
taxes of an 1B-acre farm, il was
found that the per acre indirect tax
came to Rs. 200.62 and for the alter-
native oil-engine powered tubewel
farms, it amounted to Rs. 254.37 per
acre. The total liabihty works to
Rs. 3,774.46 for the former and
Rs. 4,580.99 for the latter, on the
same farm.”

This study also says that:

“This is exorbitant and more than
in Japan and the Soviet Union even
in the early stages of their develop-
ment.”
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Therefore, the economic effect of the
indirect taxation on farms should be
subjected to a meaningful study There
should be an enguiry into the taxa-
tion of the farmers, and the entire
land should be categorised The taxa-
tion should be based on rational think.
ing, and the prices paid to the agri-
culturists should be remunerative

With these words, 1 support tLhe

Demands

SHRI DINESH CHANDRA GO-
SWAMI (Gaubati) While iaking my
stand here to support the Demands for
Grants of the Ministry of Agnculture
and Irrjgation, I associate m)sell with
the sentiments expressed by the other
hon Members who have congratulated
Babu Jagyivan Ram and his Ministry,
for the tremendous improvement that
we have seen during the last year In
a country like ours, where the food
bill constitutes a major share of the
budget of an individual an improve-
ment 1n the agricultural sector not only
improves the total economy of the
country, but i1t really brings relef to
the common man From that point of
view, one shall have to adrmt that the
fate of the common man in this coun-
try during the last few months, be-
cause of improvement at the food front
and also the Emergency and other
measures taken after Emergency, has
really improved and it is better com-
pared to what 1t was about a vear
back My other colleagues who have
spoken earlier have deait with the
vanous aspects of agnculture But 1
will draw the attention of the Ministry
to the difficulties of my State and the
other States which are suffering from
the havoc of flood

1758 hrs
[Ma DEPUTY-SPEAKER in the Chair]

1 come from a State which is con-
tinually suffering year after year,
from the Bood—not only once or
twice, but sometimes even six times
or more; only during the last year,
there was some relief to the common
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man because, thdugh Blhar and other
States suffered heavily frem flood,
Assam was an exception. Brahma-
putra 1s playing constant havoc with
the population and property, so much
so that to-day it bas completely sap.
ped the initiative of the farmer to go
in for better farming methods, as he
does not know what his fate awalts
him because if there is flood all his
efforts go in vain, I do not want to
give statistics here about the loss or
damage due to flood in the State of
Assam or 1n other States It has been
stressed in thus House on many occa-
sions But unfortunately, it has to be
admitted that during all these years,
only an ad-hoe altempt has been made
to deal with the problem of flood, even
though we have spent a considerable
amount of money Since 1854, as the
Report 1tself indicates we have spent
about Rs 445 crores for the repair of
embankments and other efforts to
tackle the problem But unless some
sort of comprehensive plans are taken
up to tackle the problem of floods 1t
will continue to remain in the same
state of affairs as it has been today
or as it wes in the past, and year
after year we will be only spending
money which will go down the dram.
Therefore I feel that the time 1s now
ripe when we should take some plan.
ned measures and even though our re-
sources may not he sufficient for it,
we should go mm for resources from
other organisations like the World
Bank or some other organisations Un-
less something is done in this direc-
tion, my own apprehension is that not
only the people will continue to suffer
and valuable property will be lost. but
there will not be any systematic and
planned development in the agricul.
tural front :n many areas

18 00 hrs.

In the House we were assured that
the BrahWmaputra Flood Control Bill
would be taken up and that the Cen-
tral Government would take up the
responsibility of tackling Brahme-
putra We know that it is not possible
for the Cenitral Government to tackle
the Brahmaputra within one or two
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years and that we shall have to live
with the Brahmaputra for a consider-
able number of years. But we want
that at lemst some sort of beginning
should be made to tackle this problem.
When it was announced here that the
Brahmaputra Flood Control Bill would
be taken up by the Centre, there was
expectation in the minds of the people
that at least concerted efforts would
be made to tackle this problem. But,
unfortunately, the Bill has not seen
the light of day, even though a couple
of years have passed. I feel that a
proper tackling of the Brahmaputra
can lead to growth-oriented projects
for both irrigation and power. So, I
would appeal to the hon. Minister of
Agriculture and Irrigation to take this
aspect seriously., I know that hs
answer may be that this is a problem
for which the financial allocations wall
have to be made from the resources of
the State. But, it 18 not possible for
a Slate like Assam to deal with such
a mighty river which, unfortunately.
flows only through that State. How
can we go to the people and say that
the responsibility is either with the
Centre or with the States? After all,
the people want that their problems
should be mitigated and, therefore, I
feel that the Centre should take up
this matter, in consultation with the
State Government.

In that context I will come to the
other problems of agriculture in myv
own region. It shall have to be ad-
mitted that there has been tremendous
develpoment in agriculture, but de-
velopment has been only in some areas.
For example, there has been develop-
ment in Haryana and Punjab, but in
the eastern region development is still
to go a long way. In fact, we are still
continuing with the age-old processes
of agriculture. I was horrified to find
from the statistics, which are a few
years' old—1 do not have the present
statistics with me—that while in the
whole country more than 19 lakh
pump-sets were being utilized, only
somewhere near 137 pump-seats were
in operation in the entire north-eastern
region. The farmers in that region
have not taken to irrigation, or power.
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or utilisation of other inputs. There
is hardly any rural electrification in
the eastern States, because the figure
for that region is only 6 per cent.

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI ANNASAHEB
P. SHINDE): What is the reason?

SHRI DINESH CHANDRA GO-
SWAMI: One reason is that the cli-
mate has not been created for develop-
ment. Afier all, the agricultural com-
munily 18 a conservative community.
They continue with the age-old habits.
So, a chmate should be created where
they could see for themselves the bene-
fits of modern techniques so that they
will adopt them themselves. But, un-
fortunately, such a clunate has not
been created. I would appeal to the
Central Government to consider how
we can create such a climate there.

Take, for example, rural electrifica-
tion. According to Government statis-
tics, for the entire north eastern region
the average is somewhere m the
region of 6 per cent whereas in Har-
yana it 1s 100 per cent and the All-
India average 1s more than 30 per
cent,

It 15 an admitted fact that today
there 1s a lot of water resources in
the north east region. In the Report
itself the Ministry had admitted al
page 8 that there 1s termendous poter-
tialities for water development in the
north-eastern region. The Report says:

“The action programmes included
steps for sirengthening the surface
water and ground water organisa-
tions in the States. monitoring of the
programme in the eastern States
where there i1s comparatively much
larger potential for further develop-
ment of ground water resources. ."

Unfortunately, because of the heavy
rainfall in the eastern States, there
was a feeling that irrigation is not
necessary. But now 1t has been found
out that the moisture content of the
land is very low., Once the rain water
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flows out, the land becomes dry and
irrigation becomes necessary. There-
fore, the Central Government should
take up very seriously the question of
development of agriculture in the
<eastern region, and for that proper
:studies should be made and ways
should be found out as to how the
‘habits of the people. particularly the
agriculturists, can be changed, from
the age-old habits of agriculture to

-modern agriculture.

For example, we do not have better
‘varieties of seeds. When the seeds
that we get from long distances ulti-
mately reach Assam, we find that they
“lose much of their quality and in many
<ases they are damaged. From the re-
‘port I ind that there are a number of
projects in regard to seeds in other
‘areas including four sub-projects but
I find that thera is no such project in
‘the eastern region. If properly de-
veloped, the eastern region can reallv
feed the rest of the country so far as
‘rice is concerned. Therefore, I would
request the hon, Minister to consider
having some proiects in this respect
‘in the eastern region also.

Because of the moratorium on rural
~debt, today the availability of credit
‘fo the rural people has dried up. and
‘the rural banks are not vet in a posi-
‘tion to meet the needs of a large num-
ber of farmers. So, unless some alter-
native arrangements are made, the
‘condition of the farmers will not only
deteriorate, but it will affect the total
‘economy of the country besides agri-
‘eulture. Therefore, the Agriculture
Ministry should draw up a plan of
providing alternative credit to the
‘rural people, -

Since agriculture has hecome all-
embracing, we should not be content
with only discussing the Demands of
‘the Ministry of Agriculture, but we
should have ‘an early opportunity of
-discussing integrated rural develop-
‘mentschemes on which Mr. Subra-
maniam laid great emphasis in his
‘Budget speech,

*

a

.hlm

I hope the hno.mwm
note of the points raised by me
°Hm“¢hllpolllbhtor

4 5

%‘5

SHRI PURSHOTTAM KAKODKAR
(Panjim): 1 rise to congratulate the
Minister of Agriculture on the im.
provement achieved in agriculture pro-
dutfion and procuremen!, proper
planning and distribution of foocdgrains
and also providing the necessary infra-
structure. [ particularly refer to
Babuji because this improvement we
have seen only since he took over as
Agriculture Minister. Many factors
have contributed to this situation, like
emergency, but they have also come
only after he has taken over as Minis-
ter in charge of this portfolio.

Hon, Members have expressed their
views and mentioned that the situa-
tion iz better all over the country. 1
would like to see the same situation

“in Goa. I need not speak about the

whole country. Since nobody has
spoken about Goa. I shall take time
only to say something regarding Goa.

Before liberation, in Goa there wus
no availabilitv of fertillisers. good
seeds, modern methods of cultivation
or the necessary infra.structure, and
yet the production of rice, which is the
stavle food of the Goans there, w28
sufficient for about seven months in
the vear. For the remaining five
months, it had to be brought from
outside. After liberation, now the
avallability of fertilisers 15 gond.

We have plenty of fertilisers and
a fertiliser plant is functioning in Goa.
Then good seeds are also available.
Some modern methods of cultivation
are also available. But the production
has gone down, The paddy production
now is for five months instead of
seven months. We have to bring rice
from Karnataka and Andhra Pradesh
and even from Nepal What has
happened to the funds there? What has
happened to the technical knowledge?
Only those people who are responsible
in administration and for development
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can say something about it. Naturally,
it is misused and misused to such an
extent that I don’t think anywhere in
the country, it is misused like this.

The 20-point programme has been
there today in Goa and about it loud
slogans are going on; it has been a
farce, as far as its actual implementa-
‘tion is concerned. I belong to Goa
1 have moved with the people and have
:seen things with my own eyes. I have
not seen anything regarding its im-
plementation as such. But I have
heard slogans about it and have read
statements about it. 1 have also heard
poople saying just the opposite. If
at all something has been done, it is
done by some private parties at the
«<ost of sacrificing their own interest,

For example, take the case of bouse
sites. House sites have been announc-
-ed by the Government, But I do not
know how many house sites have
been actually given to the tenants or
the farmers. There is one person Mr.
Desh Prabu who announced on 19lh
November last that he had given more
than 300 house sites to the tenants
without gefting anything from them.
He has also assured them that they
should not pay a single paisa for those
house sites, [ do not remember the
exact figure, but it is more than 300.
He has also told them that they ghould
not pay anything to him and those
houses and some land are theirs. He
gave it to them in writing.

But the Government of Goa, the
party people and even those who are
in power, ridiculed and criticiseq it.
‘This is what is going on in Goa. If
they had gtopped these slogans ang
followed the 20-point economic pro-
gramme as also its implementation,
I would certainly have apprecipted
and praised it openly.

There is a sugar factory. I am not
telling you what the people told me.
But there are many concrete and
Tactual things. I will read out unly
what is published in papers and what
is published are the statements made
by the Ministers in the Assembly.
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It was very recently, on 2nd April....

MR. DEPUTY-SPEAKER: Qive a
Summary, If you read the whole
thing, it will take a long time.

SHRII PURUSHOTTAM KAKOD-
KAR: I quote:

‘The Development Minister told
the Goa Assembly on 2nd April that
the Sanjeevani Cooperative Sugar
Factory incurred a loss of over 41.85
lakhs during 1973-74.

To a question whether the same
Factory incurred Rs. 46.90 lakhs
during 1974-75, the same Minister
replied that it would not be fair to
mention any flgure. since the
accounts of the Factory for that
year had not been audited....

MR. DEPUTY-SPEAKER: Are

thege the proceedings of the Assem-
bly there?

SHRI PURUSHOTTAM KAKOD-
KAR: It says:

“The same Minister explained that
at least seven factors were responsi-
ble for the losses and the enumerat-
ed like this:—

1. Inadequate supply of sugarcane;
2. high cost of transport charges;
3. low sugar recovery percentage,;
4. low price of levy sugar paid by
the Central Government; 5. higher
price paid to the sugarcane pro-
ducers compared to the one fixed by
the Centre and due to inclusion of
the depreciation of plant and mac-
minery into the profit and loss
account. ...

MR. DEPUTY-SPEAKER: Are
these the proceedings of the Goa
Assembly?

SHRI PURUSHOTTAM KAKOD-
KAR: Therefore, I read it out.

MR. DEPUTY-SPEAKER: We
should not discuss the proceedings of
another Assembly here.

SHRI PURUSHOTTAM KAKOD-
KAR: [t is published in papers, it is
reported in papers.
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MR DEPUTY.SPEAKER That is

all right But we should not discuss
them here

SHRI PURUSHOTTAM KAKOD-
KAR Goa 1s a small territory The
land 15 mot wvery large The whole
territory is small I would request the
hon Mimster to see that there 15 no
further fragmentation

MR DEPUTY-SPEAKER
try to conclude now

SHRI PURUSHOTTAM KAKOD

KAR Please give me a few minutes
more

Pleage

MR DEPUTY-SPEAKER You have
taken 10 mnutes

SHRI PURUSHOTTAM KAKOD-
KAR 1 say this because, in 1964
there was the Tenancy Act and
according to that Act a tenant had
the right to pay onlv 1/6th to the
owner and keep 5/6th for himself It
was a good legislation But 1t was
only on paper Practically he could
keep for himself 5 6th of nothing
There was no product on Because n
Goa there are bunds they are broken
and saline water comes 1n In the past
the land-owners the tenants and ine
Government also all together aw
that the bunds were 1¢paired But
now nobody takes responsibility and
saline water remains there No culli-
vation and no production That 15 one
of the reasons whyv paddy production
has gone down from seven months to
five months Now 1t has become the
nursery of prawns and it 1s the husi-
ness in Goa There is no paddy oro-
duction Sir there are rural institu
tions thousands of years of ago and
al least there are statemenis that
these Camunidales are going to bhe
abolished

MR DEPUTY-SPEAKER Conclude
now

SHRI PURUSHOTTAM KAKOD
KAR. This 1s what thigs Report also
says
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“Land holdings in this country are
by and large fragmented snd small
to lend themselves to scientific cul-
tivation ”

All thig 15 regarding the whole coun-
try Goa is a small fernitory If we
go on fragmenting the land, it will not
help anybody So, my request to the
hon Minister 18 to appoint a high-
powered committee of experts apd find
out how the best use can be made of
the Camunidales so that paddy produc-
tion can be acquired from the land, and
Goa does not require to bring rice from
other States

SHRI PATTABHI RAMA RAO (Ra-
jamundry) Mr Deputy-Speaker Sir,
I rise to support the Demands for
Grants in respect of the Minustry of
Agriculture and Irrigation, and I would
Lke to make a few suggestions for
what they are worth

The bumper harvest of the current
season 18 a mixed blessing The fact
that we have been able to produce
nearly 115 million tonnes of granc
shows that given the normal aids, the
country 15 well on the wav to self-suffi.
clency At the same time, the surplus
has brought forth one or two more
lessons

The first 13 that unfess the other
conditions are normal we cannot ex-
pect a good harmest Among these
conditions, the most important 1s the
supply of water which, in turn depends
on the monsoon Dunng the last three
or four years we have had sufficient
experience to know that, with the best
of wall in the world, the farmer cannot
produce more 1n an intensive way
without assured water supply ‘This is
the first lesson that we have learnt
or should learn

The second lesson is that even o
small surplug¢ can be embarrassing
when prices fall suddenly. This hurts
the farmer in one way and the
Government in another way It hurts
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farme, because he has purchased
ts like fertilisers and seeds at
prices in the expectation that he
be getting a certain return frum
harvest and when this return falls
is reduced, he naturally loses the
expected income, apart from the fact
that this makes it difficult for him to
return the loans that he has taken
during the cultivation season. It also
robs him of the incentive to produce
more in future,

Government introduced the policy of
compulsory purchase in one form or
another of a part of the grains or, in
some instances, all the grains at a par-
ticular price. The idea behind this
purchase was that the consumer, espe.
cially in the urban areas, should get
his food articles at g fairly cheap price.
This involved a certain amount of sub-
sidy in the interest of the consumer
and at the expense of the taxpayer.
The system worked well as long as the
farmer was able to dispose of the
balance of his produce at the market
rate which was higher than the price
at which Government purchases were
made. But when, as a result of sur-
plus grains, the prices fell, the position
of the Government wag reversed.
Far from buying the grains from the
farmer at g price which was lower
than the market price, they had to buy
from the farmer in order to sup-
port him and keep the price at a
level which is bound to be higher
than the market price. This Is inevi-
table in the circumstances, but throw
a huge burden on the Government.
This raises soveral problems for

SFEEEE

the Government, The Govern-
ment wugencieg are not equipped
to buy all the gramns offered

apd within the time that the farmer
wishes to dispose them of. They do
not have sufficient storage space and
certain amount of wastage occurs
thereby. Complaints have alrearly been
voiced in the surplus-producing areas
that Government s not buying so as
to meet the tull supply offered.

The draw on credit ia very high and
the resources of the banks are being
strained. Although a new situation

611 L 810,
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has been created, it is put 10 the Gov-
ernment to see that this situation today
and similar situations in the future
are tackled in a proper manner with-
out a sense of panic and without a
feeling that it is a cnsis, In other
words, what is required is the nor-
malisation of agricultural planning.
A procedure should be put into the
admimstration of agricultural supply
and demand in such a way that neither
deficit nor surplug posss any serious
problem. Let it be remembered that
agricultural production cannot be plan.
ned meticulously as in the case of in.
dustry. Variations from one's expec-
tations are bound to occur even if
there is mo embarrassing surplus.

Incidentally I would like to mention
that there is a misnomer about the
quantity of the surplus and its impact
on the economy. Some persong are of
the mistaken view that the surplus is
only three or four per cent and that,
therefore, it is not very great. What
matters in this context is not the per-
centage of the surplus but the actual
quantity involved. It is flve per cent
of a hundred million tonnes; in terms
of the actual quantities that arrive in
the market, as a proportion of a total
production, the quantity involved is
almost one-fifth or one-sixth of the
total quantity that can be absorhed by
the market,

What then is the solution? As I said
earlier, a method has to be devised
which should be put into as a normal
procedure. I venture to suggest that,
instead of the Government being solely
responsible for the purchase, the other
agencies should also be made respon-
sible for it, though not directly through
the provision of credit. The other day
I read an item of news that cne of
the leading banks in ihe South is
constructing godowns to store grains.
This, Sir, is an excellent move and
should be copied by all banks., This
is an advantage to everyone concern-
ed. The banks benefit by using their
funds in a constructive manner and by
alding the economy of the country. The
Government benefits by reducing the
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area of their responsibility, at the game
time maintaining a hold indirectly on
the quaniites of grams available for
distribufion The farmer gains by not
being compelled to sell at unremunera-
tive prices but getting enough credit on
his pxoduce so as to iide over the im-
mediate demand for money The au-
thonties concerned should evolve a
detailed plan for roping in the tanks
in such a way thaf they builld the
godowng, give credit to the farmcr for
as long as necessary give hum option
to sell as he likes or all offering to
the government at prescribed prices
By thiz means, I think the surpluses
can be taken care of without undue
straixn  Indeed, Sir, I understand in
some countries the credit slips given to
the farmers are negotiable And the
fact that the farmer 18 given option
to sell of his own or offer the produce
to the Government makes the scheme
a practical one Perhaps the Govern-
ment may iry this in one or two mghly
surplus areas fo begin with and «<ee
to what extent 1t can be made a nor-
mal practice of credit-cum-sale

I said earlier, that there can be no
intensive production without water
This is not the time to go into the
merits or demerits of the way in which
the Stateg have held up many schemes
in regard to th. use o* in‘cr-State
rlvers This 15 an old story and the
Narmada 15 always an example ag to
how much waler goes waste tor lack
of inter-State understanding More re.
cenily, the Government have become
aware of this problem, and thanks to
Babuj: for the dynamic lead he has
heen taking 1n this direction, the Gov-
ernment are taking steps {o accelerate
such understanding and push forward
schemes for the full utilisation of the
waters of inter-Stale rivers

I am myself concerned at present
only with a small point Recently the
Chief Minister of Andhra Pradesh
agreed to augment the water supply
the city of Madras by giving some

a

MAY 4, 1976

Agr. & Irrgn, aga

of the surplus water of the Krishna.
This is but a beginning. What 13 really
required is to link up the southern
river so that a pouthern water grid
18 formed, I Buggest thal immediate
steps ghould be taken to connect the
Godavari with the Knghna, the Krishna
with the pennar and the pennar with
the Cauvery This is nol a grandoise
scheme like the linking of the northern
and the southern rivers but a siumple
and a practical one which can Le -
plemented with the resources which
are immediately avallable Between the
Godavar:t and the Krishna there are
hill streams wich cause a great deal
of damage through a sudden flush of
floods, they can be canalised It 15
notoribus that most of the water of the
Godavari 1g wasted into the sea duning
the monsoon months There is a large
swamp in the Krishna and West
Godavar districts called the Kolleru
lake which also can be reclaimed for
food production if thus scheme 15 1mm-
plemented I, therefore, suggest that
this should be given the highest prior-
ity and a commutiee of experts appoini-
ed 1mmediately to work out the
details

Then, Sir, sugar 15 a big foreign €x=
change earner today But the position
of the grower of the sugarcane or the
producer of sugar in Andhra Pradesh
is very bad The farmer does not get
a remunerative price for his produte
the producer loses heawvily with the
present levy price in Andhra Pradesh,
which is the lowest in the country If
the factory pays Rs 120 per tonne of
cane, 1t is not quile remunerative to the
grower Then even at that price, If
the levy price per quintal of sugar is
Rs 12§, the factory loses heavily on
every bag it produces I request tha
Government to re-examine the issue
and give a remunerative price to the
grower and a reasonable levy price
to the producer

With these observations, I support
the Demands and congratulate the
Ministry for their best performance in
the year gone by
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Qo § 1 e kg A
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et & ford, xv &) w1 won wifed
ER BFY ¥ st 3o Yo ¥ wgiet aT
FaqT & AT F Q¥ APIET A9 9T,
feaw) s, fas & ate o o8
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The Committee submtted Iits
report to the (Government on Janu-
ary 18, 1973 guggesting certain radi-
cal changes in the existing organi-
sational pattern ,f the Council and
its personne] policy. These re-
commendationg were under congi-
deration of the Government of
India.
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wter gw w faar § ot et s
WA e ol & T g
M ¥ 99 ) Y, 97 I W@ TR w7,
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et gx W@ FOEIT O SETOT
0T gt e ag oo dgur wagdt &
TR Y T § W o W agt 9
woe § 1 wa 59 wagst & ¢w wr
WARTEW *1, A o7 Y fezrg ¥ 0k,
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/1A ¥ wew et & 1 cofad & gt
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® oA ¥ OF qr WA F o ¥ amw
FETILATH T, A A §q ¥ wory
@i at 114 fafrar s T as ¥ W
T AFAT E, apEw Awr &) QO
Ffmar ¥ 719 wre G @7 w7
feara amme &t g gfaar & 3 st
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45 persons consume about one tonne
of toodgrans Thgrefore, our con-
sumption 18 lower by 40 per zent as
compared to world standards
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73 per cent of the factories have
suffered losses ranging from Rs. 30
lakhs to Rs. 80 lakhs, The Shakti
Sugars jn Tamil Nadu have suffer-
ed & loss of Rs. 80 lakhs,
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One million tonnes of rice we are giv-
ing this year If you wait, we will
give anothér one million tonnes.

SHRI C K CHANDRAPPAN (Telli-
cherry) Sir, 1 take this opportunity
to bring to the notice of the hon Mim-
ster one or two points Furstly, I
would like to know from the Govern-
ment what is the final decislon about
setting up a coconut Board, because {t
it a fact known to Babuji, Shindejs,
everybody, that coconut cultivation in
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our country ig a small farmers’ culti-
vation and that the coconut trees sre
badly affected by a disease. So, vur
productivity is one of ithe lowest in the
world Therefore, there 18 every rea-
son for making a co.ordinated effort
so that coconut cultivation in our coun.
try could be saved There was a very
useful discussion 1n Dellu and the
Government seem to have made up
their mind to come forward for the
setting up of this Board So, I would
like to Government to msake a cate-
goncal statement during this discus-
sion of the budget on that issue

Secondly, there 1s the question of sea
erosion Kerala 1s a State, having a
long coastline, which 1s badly affected
by sea erosion The subyéct of sea
erosion ig dealt wnth by the Deparl-
ment of Flood Control Since there
18 a constant demand made by the
Kerala State Government that the pro-
blem of sea erosion should get spevial
attention from the Central Government
—a separate department should be set
up to look info thus matter

Unless thug problem of sea erosion 1is
tackled on a war footing, it is gong
to have very serious effecis Just as
we send army fo defend our borders
from the enemes, we should defend
the borders of the country from sea
erosion Otherwise, the Arabian Sea
will gradually take away the coast of
Kerala

So, 1 think Government should pay
some gerious attention to thig problem
and spend more money on SAVINE our
coast from sea erosion

In this connection, I would like to
say that there are ways other than
constructlng bunds to protect the land
from sea erosion Recently I had op-
poriunity to go to Viet Nam in a
Parliamentary delegation There, 1
found that mnstead of building bunds,
which 18 very expensive, they cultivate
a kind of iree and protect the land I
was told that a similar thing is done
m China alvo So, why can we not
try similar methods? [ hope the Gov-
ernment will look into it
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On the question of the development
hilly areas, I feel very strongly ‘hat
the neglected area of Wynad in Central
malabar should be taken into considera-
tion—not because it is in my consti-
tuency or any such thing, but because
it is a very badly neglected area. The
waters of the Cauveri, Manantarvad:
etc., flowing through Wynad are a
subject of infer-State dispute to ahich
Kerala is alsc a party. All the irriga-
tion sthemes in respect of these water:
which are presented to the Cenire are
not sanctioned because of this dispute
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80, I would like the Government to
take this also into consideration aund
settle the inter-State water dispute as

soon as possible. so that these projects
may be cleared.

1 am very ‘hankful to you for giving
this opportunity
19.32 hrs

The Lok Sabha then adjourned Ul

Eleven of the clock on Wednesday May
5. 19768 /Vawsakha 15, 1898(Saka)
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